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LOK SABHA DEBATES

LOK SABHA

Friday, February 20, 2009/Phajguna 1, 1930 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. Speaxer i the Chair)

[Translation/]

...(Interruptions)

SHRI SANTOSH GANGWAR (Barasilly): Mr. Speaker,
Sir, today thousands of people.../nferryptions)

MR. SPEAKER: You please, speak after one hour.
...(Interryptions)
[English]

MR. SPEAKER: After one hour, | will listen to
everybody. Please raise it after one hour.

...(Interruptions)

SHR! KINJARAPU YERRANNAIDU (Srikakulam): Mr.
Speaker, Sir, yesterday you did not allow me to raise a
matter of urgent public importance.

MR. SPEAKER: Today, your request will be heard.
...(Interruptions)
[Transiation]

SHRI SYED SHAHNAWZ HUSSAIN (Bhagaipur): Mr.
Speaker, Sir, | need your blessings... (inteyruptions)

MR. SPEAKER: You did not come to the well, so it
will not apply to you. This will not apply on those who
did not come to the well.

...(Intarruptions)

MR. SPEAKER: My course is on those members
who come to the well.

[English]
... (/nterruptions)

SHRI KINJARAPU YERRANNAIDU : Mr. Speaker, Sir,
yesterday you did not allow ... (/nterruptions)

MR. SPEAKER: Let me see how you behave, then
| will withdraw i.

<. (/nterruptions)

MR. SPEAKER: Shri Yerrannaidu, | will allow you.
Just have patience for an hour. | do not know how your
voters are tolerating you for five years, but then, you can
tolerate me for one hour. Please tolerate me for one
hour.

... (Interruptions)

SHRI KINJARAPU YERRANNAIDU : Sir, we are
fighting for public cause. ... (/nfermuptions)

MR. SPEAKER: | know. You are such a good friend
of mine. Sometimes | can pull your leg.

11.02 hrs
ORAL ANSWERS TO QUESTIONS
Renewable Energy Sources

+
*81. SHRI K. SUBBARAYAN:
SHRI RAYAPAT!I SAMBASIVA RAO:

Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) the steps taken by the Govemment for the
promotion and proper use of renewable energy sources
in the country;

(b) the difficulties being faced, if any, in the
exploration of renewable energy sources in the country;

(c) the total funds released and utilized by each State
for the development and promotion of renewable energy
sources in the country during each of the last three years;

(d) whether the funds allocated for the purpose have
not been utilized properly by some States;

(e) if so, the reasons therefor; and

() the action taken/proposed to be taken by the
Govemment in this regard?

[Transtation]

THE MINISTER OF STATE OF THE MINISTRY OF
NEW AND RENEWABLE ENERGY (SHRI VILAS
MUTTEMWAR): (a) to (f) A Statement is laid on the Table
of the House.
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Statement

(a) The Government has taken several measures for
the promotion and proper use of renewable energy
systems/devices in the country which include the following:

* Fiscal and financial incentives, such as, capital/
interest subsidy, accelerated depreciation, nil/
concessional excise and customs duties;

* Preferential tarift for grid interactive renewable
power in most potential States;

« Directives under Electricity Act, 2003 to all States
for fixing a minimum percentage for purchase of
power from renewable energy sources;

¢ Support for sector spncific seminars/workshops/
training programmes:

* Extensive publicity and o..—rancss on the use
of renewable energy systems/devices through
print, postal and electronic media;

+ Organization of special events like the Rajiv
Gandhi Akshay Urja Diwas;

« Constitution of District-level Advisory Committees
in the States to facilitate effective coordination
of renewable energy schemes/programmes.

Already significant achievements have been made,
‘with the establishment of over 13,700 MW grid-interactive
renewable power generation capacity, which is about 9%
of the total installed capacity in the country. Of this, about
6795 MW capacity has been added during the 10th Plan,
i.e., 2002-07 against the Plan target of 3075 MW. In
addition, over 5.5 million off-grid/decentralized renewable
energy systems/devices, mainly biogas plants and solar
photovoltaic lighting systems, have been deployed for

FEBRUARY 20, 2000
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provision of basic energy needs of cooking and lighting
in rural households.

(b) The major constraints faced in the exploration of
renewable energy sources are:

* Inherent intermittent nature of renewable energy
sources leading to low capacity utllization factors
ranging from about 17% to 70%, depending on
resource and location;

e Grid synchronization limitations on account of
intermittent nature of supply;

¢ Relatively higher capital investment compared to
conventional power projects; and

¢ Requirement of preferential tariffs apart from
other fiscal and/or financial concessions to make
investment in renewable power a commercially
attractive proposition.

(c) State-wise details of central financial assistance
provided/utilized under various renewable energy schemes/
programmes during the last three years, i.e., 2005-06,
2006-07 and 2007-08 are given in Annexure enclosed.

(d) to (f) The utilization of funds released to States
has been above 95%. Steps being taken to ensure full
utilization of the funds include requirement of periodic
physical & financial progress reports, funds utilization
certificates & audited statements of expenditure; regular
review meetings with State Nodalimpiementing Agencies;
and, random inspection visits to project sites to ascertain
the quantity and quality of systems deployed; etc. This
apart, periodic intemal audit of the State Nodal Agencies
is also undertaken.

Annexure

State-wise detals of Central Financia/ Assistance provided/utiized under vanous renewable energy schemes/
programmes during the last three years, i.e., 2005-06, 2006-07 and 2007-08

(Rs. in crore)
State/UT Releases during Outstanding UCs Fund Utilised
last 3 years
2005-06 2006-07 2007-08 2005-08 2006-07 2007-08° 2005-08 2006-07 2007-08
1 2 3 4 6 7 8 9 10
Andaman and Nicobar 0.00 0.57 0.00 0.00 0.00 0.57 0.00
Andhra Pradesh 10.33 23.63 17.90 0.01 17.83 10.32 23.63 0.07
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1 2 3 4 5 6 7 8 9 10
Arunachal Pradesh 7.55 16.27 13.44 - 0.16 12.08 7.55 156.11 1.36
Assam 3.16 4.35 78.84 0.33 0.09 77.28 2.82 4.26 1.56
Bihar 1.25 6.98 5.27 0.03 0.03 5.27 1.22 6.94 0.00
Chandigarh 0.83 0.40 3.24 3.24 0.83 0.40 0.00
Dadra and Nagar Haveli 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 0.00
(Only Daman)

Dethi 44 .40 39.53 43.82 0.06 0.04 40.74 44.33 39.49 3.08
Goa 0.21 0.42 0.44 0.00 0.44 0.21 0.42 0.00
Gujarat 3.28 7.53 9.79 0.04 0.76 5.97 3.24 6.77 3.82
Haryana 1.94 8.94 5.68 0.1 56.53 1.83 8.94 0.15
Himachal Pradesh 1.84 10.30 2.51 0.14 2.39 1.84 10.15 0.12
Jammu and Kashmir 10.10 248 8.33 0.04 0.21 6.32 10.06 227 2.02
Kamataka 6.34 6.91 8.68 1.40 1.40 8.51 4.94 5.50 0.18
Kerala 1.29 3.96 1.02 0.03 0.88 1.26 3.96 0.1%
Madhya Pradesh 6.61 9.09 10.65 0.05 0.1 7.85 6.56 8.98 281
Maharashtra 21.91 34.59 48.95 0.19 0.16 48.93 21.71 34.43 0.02
Lakshadweep 0.01 0.00 0.00 0.01 0.00 0.01 -0.01 0.00
Manipur 4.14 6.60 3.03 0.01 0.01 3.03 413 6.59 0.00
Meghalaya 3.65 5.50 6.47 5.88 3.65 5.50 0.59
Mizoram 14.83 9.81 7.70 3.23 14.83 9.81 4.47
Nagaland 1.31 1.83 3.39 3.26 1.31 1.83 0.14
Orissa 3.07 9.76 5.86 0.1 0.1 4.99 2.96 9.65 0.87
Puducherry 0.64 0.15 0.13 0.13 0.64 0.15 0.00
Punjab 1.59 6.10 497 0.73 3.00 1.59 5.37 1.97
Rajasthan 8.29 4.84 13.56 0.01 13.56 8.28 484 0.00
Sikkim 3.36 7.00 14.10 13.95 3.36 7.00 0.14
Tamit Nadu 13.24 11.50 5.29 0.20 1.27 5.00 13.04 10.22 0.29
Tripura 0.44 3.01 10.51 0.02 10.51 0.44 299 0.00
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1 2 3 4 6 7 8 9 10

Uttar Pradesh 5.84 6.80 12.19 0.00 12.19 5.84 6.80 0.00
West Bengal 18.69 27.55 15.24 0.03 11.67 18.69 27.53 3.57
Chhattisgarh 5.38 6.35 9.22 0.01 8.52 6.38 6.34 0.70
Jharkhand 12.14 3.20 14.22 0.01 14.22 12.13 3.20 0.00
Uttaraikhand 7.44 17.56 8.70 0.28 8.62 7.44 17.28 0.09

UCs= Utilisation Certificates. *=UCs expected by 31 March, 2009.

[Engiish]

SHR!I K. SUBBARAYAN: Is there any research
programme to study the viability of renewable energy
sources in India?

MR. SPEAKER: So long as sun shines, there will be
solar energy.

[Translation]

SHRI VILAS MUTTEMWAR: Mr. Speaker, Sir, there
are several sources of renewable energy and viability of
each of these is an ongoing process, these things
continue. Despite this today we have exploited about
14,000 megawatt of renewable energy. its potential is
about 90,000 megawatt, and it is so because it keeps on
getting revised and it is said that the capital cost of
renewable energy, replenishable energy remains high.
Efforts have been made to reduce it in recent years. |
think that there is immense potential and it is an on-
going process, in which efforts are made to assess it.

[Engiish]

SHR! K. SUBBARAYAN: What is the cost per unit of
power generated through Govemnment Department and
power generated through private parties in India?

[Transiation]

SHRI VILAS MUTTEMWAR: Mr. Speaker, Sir, the
CRC of states decides about the per unit cost. It does
not rest with private or public. The decision is taken by
them and the individual power producers, CRC belongs
to the state govemmments and the Electricity Boards of
State Govemments charge it.

[Engiish]
MR. SPEAKER: All right. Therefore, you go to the
state.

SHRI DUSHYANT SINGH: Sir, | would like to know
this, through you, from the hon. Minister. The hon. Minister
has mentioned that he has about 13,700 MW grid-
interactive programme, of which about 9 per cent has
been installed in the country. In 2008-09, you had given
Rs. 624 crore from the Central Demands for Grants, and
this year the Budgetary Plan is for Rs. 628 crore. You
have also mentioned the reasons and problems that you
are facing including low capacity utilisation, relatively
higher capital investment, etc.

Media channels like NDTV have started programmes
in the far-flung and remote areas where light is not
accessible. They are given light through solar lantems,
biogas, and people have participated in this programme.
Are you thinking of helping this industry for further infusion
of funds; give better tax incentives; or better assistance
to people who are providing these facilities in the far-
flung areas like Baran, which is part of my constituency?
| think that solar lantems were done by ‘Mamoni sankalp'.
Are you going to include biogas and solar lanterns to
help these individuals so that more people come into this
industry? Is the Government interested in doing it? | am
asking this because | do not see any increase in funding
from last year to this year. It is only the North-Eastem
States who have been given Rs. 62 crore from previous
year to this year... Interryptions)

MR. SPEAKER: Hon. Member, you have made your
point.

SHRI DUSHYANT SINGH: Is the Government thinking
of doing it further to heip the solar and biogas industry,
and ensure future growth of this industry?
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[Transiation]

SHRI VILAS MUTTEMWAR: Mr. Speaker, Sir, | thank
the hon'ble member for raising the in issue of solar
energy. He has asked question about the scheme to
electricity villages in the remote areas where conventional
power has not yet made its reach. | would like to inform
him that as per the budget of the last year or that of the
current year there is no objection in providing electricity
nor there is any shortage of budget.

As you know, under Rajiv Gandhi Gramin Bidyuti
Karan yojana the target is to electrify 25 thousand villages.
Where it is not feasible to provide electricity through grid
or where power cannot be provided, it is the responsibility
of our ministry to provide electricity to those 25 thousand
vitlages. Under this, 90 percent subsidy is given to provide
electricity to those villages. The options for this are given
by state government whether they intend to provide
electricity to those villages through solar energy, biogas,
biomass or micro hydro projects. There is no problem in
this. All these resources are with us. There is no dearth
of funds to provide electricity to the villages. If proposals
are put forward under the provisions of the schemes of
state governments for such locations, then there is no
difficulty in approving them.

Sir, as far as Rajasthan and his constitutency is
concemed, this programme is running very well there.

[English]

SHRIMATI MINATI SEN: Thank you, Mr. Speaker,
Sir. Smail hydro projects and biomass power projects are
having immense potential in North Bengal for promotion
and proper use of rural electrification with clean
environment. | would like to know this from the Minister,
through you Has the Govemment of India taken any
plan for implementation of biomass-based power plant
and small hydro project in remote rural villages in North
Bengal where grid-connectivity is either not feasible or
not cost-effective? Has the Govemment identified the
potential sites for implementation of small hydro power

projects in North Bengal?

MR. SPEAKER: He says the State Govemment has
to send.

[Translation]

SHRI VILAS MUTTEMWAR: Mr. Speaker, Sir, in
regard to the question asked by hon’ble Member about

PHALGUNA 1, 1930 (Saka)
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all our systems | would like to inform that this programme
relating to solar energy is being implemented very well in
West Bengal. As you know it was near impossible to
provide electricity in Sunderbans as this area is infected
by snakes, scorpions and several deaths were caused
by them and it was impossible to keep life saving drugs
there due to lack of electricity. But all this became possible
by setting up solar power plant there. The people who
earlier used to sing Amar Sonar Bangla are now singing
Amar Solar Bangla, such progress has been made there.

As hon'ble Member has asked about micro hydro, all
out efforts are being made to hamess this potential on
behalf of the Ministry and our options are open and
financial assistance is being provided on a large scale,
as | mentioned in my reply, its capital cost is very high,
there is also depreciation in it. Big efforts are also being
made for biomass. We provide assistance for that also
and several states sent such type of proposals. About
West Bengal | would say that paddy is produced on a
large scale here and on the basis of paddy, because the
rice husk has high calorific value, many projects are being
set up. Recently some proposals for projects in
Maharashtra, Chhattisgarh, Uttar Pradesh and in West
Bengal also have come and we are helping them.

[English]

MR. SPEAKER: Without your subsidy, | have done
solar lighting in my new house. It is very good and cheap.
He has not given me subsidy.

[Translation]

SHRI CHHEWANG THUPSTAN: Mr. Speaker, Sir,
Hon. Minister has just replied to the supplementary
question that the solar renewable source of energy is
good also appropriate for far-flung and remote areas. As
far as the need for electricity in my constituency Laddakh
is concerned, electricity in 70 per cent of its geographical
area is provided through solar energy home lighting
systems whereas my constituency has much more
potential especially that of solar energy. There is much
scope for Geothermal energy but it is unfortunate that
the ministry instead of promoting the potential areas of
non-conventional energy sources, created many hurdles
there. They are not providing the type of incentives
required for that nor formulating the project as is required.
| would like to ask whether they will provide a long term
power perspective like solar geothermal wind and solar
energy to Laddakh as | have earlier told that conventional
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source of energy could not be provided there. Secondly
it is related with this issue and | would like to say that
the home lighting system in Laddakh provided by us has
a battery lite which needs to be replaced after 7 or 10
years and there is a problem that when we do the survey
regarding electrification, we show the houses with home
lighting solar systems as electrified, is there not any
scheme of the ministry to provide replacement or install
the home lighting system again? Will the hon. Minister
take any decision to provide these facilities by amending
the rules?

[Engésh]

MR. SPEAKER: Extension to Laddakh and also
changing the batteries.

[Translation)]
All nght, you go ahead.

SHRI VILAS MUTTEMWAR: Mr. Speaker, Sir, | would
like to tell the hon. Member that keeping in view the
three devices i.e. geothermal, solar and wind he has
mentioned there is high radiation and good sunlight in
Laddakh and peopie have problem also. We started out
our solar programme from there and erected power plants
besides doing work under this scheme in Laddakh. To
his complaint that after installing a unit and setting up of
devices, maintenance is not done by the ministry, | would
say that the ministry has its limits and we monitor the
whole programme through the state Govt. and we provide
them money which is 90 percent, now but earlier it was
a bit less.

But even then it used to be given to the Manufacturer
with their responsibility for its maintenance to a
presumatle extent. Maintenance cannot be guaranteed
for long terms such as 5,10,15 years. When we place
orders on the manufacturer, we do ask them to provide
its maintenance for 5 or 10 years. It is true that battery
has to be replaced 6-7 times and that much work
devolves on the beneficiaries.

The second question the Hon'ble Member has asked
is about Geothermal. In our country, three states viz.
Laddakh, Chhattisgarh and Himachal Pradesh (Mandi)
have the potential of Geothermal. When we started the
work on Pilot Project 10 year ago, the capital cost was
very high and it was not viable. Thereafter, there were
large scale changes in the field. Many investors are
coming from private sector also. Under that we have
formulated an action plan for Laddakh and Kargil. Under
this plan we will give every possible help for the steps
or initiatives taken by the State Govemment.

FEBRUARY 20, 2000
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SHRIMATI RANJEET RANJAN: Mr. Speaker, Sir, 1
would like to ask Honble Minister whether the solar
energy can be used in flood affected areas such as the
ones falling near the Kosi river barrage and inhabited by
about 7-8 lakh people. Proper electricity cannot be
provided there until the river continues to cause erosions.
Solar energy is provided thereby the head of the village
after holding two-four Panchayats, that energy costs
Rs. 30 to 40 thousand. Has any such proposal been
received from Bihar State Government or is the central
govemment contemplating any such proposal for the flood
affected areas falling within the flood range of the river
and therefore never found fit to be electrified, so that fill
such time as we are able to find a permanent solution
to this problem, solar energy may be used in these flood
affected areas since solar energy is available there in
plenty? Will any such proposal be approved by the Gowt.
it it is submitted by that state?

SHRI VILAS MUTTEMWAR: As you know, solar
energy may be used wherever sunlight is available. You
have mentioned about Kosi and the devastation caused
due to its flood. We all associate ourselves with it, there
was a large scale disaster. However, as far as the help
provided by Ministry in such cases is concemed, we have
provided about 80 thousand solar lantems in Sunami
affected areas. In six districts of Maharashtra state, where
there were incidents of sucide by farmers we have
provided ten thousand solar lanterns to each district with
100% subsidy from the Ministry. We have not received
any proposal’ from state government of Bihar to provide
solar lantems or electricity through solar energy in the
flood affected areas of Kosi. If we receive any such
proposal from there then as | have mentioned earlier in
my reply, we have no monitoring agency, we can help
the state govemment if they take initiative in this regard
and helping people in such disaster is our first priority.

(English]

SHRIMAT! MANEKA GANDHI: Before | ask the
question, | just want to say that bio-mass based power
plants are one of the most dangerous ways to create
energy. So, | would suggest no policy on that so called
renewable energy. It really is very dangerous.

| want to know as to what percentage of power
generated in this country comes from new and renewable
energy. How are these statistics complied. Which State
is using the maximum renewable energy?
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MR. SPEAKER: What is the percentage and which
State is using the highest?

[Trans/ation]

SHRI VILAS MUTTEMWAR: Sir, | have laready
informed during my reply that at present different states
are using a total of 13,700 MW of renewable energy out
of which wind energy is in the forefront. Almost 9,000
MW is being generated through Green Interactive Power.
8Sio-Gas and Bio-Mass are also.......

{(English]

SHRIMATI MANEKA GANDHI: What is the
percentage?

SHRI VILAS MUTTEMWAR: It is eight per cent;
installed capacity nine per cent; electricity mix is two per
cent and contribution is eight per cent.

SHRIMATI MANEKA GANDHI: | have asked as to
which State is using the highest.

MR. SPEAKER: This is your second supplementary,
2t generally allowed.

Translation]
Is there any state using the highest percentage?
‘English]
SHRI VILAS MUTTEMWAR: Tamil Nadu, Sir.
Total Sanitation Campaign

‘82. gHRI BRAJA KISHORE TRIPATHY:
SHRI NAND KUMAR SAl:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the details of the projects received from various
States and approved so far under the Total Sanitation
Campaign (TSC) by the Union Govemment during the
year 2008-09, State-wise;

(b) the details of the financial assistance provided
for such projects during the said period, State-wise;
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(c) whether funds were also allocated for taking up
works for solid and liquid waste management in the
villages;

(d) if so, the details thereof, and

(e) the funds released under the component during
the said period, State-wise?

[Translation]

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) to (e) A statement
is laid on the Table of the House.

Statement

(@) TSC is a demand driven Programme wherein
each district prepares a project with the aim of achieving
100% rural sanitation coverage over a period of four to
five years and submits to the department for sanction.
Prior to 2008-09, projects have been sanctioned for 588
districts as per details given in Annexure |. During 2008-
09, Projects for two districts of Jharkhand were received
and sanctioned. The details are at Annexure II.

(b) Statement indicating the details of financial
assistance provided State-wise for TSC projects during
2008-09 is at Annexure lll. The State-wise details of
releases in the previous years against central share of
the project cost are at Annexure IV.

(c) to (e) Yes, Sir. One of the components of Total
Sanitation Campaign (TSC) is to put in place a system
of solid and liquid waste management in villages. This
component was introduced in 2006 in the TSC by
Government of India. Panchayati Raj Institutions (PRIs)
are required to put in place mechanisms for garbage
collection and disposal and for preventing water logging.
Up to 10% of the project cost can be utilized for meeting
capital costs incurred under this component. Statement
indicating State-wise approved Central share for Solid
Liquid Waste Management component is at Annexure V.
Releases under the TSC are made project-wise as a
consolidated amount without specifying component-wise
releases.
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Annexure |

Financial Year-wise Number of District Profects Sanctioned

SiNo  State 19992000 200001 200102 200203 200304 200405 200506 200607 200708  Total
1 2 3 4 5 6 7 8 9 10 1 12
1. Andhra Pradesh 4 0 6 8 4 0 0 0 0 22
2. Amnachal Pradesh 2 0 2 0 0 0 10 0 2 16
3. Assam 3 0 8 0 3 1 5 2 4 26
4. Bihar 1 4 5 6 0 0 22 0 0 38
5. Chhattisgarh 0 0 1 3 2 1 8 1 0 16
6. Dadra and Nagar Haveli 0 0 0 1 0 0 0 0 0 1
7. Goa 0 0 0 0 1 0 0 0 1 2
8. Gujarat 3 0 0 2 0 20 0 0 0 25
9. Haryana 0 2 2 3 12 0 ) 1 0 20

10. Himachal Pradesh 1 0 1 5 0 0 5 0 0 12

11.  Jammu and Kashmir 0 2 0 2 10 0 0 0 0 14
12.  Jharkhand 1 1 2 2 0 16 0 0 0o 22

13. Kamataka 3 0 0 0 0 15 9 0 0 27
14. Kerala 0 2 4 7 0 0 1 0 0 14
15. Madhya Pradesh 0 5 1 9 30 0 0 0 3 48
16. Maharashtra 4 5 0 1 13 0 0 0 0 33
17.  Manipur 0 1 0 3 0 0 0 1 4 9
18. Meghalaya 0 0 0 0 2 0 1 3 1 7
19.  Mizoram 0 0 0 1 1 0 6 0 0 8
20. Nagaland 0 3 0 1 0 0 1 4 0 9
21. Orissa 3 0 2 10 0 15 0 0 0 30
22.  Pondicherry 0 0 1 0 0 0 0 0 0 1
23 Punjab 0 2 1 2 9 1 2 0 0 17
24, Rajasthan 4 1 0 5 0 1 1 0 o &
25 Sikkim 2 0 2 0 0 0 0 0 0 4
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1 2 3 4 5 6 7 8 9 10 1 12
26. Tamil Nadu 4 3 3 12 6 1 0 0 0 29
27. Tripura 0 1 3 0 0 (1] 0 0 0 4
28. Uttar Pradesh 4 8 16 13 29 0 0 0 0 70
29. Uttarakhand 0 0 1 5 7 0 0 0 0 13
30. West Bengal 0 6 4 5 3 0 0 1 0 19
Total 39 46 65 116 132 81 81 13 15 588
Annexure |l
Details of Projects Sanctioned During 2008-09
Name of  Name of Date of Project Approved Share Components Sanctioned (Units)
State District Sanction Cost (Rs. in Lakhs)
(in Lakhs) Central State  Benifiiary  THHL IHHL IHHL School Bawad RSMPC
BPL APL Total SCW Tolets  Toilet
Jharkhand  Ramgarh 2207-2008 1830.11  1165.46 485.60 179.05 48932 16857 65849 40 670 4 8
Khunti 220708 208733 136740 54821 171.712 45773 11493 57266 12 1791 196 12
Total 391744 253286 103381 35077 94765 28350 123115 52 261 2% 2
HHL—individual Housshold Latrine
BPL—Balow Poverty Line
APL—Above Poverty Line
SCW—Sanktary Complex for Women
RSM—Rural Sankary Mart
PC—Production Centre
Annexure Hi 1 2 3
Details of Amount Refeased (From Centsr Shars)
auning 2008-09 4. Bihar 7150.57
(All Figures are in Lakhs Only) 5. Chhattisgarh 1144.14
X and N Haveli 0.00
SINo.  State 2008-09 6. Dada agar
Amount 7. Goa 0.00
1 2 3 8.  Gujarat 26.81
1. Andhra Pradesh 1391.81 9.  Haryana 1069.09
3. Assam 1422.16 1. Jammu and Kashmir 0.00
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1 2 3 1 2 3
12.  Jharkhand 3188.20 22.  Pondichemy 0.00
13.  Kamataka 2297.51 23.  Punjab 223.18
14.  Kerala 261.29 24.  Rajasthan 2516.85
15. Madhya Pradesh 8597.85 25. Sikkim 0.00
16.  Maharashtra 3526.29 26.  Tamil Nadu 473.31
17.  Manipur 0.00 27.  Tripura 0.00
18.  Meghalaya 143.00 28.  Uttar Pradesh 38139.95
19.  Mizoram 354.52 29.  Uttarakhand 146.33
20.  Nagaland 99.78 30. West Bengal 1814.27
21.  Orissa 7204.33 Total 81360.67
Annexure IV
Annexure referred to in reply to parts (b) of the Lok Sabha Starmed Question No. 82 for reply on 20.02.2009
(Rs. in lakh
SINo.  Staie Name Approved Relosses made during Financial Yoar (year-wise) Total
Central Share 1999:2000 200001 200102 200203 200304 200405 200506 200607 200708 2008-09
1 2 3 4 5 8 7 8 9 10 1 2 13 "
1. Andwa Pradesh WONT2  A1TM4 TN 167700 160057 468035 306227 4AN009 452  GTBTB 130151 2871509
2. Aunachel Pradesh 400176 2548 T3 528 10 Y 6404 6O8T2
3. Assam U219 1322 41038 19931 25485 135585 3374 425613 142216 836954
4 Bha 12493875 4514 67869 166356 15487 120 579627 8023 955497 TIS057 277883
5. Chhatisgarh 3901874 20 176 110017 266338 467748 515804 114414 15148.18
6.  Dada and Nagar Havel 7097 315 315
7. Goa ST44 13467 365 112}
8 Guerat uBB 301 94.65 30044 18879 497836 852833 2681 1708448
9. Hayma 10615.52 2423 6208 420 6206 8113 057 2361 27504 108909 772119
10, Himach Pradesh 746274 685 1991 2678 T 5 64108 2701 1045 10639 1960.77
1. dammu and Kashmir 1844101 122,05 748 104488 ™2 03461
12 Jakhand AR08 2461 19913 6T 2387 2481 10871 207787 T80 190995 31082 1M%635
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| 2 3 4 5 6 7 9 10 1" 12 13 14
13 Kamataka 4654172  536.05 46199 575261 19243 138375 229751 1235621
14, Kerala 11358.22 30809 74198 43927 86413 80553 7369 36318 22906 26129 674943
15. Madhya Pradesh T79803.12 77255 21917 64493 442596 224297 202468 438649 679358 8597.85 30108.18
16. Maharashira 71870.39 111362 119596 59137 72505 349305 149498 871953 678573 352629 27645.58
17. Manipur 6458.46 48.08 103.56 9081 74844 990.89
18. Meghalaya 6633.24 2137 734 550.06 143 987.83
19. Mizoram 21327 11.5 60 20933 64791 1827 35452 146597
20. Nagaland 420229 118.33 1379 62.69 79.37 8961  170.05 9978  633.62
21. Orissa 8490224 24306 97106 567.83 111385 28416 458248 234629 546548 58584 7204.33 28636.94
2. Pondicheny 45308 4742 4742 94,84
23 Punjab 9327.56 U225 14217 52.67 699.94  194.06 223.18 14®ﬂ
4. Rajasthan 5174647 33345 128523 26562 11912 70086 435391 114829 319156 2516.85 13914.89
25. Sikdam 126422 17.98 12442 17.98 38.36 7407 M9 13764 755.35
2. Tamil Nadu 5371171 51367 83425 170378 219249 276898 207206 778694 487392 224315 47331 2636255
2. Tripura 452985 25366 36463 24956 81921 36873 b1 88241 3299.92
2. Uttar Pradesh 15492334 17040 157225 220221 22724 312044 -3475.35 1161982 1721053 1508511 38139.95 94958.55
3, Uttarakhand 9461.28 3462 15116 134 50323 975 1574 66436 14633 1768
30. West Bengal 55589.03 14722 148115 152888 11811 156685 464037 94599 905689 181427 236877
Total 109136305 459906 1100529 12674.07 13663.04 19980.16 3472244 5953228 72097.46 91169.88 81360.67 400814.25
Annexure V 1 2 3
Approved Central Share under Solid Liquid Waste 4. Bihar 12041.91
Management Component of TSC
5. Chhattisgarh 4691.13
(Rs. in Lakhs)
6. Dadra and Nagar Haveli 0.00
Sl.No. State Amount 7. Goa 25.00
1 2 3 8. Gujarat 3946.99
1. Andhra Pradesh 9209.89 9. Haryana 1669.38
2. Arunachal Pradesh 346.70 10,  Himachal Pradesh 897.41
a Assem 2198.97 11.  Jammu and Kashmir 1042.20




1 2 3
12.  Jharkhand 4062.55
13. Kamataka 4594.48
14.  Kerala 1986.99
15. Madhya Pradesh 9198.95
16.  Maharashtra 8820.79
17.  Manipur 605.83
18.  Meghalaya 323.0
19.  Mizoram 291.13
20. Nagaland 262.88
21. Orissa 6776.23
22.  Pondicheny 0.00
23.  Punjab 173.89
24. Rajasthan 5561.05
25.  Sikkim 170.00
26. Tamil Nadu 5053.20
27. Trpura 614.48
28. Uttar Pradesh 18035.08
29.  Uttarakhand 604.12
30. West Bengal 5825.54

Grand Total 109029.73
[English]

SHRI BRAJA KISHORE TRIPATHY: Sir, the answer
is not at all satisfactory, and it is quite casual. The
Government launched the Central Rural Sanitation
Programme in the year 1986, which was restructured in
1999. The total Sanitation Campaign (TSC) under the
restructured programme aims to attain goal-9 of the MDG
by 2010, and sanitation for all by 2012. The main goal
is to eradicate the practice of open defecation by 2012.
According to 2001 census, only about 29.9 per cent of
rural families have had access to toilets. The percentage
has gone up to 49 per cent, as per the latest available
figure of the Govemment.
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Presuming that this figure of the Government sources
is correct, we are far behind the schedule, now in 2009.
We have not even covered all the districts of the country.
| would like to know from the Government whether it will
be possible to reach the target on time and whether we
will be able to fulfil the objective of improving the health
and quality of life of rural people and provide privacy
and dignity to women.

[Translation]

MR. SPEAKER: Hon'ble Member want to know
whether they will be able to meet the target date.

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker,
Sir, our national goal is to achieve Clean India (Nirmal
Bharat) by the year 2012 and 100% households will be
provided with toilets... /nterryptions). In the year 2001
21.9% households had toilets. But when we started in
2003-04 there were toilets in 27% households and now
we have crossed 60%, presently 60.42 per cent
households have toilets.../nfermyptions). In these four years
during last year we have constructed toilets in more than
9 per cent households. If we maintain the consistency
and sustainability then there is no reason why we will
not be able to achieve the target by the year 2012.

in the millennium development goal it has been
envisaged that we have to provide toilets for remaining
population of the country by the year 2015, but our
national goal is ahead of the millennium development
goal and we have a target to achieve clean India by the
year 2012. We have the support of Hon'ble Members,
Panchayati Raj Institutions, Civil Society and State
Govemnments have shown interest in this regard. That
has led us to the conclusion that as Mahatma Gandhi
had said during freedom struggie that.

[English]
Sanitation is more important than independence.
[Transiation]

We will achieve India of his dreams by the year
2012 by all means.

[English]

SHRI BRAJA KISHORE TRIPATHY: Now, the hon.
Minister said that 60 per cent families were covered. All
the Members here know how many rural families are
covered, as regards toilets. The figure is very much
exaggerated and the entire country is listening to him.
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My second part of the question was this.
MR. SPEAKER: You can haul him in the next House!

SHRI BRAJA KISHORE TRIPATHY: Regarding solid
and liquid waste management programme, as a
component of TSC, is also far behind the schedule. That
is also a part of TSC. | would like to know whether the
Government was able to spend 10 per cent which was
the Cabinet decision. It was based on the approval and
decision of the Cabinet Committee on Economic Affairs
in 2006. Are you covering 10 per cent of the total
allocation under TSC for this programme?

[Translation]

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker,
Sir, we took a decision in the year 2006 that we will
spend 10 per cent of project cost for solid and liquid
waste management in villages for disposal of solid waste
and wastage water both. Presently we have projects worth
Rs. 17,000 crore for total sanitation campaign and we
have provided about Rs. 1700 crore for the waste
management but we consider it less. We are considering
to increase this amount also.

SHRI ANAND KUMAR SAl: Mr. Speaker, Sir, | would
like to tell the Hon'ble Minister that he will have to work
hard to achieve the targets mentioned by him. The
economic condition of afl states is not similar. | would
like to know from the Hon. Minister whether the
govemnment propose to increase the percentage of funds
to be granted to financially weaker states under Rural
Sanitation Campaign so that the target of Clean India
(Nirmal Bharat) could be achieved uniformly all over the
country at the same time?

DR. RAGHUVANSH PRASAD SINGH: No, Sir, all
states have come forward and shown their interest in
total sanitation campaign. |f Hon. Member makes a study
of the state-wise percentage then he will see that all
states are cooperating in this campaign and contributing
their share. Work is being done satisfactorily with
encouraging results. Therefore, for the present we are
not interested in any such classification/demarcation
among states, nor does that engage our attention right
now.

[English]

SHRIMAT! P. SATHEEDEV!: Thank you, Mr. Speaker,
Sir. Compared to other States, the density of population
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in the State of Kerala is much more. Urbanisation of
villages is taking place. In such a situation, the
Govemment of Kerala intends to give much more attention
to cleanliness. A good number of village panchayats are
getting Minmal Puraskars from the Ministry. The solid and
liquid waste management and prevention of water logging
are becoming a social problem in the State. The project
sanctioned by the Ministry for the solid and liquid waste
management is very poor. So, | would like to know from
the Minister, since urbanization of villages is taking place,
whether more projects will be sanctioned to the State of
Kerala and also whether more Central assistance will be
given to the State of Kerala.

[Translation]

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker,
Sir, in the coming few months the State of Kerala will
become a ‘Nirmal’ i.e. clean state where every household
will have a toilet. The state of Sikkim has become ‘Nirmal'.
The President of india has bestowed Gold Trophy on the
state for this. Four districts of Kerala have come under
the category of ‘Nirmal Village’ and Kerala is way ahead
in this direction. But we have already paid attention to
the issue to which the hon’'ble Member has drawn our
attention. The level of groundwater is high in Kerala and
therefore, there is a danger of contamination of water
through ground toilets and for this we are in constant
touch with the State Government that a technology should
be installed there so that contamination of ground water
does not take place and the problem of water logging
could be contained. We are focused on that and we
shall provide every possible help whatever they

require... (/ntermuptions)

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, through
you...{Interryptions)

[English]

MR. SPEAKER: Your voice is audible without
microphone.

...(Interryptions)

MR. SPEAKER: There should be no sound
pollution... (/nterruptions)

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, we
never cause any sound pollution.../nferruptions)
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MR. SPEAKER: It is Okay, please speak at lower
pitch.

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, Hon'ble
Minister was just referring to it that adequate funds are
being allocated to their scheme aimed at making India a
‘Nirmal’ country. The scheme is under progress in various
states. | hail from Bihar and the Minister himself also
hails from the same state. | would like to know from the
hon’ble Minister about total amount of funds aliocated for
the cause of Nirmal Village so far and the quantum of
funds utilized for th> same. You say that awareness has
grown among the people. | would like to know about the
total funds allocated tc Cihar under these two schemes
and what amount has been utilized therefore. | would
also like to know whether he is satisfied with the
performance made in Bihar in this regard? | would also
iike to know about total number of districts and villages
which have so far been declared ‘Nirmal’.

DR. RAGHUVANSH PRASAD SINGH: Sir, the state-
wigse details of funds released during the year 2008-09
has been enclosed with the reply. The hon'ble Member
may kindly see to it. An amount of Rs. 71 crore and 50
lakh has been released this year to Bihar but the total
outlay of the project is to the tune of Rs. 1400 crore out
of which the share of the Central Govemment is being
given by us. Now, the State Government has also shown
interest. it is, however, a fact that they have to bear the
largest chunk of the work burden under this scheme and
they are stil lagging behind but now they have also shown
interest. The Civil society is also invoived and elected
representatives of the Panchayati Raj Institutions are also
cooperating. We have asked to launch this work in every
panchayat but still there are some panchayats where the
work continues to be behind the schedule or has not
been started at all. We are constantly impressing upon
the State Government that Bihar should not be allowed
to lag behind any one in national average under the total
sanitation campaign.

[English]

SHRI AJOY CHAKRABORTY: Through you, Sir, may
| know from the hon. Minister as to whether the
Government is considering settiné up a Monitoring
Committee to look after proper utilisation of money aliotted
to different States and works properly implemented. If
any State defaults to utilise the money allotted, what
steps will be taken by the Government of Indi» against
that State?
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MR. SPEAKER: Do not do that. Your name is there
in the list and if you sit quietly | may give you a chance.

CHAUDHARY LAL SINGH: Sir, you are the custodian
of the House.

[Translation]

MR. SPEAKER: But the custodian is not allowed to
function.

DR. RAGHUVANSH PRASAD SINGH: Sir, the hon'ble
Member has made a reference to a Monitoring Committee.
Hon'ble Members are aware that there is a provision for
District Vigilance and Monitoring Committee. Hon'ble
Members are aware that there is a provision for District
Vigilance and Monitoring Committee headed by local M.P.
and Co-Chairman which scrutinizes and monitors all
schemes. We look into it and taken action on complaints,
it any, regarding misuse and bungling of funds.

SHRI RATILAL KALIDAS VARMA: Sir, the hon’ble
Minister paid a visit to Gujarat. He knows it well that a
special campaign for awareness of sanitation is being
launched in Gujarat. The NGO’s are also cooperating
and even rich families are also trying to give a helping
hand through their cooperation to this canfpaign. Only 20
projects of the State Govemment were sanctioned by
him during 2004-05 and after thal no project has been
sanctioned during 2005, 2006 and 2007. For this a
meagre amount of Rs. 26.81 lakhs has been allocated.
| would like to know from him whether more funds will
be allocated to Gujarat by him to make your praise
meaningful as he has landed the state for the good work
done by it? He is saying that by the year 2012, sanitation
facility will be extended to all. The poor people of our
country have been maintaining their poise for the last
60 years despite the fact that they do not have bread to
eat, clothes to put on and house to live in, yet they are
harping on this tune that our India is great.

MR. SPEAKER: You have spoken rightly that more
work can be done if politicians remain a bit silent.

DR. RAGHUVANSH PRASAD SINGH: Sir, it is a
demand driven programme. We shall not let you feel the
shortage of funds for the projects sanctioned by us and
the funds utilized by them. We are giving and we shall
give as much funds as are liable to be utilized by the
state of Gujarat or any other state. india is, indeed, great
as it is called, our India will indeed be great in the world
when every househoid is equipped with the toilet facility.
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[Enghish]

MR. SPEAKER: | am giving you time with some
annoyance as you have been disturbing the House.

[Translation]

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, you can
see on your own that in Jammu and Kashmir 14 districts
have been covered under it, but the amount released is
zero while all monitoring has been completed. The
Members of Parliament have no power to get all the
money utilized. During the last five years in our state not
a single penny has been utilized and no work has been
done there. | would like to ask the hon’ble Minister to tell
now. This scheme will be fully implemented in this way
by 2012.

DR. RAGHUVANSH PRASAD SINGH: Sir, we release
funds in five instaliments. After sanction we release the
first instaliment and immediately release the next
installment if the State Government utilizes the 60% of
the first intallment. How can the second installment be
released if the first one is not utilized. The Govemment
of Jammu and Kashmir has, however, started utilizing
the funds and now they are focused on it. So, that state
also will have no shortage of funds and it will not remain
behind any other state.

[English]
MR. SPEAKER: Let us hope the young Chief Minister
will take steps.
[Translation]
Monitoring Agency in Power Sector

*83. SHRI JIVABHAI A. PATEL: Will the Minister of
POWER be pleased to state:

(a) whether the Government has set up any central
agency to monitor the working of companies engaged in
the generation and distribution of power both in public
and private sectors in the country;

(b) if so, the details thereof;

(c) the number of cases of irregularities which have
come to the notice of the agency against these companies
during the last three years and the number of cases
disposed of during the period; and

(d) the action taken against these companies?

PHALGUNA 1, 1930 (Saks)

to Questions 30

[English]

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) to (d) No, Sir. However, the Ministry of Power
has set up a Power Project Monitoring Panel (PPMP) in
April 2008, to monitor implementation of power projects
targeted for commissioning in the 11th Plan. Besides this
monitoring of power projects is also carried out by the
Central Electricity Authority (CEA).

(i) Power Project Monitoring Panel (PPMP): As a
follow up to the decision in the Conference of
Chief Ministers held on May 28th, 2007 the
Ministry of Power has set up a “Power Project
Monitoring Panel” (PPMP) in April 2008 for
monitoring of Thermal and Hydro Generation
Projects targeted for commissioning in the 11th
Plan along with the associated transmission
schemes. The PPMP at present comprises of
five independent project monitoring consuiltants.
Each consultant is given specific projects. The
individual consultants make visits to the project
sites and fumish their progress report which is
compiled by the Coordinating Consultant and
submitted to Secretary (Power) along with the
Exception Report. The progress of
implementation of the projects is accordingly
reviewed by the Secretary (Power) on the basis
of the reports received from the Monitoring
Panel.

(i) Monitoring by the Central Electricity Authority
(CEA): The CEA has a nodal officer associated
with each on going project who continuously
monitors the progress at site through frequent
visits and continuous interaction. The respective
nodal officer is responsible for submitting a report
on the progress of each of the on-going power
project on monthly basis highlighting the critical
areas where corrective actions are required. The
Chairperson, CEA reviews monthly progress of
the ongoing projects with the nodal officers. CEA
also holds quarterly review meeting with the
developers and other stakehoiders.
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Neither the PPMP nor the CEA monitor cases of
imegularities by the companies working in the power
sector.

[Transiation]

SHRI JIVABHAI A. PATEL: Mr. Speaker, Sir, Central
Electricity Authority and Electricity Project Monitoring Panel
have been set up to monitor the functioning of the
companies engaged in power generation and distribution
in the country on which crores of rupees are going down
the drain. Neither power generation is increasing nor the
people are getting power as per their demand. The
Parliament had enacted Electricity Act in 2003. it was
also amended later. Many sections were added in the
Act to avoid this exploitation of people but this law is
being applied in a manner to give maximum bensfits to
the companies. People are fed up with private power
companies. Have the Government reviewed the working
of Central Electricity Authority and Electricity Project
Monitoring Panel in order to keep a vigil on power
generating and distributing companies and if so, the result
thereof.

[English]

SHRI JAIRAM RAMESH: Sir, such a sweeping
condemnation of the Monitoring Panel is not called for.
The Panel has been in operation for slightly over a year
and they have submitted eight reports. They are analysing
the progress of various thermal and hydel projects in the
country. In addition to this, there are various other
monitoring mechanisms in the Ministry of Power, in the
Planning Commission and at the ministerial level. The
net result of all that is that in the first year of the 11th
Five Year Plan, roughly 9,300 MW of capacity was
commissioned. We are pretty confident that the entire
11th Plan target of about 78,000 MW will be fulfilled. So,
it is not right to say that the Monitoring panel has not
fulfilled its objective.

Even so the hon. Member's concemn on high degree
of losses is well taken. The Govemment of India has a
very ambitious programme—the Accelerated Power
Development and Reforms Programme and Rs. 50,000
crore are being spent:in this programme to bring down
the aggregate, technical and commercial losses in the
various distribution companies from the present level of
34 per cent to about 15 per cent. So, it is a huge task
that we have embarked upon. We have to add more
capacity and we have to reduce losses. But it would be
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unfair to say that the Monitoring Panel has not fuffilled
its objective.

[Transiation]

SHRI JIVABHAI A. PATEL: My Second supplementary
question is that whether any director of any power
distributing companies have been punished for non-
compliance of law and if not, the reasons therefor?

{(English]

SHR!I JAIRAM RAMESH: Sir, there are only two
places in India where power distribution has been fully
privatised. One is the State of Orissa and the other one
is the State of Delhi. Now it is true that even after the
Electricity Act, 2003 and even after privatisation, the level
of losses in these private distribution companies is still
unacceptably high. In the case of Orissa, |, myself, have
been there and seen that the losses are in excess of 40
per cent which is unacceptable. in Delhi, the losses used
to be 50 per cent but they have progressively come
down and now they are in the region of 25 to 30 per
cent. So, we are taking strict action to monitor the level
ot losses and as | have just mentioned there is a very
ambitious programme which is designed to reduce the
level of losses.

| am happy to inform the hon. Members that the first
batch of APDRP projects has been approved. This APDRP
scheme is applicable in about 1420 towns and cities of
the country and the first round of projects in the States
of Madhya Pradesh, Maharashtra, Goa, Kamataka and
Haryana have been sanctioned. A sum of Rs. 884 crore
has been sanctioned. We are confident that by the end
of the Eleventh Plan period the aggregate technical and
commercial losses will be brought down to 15 per
cent... (Interruptions)

MR. SPEAKER: Nothing will be recorded.
...(Interryptions)*

SHRI VIJAYENDRA PAL SINGH: Sir, | think, we have
a very capable Minister there answering the
question... (inferryptions)”

MR. SPEAKER: You put your own supplementary
instead of commenting on others. The preface to this
question would be deleted.

*Not recorded.
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SHRI VIJAYENDRA PAL SINGH: Sir, | will take just
a minute.

MR. SPEAKER: | have given you chance to put your
supplementary.

SHRI VIJAYENDRA PAL SINGH: Sir, the question is
not on the implementation of projects at all. it is on the
working of the Regulatory Commission and the hon.
Minister has not even mentioned it. If you look at it, it
says that the Central agency to monitor the working and
distribution of power. it is not on generation. He is talking
of the AT&C losses. It is erroneous.

MR. SPEAKER: You put your own supplementary.

SHRI VIJAYENDRA PAL SINGH: What | am trying to
say that it is erroneous in the sense that the first Question
was on the Regulatory Commission. It was on the working
of the Regulatory Commission...{/ntermuptions)

MR. SPEAKER: Since, | have allowed the Question
you cannot question the propriety of it.

Nothing of what Shri V.P. Singh will go on record.

...(Interruptions)*

MR. SPEAKER: Shri Manik Singh, you may put your
question.

...(Interryptions)

MR. SPEAKER: When you become the Speaker next
time, you may do it.

SHRI VIJAYENDRA PAL SINGH: Sir, the hon. Minister
has not replied to what the Question is seeking to
ask... (lnterryptions)

[Translation]

SHRI MANIK SINGH: Mr. Speaker, Sir, | would like
to know from the Hon'ble Minister whether the government
have entered into a contract to distribute power to local
area affected by public and private companies engaged
in power generation and distribution in the country. it so,
whether power is being distributed at local level by power
units located in Singrauli district of Madhya Pradesh?

“Not recorded.
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[English]

MR. SPEAKER: Mr. Minister, you would not have to
answer to Shri V.P. Singh's question. That part of the
answer will be deleted. You are permitted to answer only
to the question put by Shri Manik Singh.

...(Interruptions)

MR. SPEAKER: Shri Singh, will you please take you
seat?

...(Interryptions)

SHRI JAIRAM RAMESH: Sir, the hon. Member has
raised the question of private producers of electricity,
particularly in relation to Singrauli region. There have been
a number of instances where private producers have set
up power plants, but the distribution of power has not
necessarily been restricted to the local area. it gets fed
into the grid based on certain pre-determined parameters.

As far as private generation of power is concemed,
on the specific instance of Singrauli | will certainly look
into it and get back to the hon. Member. | do want to
say that whenever any private sector company sets up a
power piant it is only in the case of hydel power where
we have a hydel policy where the Government of India
stipulates that in addition 12 per cent free power that
accrues to the home State, one per cent free power
should necessarily be used for the local area where the
power plant is situated.

MR. SPEAKER: | compliment Shri Manik Singh for
his maiden Question.

SHRI P.S. GADHAVI: Sir, the Government of India
has reduced the quota of Gujarat from the unallocated
quota to 210 MW with result that GSEB is facing acute

shortage of power.

| would like to know from the hon. Minister whether
the Power Project Monitoring Panel (PPMP) or any other
monitoring agency has monitored the demand and- supply
of Gujarat State Electricity Board. If yes, whether the
PPMP or any other monitoring agency has reported the
shortage of electricity faced by the Gujarat State and
what remedial action has been taken by the Department
of Power?

SHRI JAIRAM RAMESH: Sir, | would like to make it
absolutely clear that, in the unallocated portion of the
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power that is distributed to the States from central power
generating stations, there is no quota. By definition, an
unallocated nortion does not have a quota per se. Fifteen
per cent of the ‘power that is generated from any central
electricity generating station is left unallocated at the
discretion of the Central Government to be allocated to
different States depending on the power shortage situation
prevailing at that point of time. | can assure categorically
that there is no political consideratiop that go into this.
When States face acute power shortages, the Centre
decides to allocate more power to those States.

Now, it so happens that Gujarat, Maharashtra and
Madhya Pradesh happen to be in a region which face
severe shortages. | am pretty sure about it. | am not
able to respond to the specific instance immediately. |
will get back to the hon. Member but from the unallocated
portion of the 15 per cent, | can categorically assure the
hon. Member that there is no discrimination against any
State. It just so happens that the unallocated portion is
allocated on the basis of the prevailing demand-supply
position as far as that State is concemed.

[Transfation]
Ultra Mega Power Projects

+
*84. SHRIMAT! RUPATAI D. PATIL:
SHRI ANURAG SINGH THAKUR:

Will the Minister of POWER be pleased to state:

(a) whether a number of Memoranda of
Understanding have been signed for aflocation of power
to be generated from the Ultra Mega Power Projects
being set up in the country;

(b) if so, the details thereof, State-wise;

(c) whether some State Govemments have requested
for additional power thereform; and

(d) if so, the details thereof and the decision taken
by the Government in this regard?

[English]

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMENCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHR!I JAIRAM RAMESH): (a) to (d) A
Statement is laid on the Table of the House.
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Statement

(a) to (d) No Memoranda of Understanding (MoUs,
are signed for allocation of power from Ultra Mega Power
Projects (UMPPs). The power allocation from the UMPPs
had been worked out on the basis of discussions with
the States in the meetings convened from time to time
by the Ministry of Power. Based on the allocation, the
Power Purchase Agreements (PPAs) in respect of Sasan,
Mundra Krishnapatnam and Tilaiya have been signed
between the developer/Special Purpose Vehicle (SPV) and
the power procuring utilities.

Some State Governments had requested for additional
power from the above UMPPs subsequent to the
allocation of power. it has not been possible to agree to
such requests as the available power from the above
UMPPs has already been allocated.

[Translation]

SHRIMATI RUPATAI D. PATIL: Mr. Speaker, Sir, the
Minister in his reply has stated that some state
governments have requested for additional power
subsequent to distribution of power from UMPP.

| would like to ask the hon'ble Minister as to which
state govemment have made such requests and the time
by which additional power is likely to be provided to
them? Has any request for the govemment of Maharashtra
been received, if so, the details of the requests and the
time by which power is likely to be provided to the state.

[English]

SHRI JAIRAM RAMESH: Sir, so far, four Ultra Mega
Power Projects (UMPPs) have been awarded. The first is
in Mundra which is in Gujarat. It is a 4000 MW Ultra
Mega Power Project. The second that is under
implementation is in Sasan, Madhya Pradesh. That too is
roughly of 4000 MW capacity, 3960 MW to be precise.
There is Krishnapatnam in Andhra Pradesh which is again
of 4000 MW and the fourth one the LOIl of which was
recently issued, is in Tilaiya which is in Jharkhand which
also is of 4000 MW. The power from the UMPP is
distributed not according to any formula. But it is based
on meetings held with different States and we make sure
that at least 50 per cent of the power from the UMPP
goes to the home State.

The hon. Member has asked a question about
Maharashtra. A UMPP in Maharashtra has also been
proposed. Various sites in Sindhudurg district have been
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offered; they have been looked at. Unfortunately or
fortunately, depending on your point of view, there has
been some environmental factors that have to be taken
into account. There have been agitations as far as specific
sites are concerned, We have not been able to finalise
the exact site in Maharashtra but it is in Sindhudurg
district and | am sure that in the next couple of weeks,
based on the comrespondence and interactions that we
have been having both with the State Government and
the local administration, the final UMPP parameters and
location in Maharashtra depends on the resolution of
issues by the Government of Maharashtra.

[Transiation]

SHRIMAT! RUPATAI D. PATIL: Mr. Speaker, Sir, my
second question is as to how many UMPPs have been
sanctioned in the country so far? How much power will
be generated through them and what is the current
demand of power in the country? Is the govemment of
Maharashtra contemplating to start any project, if so, the
status thereof?.

[English]

SHR! JAIRAM RAMESH: Sir, | have already answered
the hon. Member's question. The total allocation to
Maharashtra from different UMPPs is 6,300 MW. These
UMPPs will be fully commissioned in the 12th Plan. As
far as the location of the UMPP in Maharashtra is
concemed, the precise location in Sindudurg District is
stil a matter of some examination between the State
Government, the Central Government and the local
administration. We are hopeful that very soon the exact
location of the UMPP will also be decided.

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): | would like to give an additional information to
the hon. Member who has asked this Question. In addition
to the allocation from these four UMPPs, the State of
Maharashtra will have two more projects, one in Mahuda,
which is a 1,000 MW project and another one in Sholapur,
which is a 1,320 MW project. That will be from the NTPC.

MR. SPEAKER: Very good. Shrimati Kalpna Ramesh
Narhire, please remove your bag.

[Translation]

This is not the place to keep it can get spoiled by
keeping it there.
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[English]

You have a very attractive purse. But do not keep it
there.

SHRI RAVICHANDRAN SIPPIPARAIL: The hon.
Minister told earlier that two projects have been sanctioned
for Tamil Nadu. | would like to know from the Minister as
to what is the status of these projects in Tamil Nadu,
whether any MoU has been signed or not.

SHRI JAIRAM RAMESH: Sir, Cheyyur is the location
for the proposed UMPP in Tamil Nadu. This Cheyyur
location has been confimed by the State Government.
The details of the UMPP are being worked out. There
was a delay because the precise location of the UMPP
had not been finalized. But | am glad to say, now that
the State Government has identified Cheyyur as the
precise location. Both the locations as far as the UMPP
at Cheyyur and the port at Parmalkeni, which is close to
Cheyyur, has been confirmed by the State Government.

SHRI RUPCHAND PAL: Is it not a fact that public
sector undertakings in the power sector, like the NTPC
are severely handicapped in the bidding process because
of the CVC and other guidelines which are still being
continued in spite of repeated appeals by the NTPC for
bringing about a change in the guidelines so that there
can be a level playing field in the bidding process and
the public sector undertakings can also participate with
equal opportunities.

SHRI JAIRAM RAMESH: Sir, it is true that in the
latest UMPP bidding of Tilaiya in Jharkhand, a private
company which got the contract quoted a levelised tariff
at Rs. 1.77 per unit. The next lowest bidder, the NTPC,
quoted Rs. 2.34 per unit. So, it is true that the public
sector power producers, like the NTPC, have quoted
higher prices than the private companies. But at the same
time, there were many private companies that have quoted
higher prices than the NTPC. Nevertheless, we are very
sensitive to the general point the hon. Member has
mentioned. Under no circumstances should companies
like the NTPC be handicapped in bidding for projects
which are based on tariff. We are determined to do
everything to ensure that all disadvantages that accrue
to public sector companies, whether from the CVC
guidelines or from the procurement guidelines or from
host of other reasons that are possible are removed. We
are looking into why the public sector companies have a
higher tariff. If there is a need for the Govemmenit
intervention, we will certainly ensure thai thrce
interventions do take n'ace
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| do want to say here, as far as the policy of the
Government of india is concemed, by March 2011 all
power prnjects in India, whether private or public will be
awarded on the tariff-based competitive bidding. Theretore,
it is essential to remove all the disadvantages that public
sector companies face. | for one would be the first to

agree that public sector companies do face certain
disadvantages.

MR. SPEAKER: Shri G. Hansraj Ahir. He is my
favourite MP.

[Translation]

SHRI HANSRAJ G. AHIR: Mr. Speaker, Sir, when
UPA government was formed at the center it was
announced that Mauda Project in Maharashtra would be
developed as Megha Power Project. | would like to know
from the Hon. Minister as to what are the reasons for
handing it over to the private sector for the central
govemment to have got rid of it. Would the Hon. Minister
like to reply as to why it is being constructed by the
private sector? The Minister says that it is not possible
to accept the requests of those states, which have
demanded power. | would like to ask Hon. Minister if he
is not in a position to provide power to those states
which are facing shortage, then would he like to allow
them to buy power from abroad to meal the demand of
power in their respective states.

[English]

SHRI JAIRAM RAMESH: Sir, let me, first of all,
categorically remove this misapprehension that the 1,000
MW Mauda project is in the private sector. In fact, it is
being put up by the NTPC which is a public sector
company. The foundation stone is being laid day after
tomorrow by the hon. Union Minister for Power. So, it is
not true to say that the Mauda has been handed over to
the private sector.

Now, as far as larger issue is concemed of how to
reduce power deficits in these States, it is a much bigger
issue. | do not think we have time to go into this, except
to say that we are today importing power from Bhutan.
We are importing close to 1,400 MW of power from
Bhutan. We may end up importing about 5,000 MW of
power by the year 2020. We are implementing projects
in Nepal. We are going to be importing power from Nepal.
We have signed MoUs with Myanmar to the tune of
almost 2,500 MW which when developed will also mean
power export o India. So, we are making arrangements
to ensure that we augment domestic power availability
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from imports from other countries all which happened to
be rich in hydel resources.

NREGS

*85. SHRI K. FRANCIS GEORGE: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) whether the Government proposes to recast the
existing norms of the National Employment Guarantee
Scheme (NREGS) to include more sectors of work to
increase spending in tune with the present fiscal stimulus
package;

(b) if so, the details thereof;

(c) whether the Government would consider the
inclusion of replantation and rejuvenation work in the
plantation sector under the NREGS; and

(d) if so, the present status of operation of the said
proposals?

[Translation]

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) to (d) A statement
is laid on the Table of the House.

Statement

(a) and (b) No, Sir. Works which can be taken up
under NREGA are listed in their order of priority in Para
1 of Schedule-l of the Act and are as under:

(i) water conservation and water harvesting;

(if) drought proofing (including afforestation and tree
plantation);

(i) irrigation canals including micto and minor
irrigation works;

(iv) provision of imrigation facility to land owned by
households belonging to the Scheduled Castes
and the Scheduled Tribes or beneficiaries of land
reforms or that of the beneficiaries under the
Indira Awas Yojana of the Government of India;

(v) renovation of traditional water bodies including
desilting of tanks;

(vi) land development;
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(vii) flood control and protection works including
drainage in water logged areas;

(viii) rural connectivity to provide all weather access;
and

(ix) any other work which may be notified by the
Central Government in consuitation with the
State Government.

Sub-para (iv) as given above has been amended
vide notification dated 6.3.2007 and the amended provision
is as under:

“Provision of imigation facility, horticulture, plantation
and land development facilities on land owned by
households belonging to the Scheduled Castes and
the Scheduled Tribes or to Below Poverty Line
families or to beneficiaries of land reforms or to the
beneficiaries under the Indira Awas Yojana of the
Government of India.”

There is no proposal under consideration of the
Government to recast the above-mentioned list of

permissible works.

(c) and (d) Plantation is a permissible activity under
NREGA as mentioned in sub-para (ii) and amended sub-
para (iv) as indicated above in reply to Parts (a) and (b)
of the question. This includes replantation and rejuvenation
work.

[English]

SHRI K. FRANCIS GEORGE: Sir, from the answer
given by the hon. Minister it is clear that work in
plantations, especially that of re-plantation and
rejuvenation, can be taken up under this programme. But

in many parts of the country it has been found difficult
to get 100 days of work.

In tact, | would like to know from the hon. Minister
whether the Government will consider including works that
is being undertaken in small and marginal farms, by the
tarmer and his family so that we can have more
employment and more investment especially in times like
this when we want more economic stimulus in the country.
So, | would like to know from the hon. Minister whether
works in small farms will also be allowed under the
NREGA programme.

[Trans/ation]

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker,
Sir, as of now there is a provision to undertake work on
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land owned by the Scheduled Castes and the Scheduled
Tribes and beneficiaries under the Indira Awas Yojana
but Hon. Member is saying that other farmers and firms
should be subsidized. | would like to tell the Hon. Member
that we have not completed on the issue as yet.

[English]

SHRI K. FRANCIS GEORGE: Sir, National Rural
Employment Guarantee Act has been hailed as a great
success and that has also found a mention in the
President’s Address. But the fact of the matter is that in
many places the workers, who seek employment, are
met with numerous infringements of their rights, lack of
work, delay in wage payment, non-payment of minimum
wages, absence of work-site facilities etc.

Now, the Government has introduced payment
through banks. It has been reported that banks, espscially
nationalized banks, are not cooperating. So, | would like
to request the Government to solve this problem and to
make payments safe and easier. | want to know whether
the Government will give adequate instructions to the
banks and aiso whether the Government will introduce
bio-metric cards so that there would not any cheating by
middle men of these ordinary workers.

MR. SPEAKER: You have put your question giving
no time to reply.

[Transiation]

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker,
Sir, the total number of accounts opened in banks and
post offices is 6 crore and 15 lakh and the banks and
post-office have their equal share. If there is any problem
we hold monthly meeting with banks and post offices. If
there is any shortcoming at state or village level, we will

set it right.

Sir, if there is any shoricoming at state or village
level, we will sort it out. Sir, it has been alrgest instance
of financial inclusion in the world. The poor is getting
money, the bargaining capacity as well as the minimum
wages have been enhanced. Sir, the hon. Member has
admitted it that this programme is heading towards
success. Sir, the shortcomings wherever they are, we will
be able to sort out them within a few manths.
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WRITTEN ANSWERS TO QUESTIONS
[English]
Work Under RGGVY

"86. SHRI SHRINIWAS DADASAHEB PATIL:
SHRIMATI MANEKA GANDHI:

Will the Minister of POWER be pleased to state:

(a) whether the electrification work under the Rajiv
Gandhi Grameen Vidyutikaran Yojana (RGGVY) has not
been started in some of the States so far;

(b) if so, the details thereof, State-wise and the
reasons therefor;

(c) the steps taken or proposed to be taken by the
Govermnment to initiate the work in these States without
further delay;

(d) whether any time limit has been fixed for
electrification of unelectrified villages in the country; and

(e) if so, the details thereof?
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THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) and (b) 27 States are participating in rural
electrification programme under Rajiv Gandhi Grameen
Vidyutikaran Yojana (RGGVY). Under RGGVY, 558
projects have been sanctioned in these states till date
and out of these 558 projects, 438 projects have been
awarded. The execution works have been started in these
438 projects. The pre-execution activities for tendering
the balance 120 projects have also been started. The

present status of projects, State-wise, is given in the
enclosed statement.

(c) The inter-Ministerial Monitoring Committee
comprising of representatives of Ministry of Finance,
Planning Commission, Ministry of New and Renewable
Energy (MNRE), Ministry of Rural Development and
Ministry of Panchayati Raj under the Chairmanship of
Secretary (Power) has been reviewing progress under
RGGVY. Besides, Rural Electrification Corporation, the
Nodal agency for RGGVY, has also been reviewing
progress periodically. The pre-execution activities for
tendering the balance 120 projects have also been started.

(d) and () RGGVY envisages electrification of about
1.15 lakhs un-electrified villages, electricity connections
to 2.34 crore BPL households and provision of access to
electricity to all rural househoids by 2009.

Statement

State-wise No. of projects sanctioned, awarded and yet to be awarded under RGGVY

As on 31.01.2009

SiNo. Name of State No. of No. of Total No. of No. of No of
sanctioned sanctioned sanctioned awarded yet to be
during 10th Plan during 11th Plan so far swarded
1 2 3 4 5 6 7
1. Andhra Pradesh 17 9 26 24 2
2. Arunachal Pradesh 2 14 16 12 4
3. Assam 3 20 23 9 14
4. Bihar 26 17 43 30 13
5. Chhattisgarh 3 10 13 10 3
6. Gujarat 3 2 25 13 12
7. Haryana 4 14 18 16 2
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1 2 3 4 5 6 7

8. Himachal Pradesh 1 1" 12 1 -1

9. Jammu and Kashmir 3 1" 14 7 7

10. Jharkhand 13 9 22 22 [}
1. Kamataka 17 7 24 21 3
12. Kerala 1 0 1 1 0
13. h Madhya Pradesh 8 21 29 13 16
14. Maharashtra 4 30 34 28 6
15.  Manipur. 2 2 4 4 0
16.  Meghalaya 2 5 7 3 4
17. Mizoram 2 6 8 8 0
18. Nagaland 2 9 1 8 3
19. Orissa 4 27 31 30 1
20. Punjab 0 17 17 17 0
21. Rajasthan 25 16 41 39 2
22. Sikkim 2 2 4 0 4
23. Tamil Nadu 0 26 26 26 0
24. Tripura 1 3 4 1 3
25. Uttar Pradesh 64 0 64 64 0
26. Uttaranchal 13 0 13 13 0
27. West Bengal 13 15 28 18 10
Total 235 323 558 438 120

Commercial Losses of SEBs

-g7. SHRI NIKHIL KUMAR: Will the Minister of
POWER be pleased to state:

(a) whether several State Electricity Boards (SEBS)
in the country are incurring commercial losses;

) it so, the details of the loss suffered by each
SEB during each of the last three years, State-wise and
the reasons therefor;

(c) whether any working group has been constituted
by the Govemment to look into the issue;

(d) it so, the details and the findings thereof; and
(e) the action taken by the Government thereon?

THE MINISTER OF POWER (SHRI SUSHIL KUMAR
SHINDE): (a) and (b) Yes, Sir. The Power Finance
Corporation (PFC) has, for the last few years, been
publishing an Annual Report on the Performance of State
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Power Utilities [State Electricity Boards (SEBs) unbundied
utilities/Power Departments] and private distribution
companies created as a result of reform measures in
various States. The 5th Report covering the performance
of State Power Utilities for the years 2004-05 to 2006-07
has been published by PFC. As per this report, the details
of State-wise losses incurred are given in the enclosed
Statement |. The source of data for computation of the
information (audited provisional annual accounts/annual
respurce plants) is given in the enclosed statement Ii.
Some of the main reasons for SEBs/Power Utilities
incurring commercial losses are High Aggregate Technical
& Commercial (AT&C) losses in the system and average
revenue from sale of power being less than the average
cost of supply in case of certain category of consumers
such as BPL (Below Poverty Line) and agricultural
consumers.

(c) to (e) No, Sir. The SEBs/Power Utilities are under
the jurisdiction of their respective State Governments and
Electricity Regulatory Commissions set up under the
Electricity Act, 2003. However, the Central Government
has taken the following major initiatives in this regard:
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The Electricity Act, 2003 provides that the tariff
will be regulated by the Electricity Regulatory
Commissions on the basis of principles laid down
in the Act which, inter-alia, include efficiency
improvement and reduction of cross-subsidies.

Theft is one of the main reasons of high AT&C
losses. Legal provisions in the Electricity Act,
2003 for dealing with theft of electricity have
been further strengthened by the Electricity
(Amendment) Act, 2007, making the oftence of
theft cognisable and non-bailable.

Emphasis is given on metering of feeders and
supply to consumers for energy accounting and
auditing for identifying the location of high losses
so that corrective measures can be taken.

Restructured Accelerated Power Development
and Reforms Programme (APDRP) has bsen
sanctioned for the XI Plan as a Central Sector
Scheme. The focus of the programme is on
actual demonstrable performance in terms of
sustained loss reduction.

Statement |
State-wise Details of Profit and Loss (Rs. in Crore)
2004-05 2005-06 2006-07
Region State Profit/Loss Profit/Loss Profit/Loss
after tax after tax after tax
(accrual basis) (accrual basis) (accrual basis)
1 2 3 4 5
Eastern Bihar (54) (429) (855)
Jharkhand (352) (588) 63
Orissa 265 23 300
Sikkim (21 (26) (26)
West Bengal (275) (234) (3.725)
Eastern Total (437) (1,255) (4,243)
North Eastern Arunachal Pradesh (96) (101) (111)
Assam (1,011) (140) (261)
Manipur (131) (243) (288)
Meghalaya 2 (41) (84)
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1 2 3 4 5
Mizoram (72) (40) (71)
Nagaland (84) (86) (92)
Tripura (70) 9 27
North Eastern Total (1.461) (643) (877)
Northern Delhi (812) 341 384’
Haryana (454) (433) (345)
Himachal Pradesh (37) 20 2
Jammu and Kashmir (1,080) (1.421) (1,228)
Punjab (3,834) 13 (1,626)
Rajasthan © 0 0
Uttar Pradesh (3,161) 3.277) (4,637)
Uttarakhand (191) (230) (352)
Northern Total (9,569) (4,986) (7,802)
Southermn Andhra Pradesh 108 358 261
Kamataka 462 400 436
Kerala 104 101 217
Puducherry 63 39 38
Tamil Nadu (1177 (1,329) (1,896)
Southern Total (439) (430) (343)
Western Chhattisgarh 135 402 437
Goa 146 144 125
Gujarat (916) 203 220
Madhya Pradesh 1,244 (592) (981)
Maharashtra (768)° (173) 269
Western Total (158) (16) 70
Grand Total (12,065) (7,331) (13,796)

m:mﬁgmsh()hdcatemms.
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Status of Annual Accounts for the years 2004-05 to 2006-07
Region State Utility 2004-05 2005-06 2006-07
1 2 3 4 5 8
Eastern Bihar BSEB P P P
Jharkhand JSEB P P RP
Orissa GRIDCO A A A
OPTCL New utiity A A
NESCO P P P
OHPC A A A
OPGCL A A P
SESCO P P P
CESCO P P P
WESCO P P P
Sikkim Sikkim PD RP RP RP
West Bengal WBPDCL A A A
WBSEB A A P
North Eastern Assam ASEB A A
(Unbundied w.e.f.
1.4.2005 and operating
as Trading Co.)
APGCL A A
AEGCL A P
UAEDCL New Utilities A P
LAEDCL A P
CAEDCL A P
Arunachal Pradesh Arunachal PD RP RP RP
Manipur Manipur PD RP RP RP
Mizoram Mizoram PD RP RP RP
Nagaland Nagaland PD RP RP RP
Tripura Tripura RP RP RP
Meghalaya MeSEB A A P
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1 2 3 4 5 6
Northern Delhi Delhi Transco A A A
Indraprashta A A A

NDPL A A A

BSES Rajdhani A A A

BSES Yamuna A A A

Pragati A A A

H.P. HPSEB A A P
Haryana DHBVNL A A P
* HPGCL A P P
HVPNL A A P

UHBVNL A A A

J&K J&K PDCL P P P
J&K PDD RP RP RP

Punjab PSEB A A A
Rajasthan AVVNL A A A
JDVVNL A A A

JVVNL A A A

RRVPNL A A A

RRVUNL A A A

Uttar Pradesh UP JVNL A P P
UPPCL A A P

UPRVUNL A A A

MVVNL P P P

Poorva VVNL P P P

Paschim VVNL P P P

DVVNL P P P

KESCO P P P

Uttaranchal UTPCL P P P
Ut Transco P P P

UJVNL P P P
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1 2 3 4 5 6
Southem Andhra Pradesh APCPDCL A A A
APEPDCL A A A
APGENCO A A A
APNPDCL A A A
APSPDCL A A A
APTRANSCO A A A
Kamataka BESCOM A A A
GESCOM A A A
HESCOM A A A
KPCL A A A
KPTCL A A
MESCOM A A A
VVNL A Amalgamated with
KPCL w.e.f. 1.4.2008
Chamundeshwari New Utility A A
DISCOM
Kerala KSEB A A P
Pondicherry Pondicherry PD RP RP RP
Pondhcerry PCL RP RP RP
Tamil Nadu TNEB A A P
Westem Chhattisgarh CSEB P P P
Goa Goa PD RP RP RP
Gujarat GEB A . Unbundied
welf. 1.4.2005
PGVCL A P
DGVCL A A
MGVCL New Utilities A A
UGVCL A A
GETCO A A
GSECL A A A
GUVNL A A
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1 2 3 4 5 6
M.P. MPSEB A P (for 2 Unbundied
months) w.e.f. 1.6.2005
MPPTCL A A
M.P. Purv Ksheta A A
VvVvCL
M.P. Paschim Kshetra ) New Utilities A P
VVCL
M.P. Madhya Kshetra A A
VVCL
MPPGCL A A
Maharashtra MSEB A P (for 2 Unbundied
months) w.ef. 6.6.2005
MSPTCL A A
MSEDCL New Utilities A A
MSPGCL A A

Note: A: Audited, P: Provisional, RP: Planning Commission Annual Resource Plan

Inspection of Companies

*88. SHRI CHANDRAKANT KHAIRE: Will the Minister
of CORPORATE AFFAIRS be pleased to state:

(a) whether the Govemment has conducted inspection
of companies which were found to have indulged in
irregularities;

(b) if so, the names of the companies which have
been inspected after receiving complaints against them
during the last five years; and

(c) the steps taken by the Government including
amendment of the laws, if any, to keep effective check
on frauds/irregularities committed by companies against
the investors?

THE MINISTER OF CORPORATE AFFAIRS (SHRI
PREM CHAND GUPTA): (a) Government orders
inspections under Sec. 209A of the Companies Act, 1956
of the books of accounts of companies selected on
account of complaints or other information relating to non-
compliance with or violation of the provisions of the

Companies Act, 1956 or other iregularities. Suitable action
under the law is taken in case any non-compliance/
violation of the Companies Act comes to notice with
regard to any company on the basis of inspection reports.

(b) 263 companies were inspected on the basis of
complaints received against them from 1.4.2003 to
31.1.2009. The list of companies is attached and marked
as given in the enclosed statement.

(c) Disclosures about the affairs of companies
intended to inform the stakeholder the truth about the
state of affairs of companies, have been mandated under
the Companies Act, 1956. To facilitate making of such
disclosures by companies, and for stakeholders and
regulatory agencies to easily access and view them,
Government has set up an electronic registry with round
the clock access through intemet. The Government has
powers of inspection of the books of accounts of
companies and also to investigate their affairs, if need
be, under the Companies Act, 1956. In addition, the Act
provides for appointment of independent, statutory auditors
to audit the accounts and report to the shareholders.
Such audited accounts are also displayed on the electronic
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registry for general viewing. While the reporting
requirements are regulated under the Companies Act,
1956, the conduct of auditors is regulated under the
Chartered Accountants Act, 1949. In addition, for listed
companies, compliance with these statutory requirements
is required to be certified by a company secretary in
practice, who in tum is regulated under the Company
Secretaries Act, 1980. Government has amended the
Chartered Accountants Act, 1949 and the Company
Secretaries Act, 1980 in 2006 to provide for a more
effective disciplinary mechanism to deal with cases of
misconduct by Chartered Accountants and Company
Secretaries respectively. In 2006, the Government has
notified Accounting Standards to enable accounts of
companies to be drawn up and disclosed on the basis of
fair, transparent and intemationally accepted principles.
The Government has also introduced the Companies Bill,
2008 in the Lok Sabha to provide for a comprehensive
revision of the Companies Act, 1956 including, /ter alia,
provisions that would enable more effective checks against
irregularities/frauds by companies.

Statement

Name of companies inspected on the basis of.
complaints from 1.4.2003 to 31.1.2009

Sl.No. Name of the Company
1 2
1. Venus Cements Ltd.
2. Bharat Fuel Company Ltd.
3. SR Industries Ltd.
4. Majestic Industries Ltd.
S. Shrenik Commercial Co. Ltd.
6. Deep Special Steals Ltid.
7. Ashiana Agro industries Lid.
8. Shnuti Synthetics Ltd.
9. PFG Ld.
10. Kashi Ispat Pwvt. Ltd.
1. Viswkarma Cements Ltd.
12. Sharman Woolen Mills Ltd.

FEBRUARY 20, 2000
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13.
14.
15.
16.
17.
18.
19.
20.

21,

23.

24,

25.

27.

28.

35.

37.

39.

Arihant Threads Ltd.

Bansware Syntex Ltd.

Visisth Chay Vyapar Ltd.
Druckgrafen India Ltd.
Multimetals Ltd.

UP Digitals Ltd.

Majestic Securities Ltd.

Shree Rajasthan Syntex Ltd.
Mesco Pharmaceuticals Ltd.
Banaras Beeds Ltd.

Modem Syntex (India) Ltd.
Delta Colonisers Ltd.

Morepen Laboratories Ltd.
Versatile Plantations Ltd.
Vardhman Engineering Co. Pwvt. Ltd.
Modella Knitwear Ltd.

Ashoka Polyfabrics Pwvt. Ltd.
Modemn Denim Ltd.

Status Management Services Ltd.
Classic Shoes Pwt. Ltd.
Standard Appartments Pvt. Ltd.
Rajgah Investments Ltd.
Rajasthan Breweries Ltd.
Cossets Marketing Pvt. Ltd.
Arihant Industries Ltd.

Thapar Spining Milis Ltd.
Arihant Corporation Ltd.

Escorts Finance Investment and Leasing

Pvt. Ltd.
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41.

42,

45,

46.

47.

49.

51.

52.

53.

55.

57.

59.

61.

62.

63.

65.

67..

Shree Cements Ltd.

Selfridge Automobile Leasing and Industries
Ltd.

Saimoh Auto Links Ltd.

Hari Parvat Merry Land & Resorts Ltd.
Raymeb Labs Ltd.

Autopal Industries Ltd.

Escorts Ltd.

JCT Ltd.

Dragon Fisheries Ltd.

Mohan Meakin Ltd.

Bhushan Steel & Strips Ltd.

Rayban Sun Optics India Ltd.
Modem Terry Towel Ltd.

Modem Threads (India) Ltd.

Rajindra Gymkhana & Mahindra Club Ltd.
Mukerian Papers Ltd.

Urban Improvement Co. Pwvt. Ltd.

ETI Travel and Technologies Pvt. Ltd.
Escorts Finance Ltd.

Sun City Projects Pvt. Ltd.

Kalyani Finance Ltd.

Sagar Edutech Private Limited

DCM Financial Services Limited

SRG infotech Ltd.

Numatic Tubes Pwvt. Lid.

Majestic Metaliks Limited

NIT Limited

Doctor Morepen Limited

69.
70.
71.
72.
73.
74.
75.
76.
77.
78.

79.

81.

85.
86.

87.

89.

91.

92.

95.

Harprashad Co Private Limited

South Dethi Club Limited

DCM Limited

Associated Chemical & Industries Ltd.
Basti Sugar Mills Limited (RVD)
Govind Sugar Miils Ltd. (RVD)
Ahluwalia Contracts (india) Limited
Petunia Finance Services Private Limited
Niketan Traders Private Limited

Shakun Enterprises Private Limited
Cross Trading Private Limited

KMG Milk Foods Limited

Radico Khaitan Ltd.

U.P. Laminators Private Limited

Keshav Foods Lid.

AMRIT Agro Industries Ltd.

Kailash Motors Finance P. Ltd.

Middle East Estate Builders Private Limited
Commercial Automobiles Private Limited
Jaiprakash Associates Ltd.

Kailash Motors Private Lid.

Commercial Engineers and Body Builders
Company Pvt. Ltd.

Reckitt Benckiser India Limited

U.G. Hotels and Resorts Ltd.

STL Global Ltd (Shivalik Global Ltd.)
Kailas Rubber Company Ltd.
Nagarjuna Finance Ltd.

Spectrum Power Generation Ltd.
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97.

101.

102.

103.
104.
105.
106.
107.
108.
109.

110.

11,

112.

113.

114.

115.

116.

117.

118.

119.

120.

121.

122.

123.

124.

Shruti Oil Industries Ltd.

Jumbo Bag Limited

Trichur Heart Hospital Ltd.
Param Finance & Securities Ltd.
Swadharma Swarajya Sangha

The Cochin Malabar Estates and Industries
Ltd.

Pentafour Products Ltd.

The Pentafour Solac Technologies Ltd.
Arudhra Paper and Board Ltd.

The Nonsuch Tea Estates Ltd.
Pioneer Bake House P. Ltd.

Anupama Homes P. Ltd.

Nagarjuna Fertilisers & Chemicals Ltd.
Automobile Association of Southem India
ACI Limited

Teaktex Processing Complex Limited
The Madura Hindu Permanent Fund Ltd.
Kirloskar Investment & Finance Ltd.
Electrex (India) Ltd.

NEPC India Ltd.

Ootacamund Club

Al-Ameen Intemational Ltd.

Prasad Productions Ltd.

S&S Industries & Enterprises Ltd.
Kumbakonam Mutual Benefit Fund Ltd.
Reymound Commodities P. Ltd.
Hyderabad Race Chub

S.S. Organics Ltd.

125.

126.

127.
128.

129.

130.
131.
132.
133.
134.
135.
136.
137.
138.

139.

140.
141,
142.
143.
144.
146.
146.
147.

148.

149.

150.

151.

Manali Petrochemicals - Ltd.

Tamilnadu Viswakarma Mutual Benefit Fund
Ltd.

Saag RR Infra Ltd.
Yeshaswi Ltd.

Megacity (Bangalore) Developers and
Builders Ltd.

JR Foods Lid.

Imex Engineering Co. Ltd.
Golden Carpets Ltd.

Archana Software Ltd.

North Madras Benefit Fund Ltd.
KalaBhavan Studios Ltd.

Central Travancore Specialists Hospitals Ltd.
SDF Industries Ltd.

First Commodities Exchange of India Ltd.

Somatheeram Ayurvedic Beach Resorts P.
Ltd.

Kumar Mutual Funds Ltd.
Navarathna Business Developers P Ltd.
SWP Madras Ltd.

IGG! Resorts International Ltd.
Oriental Hotels Ltd.

Maxworth Country () Ltd.
Leader Software P. Ltd.

West Coast Paper Mills Ltd.
Sujara Universal Industries Ltd.
Mode Finance Corporation Ltd.
Palmour Agro Complex Ltd.

CDR Health Care Ltd.
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1 2 1 2

152. Fourth Generation Systems Ltd. 180. M/s. Reliance Capital Ltd.

153. Terry Gold (india) Ltd. 181. M/s. Reliance Consolidated Enterprises P.
- Ltd.

154, Leafin india Limited

182. M/s. Kudrat Leasing & Investment P. Ltd.
165. Suryajothi Spinning Mills Ltd.

183. M/s. Twin Roses Trades & Angencies Ltd.
156. Saffire Global Medicare Ltd.

184. M/s. Manna Glass Tech. Industries Ltd.
157. Emed. Com Technologies Ltd.

185. M/s. Hindustan Systems & Consultants P.

158. Country Club (india) Ltd. Ltd.

159. Kiran Krishna Agro Tech Limited 186. M/s. Indo Biotech Foods Ltd.

160. Kiran Krishna Real Estates & Constructions 187. M/s. Good Value Marketing Co. Lid.
Pvt Lud. 188. M/s. Lloyd Housing Finance Ltd.

161, GPR. Housing Limited 189. M. Integrated Amusement Ltd.

162. Harsha Leafin Commercial Limited 190. Ms. Isibars Ltd.

L R e 191. M. Indo Biotech Herbal Products Lid.

164.  M/s. PCI Chemicals & Pharmaceuticals Ltd. 192 Mis. Blossom Brewaries Ltd. -

165. M’s. Lioyds Finance Ltd. 193. Ms. Sun Earth Ceramics Ltd.

166. Ms. G.G. Automotive Gears Ltd. 194. M/s. Mafatlal Finance Co. Ltd.

167.  Ms. Jyoti Weighing Systems Ltd. 195.  Ms. J.F. Laboratories Ltd.

168. M/s. Saswad Mali Sugar Factory Ltd. 196. Ms. Sunstar Software System Ltd.

169. ’M/s. Indusind Bank Limited 197. M/s. Blue Information Technology Ltd.

170. M/s. Indocon Engg. Systems Ltd. 198. M/s. Phar East Laboratories Ltd.

171. M/s. Swift Finlease (India) Limited 199. Ms. Gujarat Concast Ltd.

172. M/s. Home Trade One Ltd. 200. MWs. Gujarat Fun & Water Park Ltd.

173. M/s. Home Trade Ltd. 201. M/s. Intemational Comptech Engg. Services

Ltd.

174. M/s. Bombay Oxygen Corporation Ltd.
202. Ms. Alpic Finance Ltd.

X . National Board of Trade Limited
17 Me ' 203. M/s. Enrai Finance Ltd.

, Trade Mkig. Ltd.
176.  M/s. Home Tra 9 204. M. Gold Multifab Ltd.

Ld.
177. Mss. Sesa Goa 205.  Ms. Sterling Biotech Ltd.

178. Mis. Sesa Industries Ltd. 206. M/s. Fastrack Investments Services &

179. M’s. Vallabh Refactories Ceramics Ltd. Commercial Advisors Ltd.
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207. M/s. Nexus Software Ltd. 235. M/s. Whirlpool (India) Ltd.
208. M/s. Dynamatic Forgings India Ltd. 236. M/s. Dynavox Industries Ltd.
209. M/s. Kanel Oil Exports Ind. Ltd. 237. Pashupati Seohung Limited
210. M/s. Jayant Vitamins Ltd. 238. Stone India Limited
211, M/s. Swaca Communications Ltd. 239. SBlI Home Finance Limited
212. M/s. Poonam & Patel Construction Ltd. 240. Star Tea Company Limited
213. M/s. Roofit Industries Ltd. 241. Alliance Management & Fiscal Services
Limited
214. M/s. Eamest Health Care Ltd.
242. Esskay Telecom Ltd.
215. M/s. Indian Seamless Stesl & Alloys Lid.
243. Delta Intemational Limited
216. Ms. Prakash Fortron & Softech Ltd.
244, Idio Construction & industries (India) Limited
217. M’/s. Enkay Texofoods Ltd.
245. Uniworth Limited
218. M/s. Mazda Inds. & Leasing Ltd.
246. Rexor india Limited
219. M/s. Pateja Forgings & Auto Parts
Manufacturers Ltd. 247. T & | Global Limited
220. M/s. Saurashtra Cement Ltd. 248. Globe Stock & Securities Limited
221. M/s. Alpine Industries Ltd. 249. Imeco Ltd.
222. M/s. Essar Oil Ltd. 250. Duncan Industries Limited
223. M/s. Phil Corpn. Ltd. 251. Perfect Refractories Ltd.
224. M/s. International Finance & Tax 252. Ravico (India) Limited
Consultants Pvt. Ltd.
nsu 253. Happy Valiey Tea Company Limited
225. M/s. Hanil Era Textiles Ltd.
S 254. Capricomn Limited
6. M/s. Gwalior P L Ltd.
22 s. Gwalior Polypipes 255.  Doshi Agents Private Limited
. . lux Hotels India Pvt. Ltd.
227.  Wie. Beniux Hotel 256.  Seth Mehta & Co. Private Limited
. . Manna Glass Tech. Inds. Ltd.
228.  Ws. Mann 257. MNR Exports Private Limited
. M/s. Lan Eseda Steel Limited
229 s Lan 258.  Vister Financiers Private Limited
230. M/s. Joy Apartments Private Limited
y 250,  Jagadishwar Pharmaceuticals Works Ltd.
231. MWs. Tainwala Chemicals & Plastics (India
e ( ) 260. OCL India Limited
Limited
232.  Ms. Godrej Industries Limited 261.  Universal Paper Mills Limited
233.  Ms. Bajaj Hindustan Ltd. 262.  Assambrook Limited
234. M. Essar Steel Lid. 263.  Dunlop India Limited
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National Social Assistance Programme

89. SHRI SUGRIB SINGH:
SHRI KISHANBHAI V. PATEL:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the amount of funds allocated/released to States
and utilized by them under the National Social Assistance
Programme (NSAP) during the last year and the current
year, so far, State-wise/UT-wise;

(b) whether the Union Government has received
complaints regarding misappropriation of funds and

PHALGUNA 1, 1930 (Saka)

to Questions 70

violation of guidelines laid down under the programme
during the said period;

(c) if so, the details thereof; and
(d) the action taken by the Government thereon?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): (a) The details of year-
wise funds allocated/released to the States/UTs under
NSAP and utilization as reported by them during the years
2007-08 and 2008-09 are given in the enclosed statement.

(b) No, Sir.

(c) and (d) Does not arise.

Statement

&afe-wba/t/ﬁh‘sa funds allocated, released and utilised under National Social Assistance
Programme (NSAP) during 2007-08 & 2008-09

(Rs. in lakh)
SI.No.  States/UTs 2007-08 2008-09
Allocation Release Expenditure” Allocation Release™ Expenditure™**
1 2 ’ 3 4 5 6 7 8
1. Andhra Pradesh 20232.26 20232.26 19428.88 28989.21 27290.30 17693.13
2. Bihar 25909.42 25909.42 34875.91 49996.41 47107.81 28665.04
3. Chhattisgarh 11090.26 11090.26 10424.73 13408.63 12394.98 9016.67
4. Goa 136.36 136.36 79.6 156.75 127.49 81.57
5. Gujarat 2468.01 2468.01 2503.63 2568.67 1672.45 1991.26
6. Haryana ® 2982.65 2982.65 3559 4127.50 3892.15 2570.51
7. Himachal Pradesh 2290.41 2290.41 1514.93 1989.31 1917.02 2018.04
8. Jammu and Kashmir 1863.99 1863.99 899.2 2042.75 1998.24 604.52
9. Jharkhand 14180.12 14180.12 12039.5 20983.60 19826.92 16315.49
10. Kamataka 21176.47 21176.47 17738.22 22850.20 21036.24 10273.47
11.  Kerala 7497.36 7497.36 7084.47 5§779.21 5023.94 2786.21
12. Madhya Pradesh 24397.63 24397.63 17387.81 43592.42 41355.11 13353.94
13. Maharashtra 20199.06 20199.06 18515 31332.25 28231.85 12358.00
14. Orissa 18479.38 18479.38 18266.55 20802.81 18612.22 13257.70
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1 2 3 4 5 6 7 8
15.  Punjab 1229.47 1229.47 1229.47 4792.37 4632.22 1656.38
16. ' Rajasthan 15959.34 15959.34 12001.69 14316.14 13137.05 9279.76
17.  Tamilnadu 18479.19 18479.19 18479.19 32070.19 29655.88 12032.03
18.  Uttar Pradesh 33106.56 33106.56 58176 84300.35 80007.18 40394.48
19.  Uttarakhand 1841.90 1841.9 1670.88 4720.53 4334.87 743.87
20. West Bengal 17012.92 17012.92 19129.91 27842 .45 25206.12 16481.96
21.  Arunachal Pradesh 390.85 390.85 358.27 488.02 465.29 10.00
22. Assam 16872.45 16872.45 15464.00 17941.11 17341.33 7625.56
23.  Manipur 2082.48 2082.48 2082.48 2051.86 2021.35 1263.00
24. Meghalaya 950.23 950.23 1264.62 1866.47 1829.94 723.57
25.  Mizoram 429.71 429.71 345.00 602.20 593.18 368.66
26. Nagaland 789.22 789.22 232.75 835.15 815.18 691.00
27.  Sikkim 441.39 441.39 421.96 437.90 426.84 239.71
28. Tripura 2648.32 2648.32 2616.82 3339.35 3270.62 3484.85
29. Andaman and Nicobar Islands 16.85 12.63 12.63 25.00 « 1875 18.75
30. Chandigarh 186.54 30.91 30.91 181.00 135.75 135.75
31. Dadra and Nagar Haveli 41.67 30.00 30.00 61.00 61.00 61.00
32. Daman and Diu 9.93 6.69 6.69 1300 9.75 9.75
33. NCT Delhi 3640.00 3640.00 3640.00 5327.00 3996.25 3995.25
34. Lakshadweep 0.77 0.57 0.57 1.00 1.00 1.00
35. Pondicherry 115.00 115.00 115.00 168.00 126.00 126.00
Total 289148.17 288973.21 301626.27 450000.00 418571.27 230327.88

*Expenditure is from both releases and opening balances
“*Figures are upto 15th February, 2009
***As reported by States upto December 2008

Accounts and Audit of Companies

*90. SHRI BASU DEB ACHARIA:
SHRI CHANDRA SHEKHAR DUBEY:

Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) whether the Government has ordered any inquiry
against Pricewaterhouse Coopers (PwC) and some
other audit firms for their alleged involvement in
irreguiarities committed in the books of accounts of some
companies;

(b) it so, the details and outcome thereof;
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(c) whether the Government proposes to bring some
changes in accounting standards being practised in the
country in the wake of the Satyam Computer Services
Ltd. scam; and

(d) if so, the details thereof?

THE MINISTER OF CORPORATE AFFAIRS (SHRI
PREM CHAND GUPTA). (a) and (b) The Government
has, on 7.1.2009, asked the Institute of Chartered
Accountants of india (ICAIl), a statutory body set up under
the Chartered Accountants Act, 1949 to look into the role
and manner of discharge of statutory functions by the
auditors of Satyam Computer Services Limited, namely,
Price Waterhouse, Bangalore, compliance with the
accounting and auditing standards as well as provisions
of the Companies Act, 1956 while auditing the accounts
of the said Company. The Government has, on 13.1.2009,
also ordered investigation into the affairs of the Company,
including into the role of its statutory auditors, and exercise
of due diligence by them in discharge of their statutory
function. The Govemment undertakes investigations and
inspections of companies under the provisions of the
Companies Act, 1956 from time to time on the basis of
complaints or any information relating to non-compliance/
violation of the provisions of the Companies Act, 1956
and other laws and takes action against the defaulting
persons, including the statutory auditors of such
Companies, as warranted.

(c) and (d) The Government has notified the
Companies’ (Accounting Standards) Rule, 2006 in exercise
of powers under Sec. 211 (3C) of the Companies Act,
1956 after following a detailed process as laid down in
Section 211 of the Companies Act, 1956. No change has
been felt to be necessary in such Accounting Standards
as a result of the events relating to Satyam Computer
Services Limited.

PHALGUNA 1, 1930 (Saka)

to Questions 74

Reports of NCW

*91.  SHRI ASADUDDIN OWAISL:
SHRI HEMLAL MURMU:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the National Commission for Women
(NCW) had received complaints/submitted their reports
on alleged attacks on women/girls in the recent past in
certain parts of country;

(b) if so, the details thereof, State-wise; and
(c) the action taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) Yes, Sir. The National
Commission for Women has received and registered 1207
complaints during the last three months where women
have been victims of violence. The detailed list is given
in the enclosed statement.

(b) State-wise break of these 1207 cases is being
compiled and shall be laid on the Table of the House

separately.

(c) Out of the 1207 cases, in 866 cases reports
have been sought from respective State Governments,
District Administrations or Police authorities as the case
may be and in 125 cases action taken reports have been
received. In 31 cases, parties have been summed to
appear before the Commission. 279 cases are still under
scrutiny in the Commission. 31 cases have finally been
closed.

Statement

Nature-side Details of Cases Registered at NCW Related to Alleged Attacks on
Women/Girls Period 01.11.2008 to 31.10.2009

S!.No. Nature of November, December, January, Total
Complaints 2008 2008 2009

1 2 3 4 5 6

1. Attempt to murder 04 02 03 09

2. Rape & Attempt to rape 55 63 72 190
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1 2 3 4 5 6
3. Domestic Violence & 71 99 79 249
Matrimonial Disputes
4. Dowry Death 60 43 42 145
5. Dowry Harassment & Cruelty 169 147 140 456
6. Female Infanticide/Feticide 0 01 1] 01
7. Kidnapping & Abduction 18 19 30 67
8. Molestation/Eve Teasing/ 22 21 18 61
Outraging modesty of a women
9. Murder 0 0o 0 0
10. Sexual Harassment at work place 10 10 07 27
1. Acid Attack 01 01 0 02
Total 410 406 391 1207

Indo-Nepal Co-operation in Power Sector

*92. SHRI RAVI PRAKASH VERMA:
SHR! ADHALRAO PATIL SHIVAJIRAO:

Will the Minister of POWER be pleased to state:

(a) whether India and Nepal have identified four trans-
border transmission corridors to enhance power exchange
between the two countries;

(b) it so, the details thereof;

(c) the extent to which both the countries are lkely
to be benefited therefrom; and

(d) the present status of its impiementation?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) and (b) To enhance power exchange
between India and Nepal the following four altemative
corridors were considered:-

(i) Butwal-Gorakhpur,

(i) Duhabi-Pumea;

(iii) Dhaikebar-Muzaffarpur, and
(iv) Anarmani-Siliguri.

Keeping in view the quantum of power transfer, at
present only one transmission comidor viz. Dhalkebar-
Muzaffarpur has been identified and finalized for
construction as a 400 kV D/C line to be initially charged
at 220 kV. This was agreed to in a meeting at Kathmandu
held on 17th September, 2007 between the Nepal
Electricity Authority (NEA) and an Indian delegation.

(c) After construction of the 400 kV Dhalkebar-
Muzaffarpur D/C line, NEA will be able to import power
from India. At a later date, this line will be utilized for
import of power from Nepal when the hydro potential of
Nepal is hamessed.

(d) Infrastructure Leasing and Financial Services
Limited (IL & FS) has entered into a Memorandum of
Understanding (MoU) with NEA tor joint development of
transmission links between two countries. A special
purpose company and wholly owned subsidiary of IL&FS—
*Cross Border Power Transmission Company Pwvi. Ltd.”
(CPTC) has been registered for implementation of the
Indian portion of the transmission line.

For impiementation of the Nepalese portion of the
transmission line, a company—Power Transmission
Company Nepal Ltd. (PTCN) has been registered.
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[Translation]
Corruption in Judiclary

*93. DR. LAXMINARAYAN PANDEY:
SHRI KIREN RIJIJU:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) whether incidents of alleged cormruption are on
the rise in the judiciary;

(b) if so, the details thereof;

(c) whether any legislative framework exists for
empowering a judicial forum to deal with such cases;
and

(d) if so, the details thereof alongwith the reaction of
the Govemment in the matter?

THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWAL.): (a) to (d) Reports of alleged corruption in
judiciary have come to the notice of the Govemment
from time to time.

In the scheme of the Constitution, the Judges of the
Supreme Court and the High Courts enjoy security of
tenure and can be removed only by following the process
of impeachment as provided under Articles 124 and 217
of the Constitution and after following the procedure
prescribed under the Judges (Inquiry) Act, 1968. In order
to supplement the provisions of the Judges (Inquiry) Act,
1968, the Government had introduced the Judges (Inquiry)
Bill, 2006 in the Lok Sabha on 19.12.2006 which, /nter
atia, provides for setting up of a National Judicial Council
to look into the allegations of misconduct against the
Judges of the Supreme Court and High Couns. This Bill
also provides that the Council shall issue from time to
time, a Code of Conduct containing guidelines for the
conduct and behaviour of Judges. The Bill was examined
by the Parliamentary Standing Committee for Personnel,
Public Grievances and Law & Justice which submitted its
report in August, 2007. The Report of the Standing
Committee has been examined and it has been decided
to withdraw the Judges (Inquiry) Bill, 2006 and introduce
another Bill titted “The Judges (Inquiry) Amendment Bill,
2008".

The issue of Judicial Accountability was discussed at
the Conference of Chief Justices held in 1990 and on
the basis of the broad consensus emerging out of the
deliberations, the Chief Justice of India summed up the
position as follows:
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“The Chief Justice of the High Court has the
competence to receive complaints against the conduct
of the Judges of his court and when he receives
any, he would look into it for finding out if it deserves
to be closely looked into. Where hé is satisfied that
the matter requires to be examined, he shall have
facts ascertained in such manner as he considers
appropriate keeping the nature of allegations in view
and if he is of the opinion that the matter is such
that it should be reported to the Chief Justice of
India, he shall do so.

The Chief Justice of India shall act in a similar
manner in regard to complaints relating to conduct
of Judges of the Supreme Courts and in regard to
conduct of Chief Justices of the High Courts.

On the basis of the facts ascertained, the Chief
Justice of the High Court or the Supreme Court, as
the case may be, shall take such appropriate action
as may be considered proper, keepingg the interests
of the judiciary as the paramount consideration.”

The complaints received against the Judges of the
Supreme Court and the High Courts are, at present, dealt
with in the manner indicated above.

Under article 235 of the Constitution of India, the
administrative control over the members of subordinate
judiciary in the States vests with the concemed High
Court and the State Government. The Officers of the
subordinate judiciary are guided by the set of rules framed
by the respective State Govemments.

[English]
Levy on Power Generation

*94. SHRI TATHAGATA SATPATHY: Will the Minister
of POWER be pleased to state:

(a) whether the host States in which the Central
Power Stations are located enjoy some preferential
advantages;

(b) if so, the details thereof;

(c) whether the Government has received proposals
from some of the State Govemments including Orissa for
imposition of levy of duty on the generation of power
within their States;

(d) if so, the details thereof; and

(e) the action taken/likely to be taken by the
Govemnment thereon?
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THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) and (b) The prevailing policy of Govemment
of India for allocation power from Central Generating
Stations provides 12% free power to the homes State in
case of hydro power stations and 10% power to the
home State in case of thermal and nuclear stations.

(c) to (e) Yes, Sir, some States including Orissa had
proposed levy of a duty on the generation of electricity.
However, a tax on generation of electricity amounts to a
tax on the “production or manufacture® of electricity. The
States cannot impose such taxes since under entry 84 of
List | of the Seventh Schedule (Article 246) of the
Constitution, the power to impose duties on production
or manufacture vests in the Union.

Proposals Under JNNURM

*95. SHRI BALASHOWRY VALLABHANENI: Will the
Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether the proposals submitted by some of the
States under the Basic Services to Urban Poor (BSUP)
and Integrated Housing and Slum Development
Programme (IHSDP) schemes of Jawaharlal Nehru
National Urban Renewal Mission (JNNURM) are pending
for approval;

(b) if so, the State-wise details of such proposals
and the reasons therefor; and

(c) the time by which these proposals are likely to
be cleared?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) to (c) Under the Basic Services to
the Urban Poor (BSUP) Sub-Mission and the Integrated
Housing and Slum Development Programme (IHSDP) of
Jawaharial Nehru National Urban Renewal Mission
(JNNURM), the Sanctioning Committees at the Central
level consider projects duly appraised by Appraisal
Agencies for release of Additional Central Assistance
subject to the limits of State-wise allocation of Central
Assistance indicated by the Planning Commission and
instructions issued by the Planning Commission from time
to time. Two proposals under Basic Services to the Urban
Poor (BSUP) with a total project cost of Rs. 40.89 crore
and 16 proposals under Integrated Housing and Slum
Development Programme (IHSDP) with a total project cost
of Rs. 338.66 crore under the Jawaharial Nehru National
Urban Renewal Mission (JNNURM) are pending for
approval of sanctioning committees at the Central level.
State-wise details are given in the enclosed Statement.
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The above projects have been received recently and
scheduled for presentation to the Sanctioning Committees
at the Central level for consideration.

Statement

State-wise delalls of projects pending with the Mission
Directorate under JNNURM (BSUP & IHSDP)

(As on February 18, 2009)

Basic Services for the Urban Poor (BSUP)

(Rs. in crores)

State City/Town Project Cost
Uttar Pradesh Ambedkar Nagar 10.53
Maharashtra Nagpur-V 30.16
Total 40.69

Integrated Housing & Slum Development
Programme (IHSDP)

(Rs. in crore)

State City/Town Project Cost
Andhra Pradesh Nirmal 11.25
Machilipatnam 9.63
Tirupati 150.00
Arunachal Pradesh Sagalee 4.96
Yupla 4.86
Uttar Pradesh Azamgarh 17.48
Malviya Nagar 2.00
Ambedkar Nagar 2.00
Belha 21.83
Pratapgarh 18.65
Aligarh 18.94
Gorakhpur 21.36
Kakori 226
Mahona 22.81
Malihabad 6.35
Ghasiganj 3.94
Total 338.66
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Action Taken on ARC Recommendations
on Urban Poor

*96. SHRI AJOY CHAKRABORTY: Will the Minister
of HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state:

(a) whether the Govemment has made any exhaustive
survey to identify the total urban poor as recommended
by the Second Administrative Reforms Commission (ARC);

(b) it so, the details thereof; and

(c) the further action proposed to be taken on the
recommendations of ARC in this behalf?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI! SELJA): (a) and (b) The Planning Commission
releases estimates of urban poor as well as State-specific
poverty lines from time to time based on the national
sample surveys conducted by the National Sample Survey
Organization (NSSO). The survey of ‘below poverty line’
people in urban areas is carried out by the State
Govemments on the basis of State-specific urban poverty
lines worked out by the Planning Commission.

(c) The Second Administrative Reforms Commission
(ARC) has recommended an exhaustive survey to identify
the urban poor to be carried out within one year. The
Parameters to be used for such identification should be
simple and easily comprehensible, allowing objective
measurement without the use of discretion. The basic
parameters should be spelt out at the national level. The
identification should be based on a door-to-door survey
by the survey teams including at least one person from
the Area Sabha concerned. The urban poor so identified
may be issued multi-utility identity cards for availing
benefits under all poverty alleviation programmes.
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Under the Basic Services to the Urban Poor (BSUP)
component of the Jawaharlal Nehru National Urban
Renewal Mission (JNNURM) as well as Integrated Housing
& Slum Development Programme (IHSDP), States/Urban
Local Bodies (ULBs) have been requested by the Ministry
of Housing & Urban Poverty Alleviation to conduct socio-
economic surveys for the development of Slums, Urban
Poverty and Livelihood Profiles of the poor in the cities
identified under basic services for Urban Poor (BSUP)
and select other cities/towns covered/proposed to be
covered under Integrated Housing and Slum Development
Programme (IHSDP) (in a phased manner). Necessary
formats have also been issued by the Ministry in this
regard to the States/ULBs. The Ministry has launched a
scheme called Urban Statistics for HR & Assessments
(USHA) under which financial support is provided for the
conduct of various surveys.

Proposals for Metro Rail Projects

*97. SHRI S. AJAYA KUMAR:
SHRI PANNIAN RAVINDRAN:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether some State Governments have submitted
Detailed Project Reports for setting up of Metro Rail
Transport in their respective State in the recent past;

(b) if so, the details thereof; and

(c) the action so far taken by the Union Govermment
thereon State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to
(c) The proposal from some of the State Governments
for setting up of Metro Rail Projects has been received
by the Ministry of Urban Development, Government of
India. The details of the proposals received from some
of the states and action taken thereon is as follows:-

SI.No. State Project Length Cost Present Status
(in km) (Rs. in crore)
1 2 3 5 6
(1) National Capital Region, Delhi
1. Delhi Delhi MRTS 65.05 10571 Project was sanctioned on 12.11.1996
Phase | and has been fully commissioned and

made operational.
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1 2 3 4 5 6
Shahdara-Rithala 22.06
Vishwavidyalaya- 10.84
Central Secretariat
Indraprastha-Dwarka 25.65
Dwarka sub-city 6.5
(Dwarka-Dwarka VI)
2. Dethi Dethi MRTS 54.675 8605.36 Project was initially sanctioned on
Phase Il 30.3.2006 and revised sanction order
issued on 7.3.2008 and work started.
Vishva Vidyalaya- 6.36 Target/Completion date
Jahangir Puri Commissioned on 3.2.2009
(9 months ahead of schedule)
Central Secretariat- 12.525 30.6.2010
Qutub Minar
Shahdara-Dilshad Garden 3.09 Commissioned on 30.6.2008
(6 months ahead of schedule)
Indraprastha-New 8.07 30.6.2009
Ashok Nagar
Yamuna Bank- 6.16 31.12.2009
Anand Vihar ISBT
Kirit Nagar-Mundka 18.47 31.3.2010
(along with
operational link to Inderiok)
3. Dethi Extension of Dethi 14.47 1581 The project was sanctioned on
Metro from Ambedkar 4.12.2006. It is targeted for compietion
Nagar in Dethi to by 31.7.2010.
Sushantiok (Gurgaon)
4, Dethi Extension of Delhi 7.0 827 The project was sanctioned on
Metro from New 19.3.2008. It is targeted for completion
Ashok Nagar in Dethi by 30.6.2009.
to NOIDA Sector-32
5. Dethi High Speed Express 19.2 3076 The project was sanctioned on
Link from New Dethi 17.5.2007 and is under
Railway Station to IGi implementation. It is targeted for
Airport completion in June, 2010.
6. Delhi Central Secretariat to 20.16 4012 The project was sanctioned on

Badarpur

17.5.2007. It is targeted for completion
in June, 2010.
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1 2 3 4 5 6
7. Dethi Express link from 1GI 3.50 793 Project has been sanctioned on
Airport to Dwarka 29.1.2009 and is targeted for
Sector-21 completion by 30.9.2010.
8. Delhi Extension of Delhi 13.875 2028 The approval of Government of
Metro to Faridabad National Capital Territory, Delhi
(GNCTD) being 50% owner of Delhi
Metro Rail Corporation (DMRC) is
awaited. Government of Haryana has
also been requested to submit
Comprehensive Mobility Plan (CMP),
improvement of city bus service,
setting up of special purpose vehicle,
etc.
9. Dethi ‘Metro link from 3.425 520 Project proposal has been received
Jahangirpuri to Badli from Delhi Metro Rail Corporation
(DMRC) only on 16.2.2009.
(f) Other Than National Capital Region
10. Kamataka Bangalore Metro Rait 33 6395 Project was sanctioned on 11.5.2006.
Project Work has been started and targeted
for completion by 30.9.2012.
Extension of North- 9.3 1763 The project was approved by
South Corridor of Empowered Group of Ministers on
Bangalore Metro 31.1.2009
Rail Phase |
11.  West Bengal East-West Metro 13.77 4676 Project was sanctioned on 30.7.2008.
corridor, Kolkata Work has been started and targeted
for completion 2014-15.
12. Tamil Nadu Chennai Metro Rail 50 14600 Project was sanctioned on 18.2.2009.
Project, Tamil Nadu The project is scheduled to be
completed in 2014-15
13. Kerala Kochi Metro Rail 253 2991.5 The Planning Commission after
Project, Kerala detailed examination decided that in
the absence of specific funding and
low population of Kochi, it is not in a
position to support the project from
GO! funds presently. As and when
policy and funds are in place,
Planning Commission would relook
the proposal.
14. Andhra Pradesh Hyderabad Metro Rail 71.29 11814 The Empowered Committee has

Project, Andhra Pradesh

accorded ‘in principle’ approval on
VGF of Rs. 2362.88 crore i.e. 20%
of the total cost.
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15. Maharashtra
(VGF) for Versova-
Andheri-Ghatkopar
Metro Corridor

Viability Gap Funding 31.87

(VGF) for Charkop
Bandra Mankurd
Metro Corridor

Viability Gap Funding 11.07

2356 The proposal could not be taken up
under Scheme for Financial Support
to PPP in Infrastructure [Populary
known as Viability Gap Funding
Scheme (VGF)] of Ministry of Finance
as the tendering process has been
started by State Govemment before
the guidelines for VGF Scheme were
issued.

7660 The Empowered Committee has
accorded in principle approval for VGF
of Rs. 1532 crore i.e. 20% of the
total cost of Rs. 7660 crore.

[Transkation]
Schemes for Tribal Education

*98. SHRI HEMANT KHANDELWAL: Will the Minister
of TRIBAL AFFAIRS be pleased to state:

(a) the details of the Central Schemes under
jon for promotion of residential schools for tribal
students;

(b) the financial assistance granted during each of
the last three years in this behalt, State-wise;

(c) whether the Government proposes to formulate a
scheme for opening schools to impart compulsory
education to tribals in the tribal areas of the country
inciuding Madhya Pradesh; and

(d) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) to

(d) For promotion of Residential Schools for tribal students,
funds are provided by the Ministry of Tribal Affairs to the
State Governments, NGOs under four Central Schemes
viz. strengthening education among Scheduled Tribe Girls
in low literacy districts, establishment of Ashram Schools
in TSP Areas, setting up of Eklavya Model Residential
Schools out of Grant under Article 275(1) of the
Constitution of India and Grant-in-aid to voluntary
organizations working for Welfare of Scheduled Tribes.
These schools are managed by State Governments or
NGOs or Registered Societies.

Financial Assistance released for promotion of
Residential Schools for tribal students under each of the
four schemes is given in the enclosed statement |, il, lli
and V.

The Ministry of Tribal Affairs does not propose to
formulate a scheme for opening schools to impart
compulsory education to tribals in the tribal areas of the
country including Madhya Pradesh.

Statement |

State-wise Release of Funds to non-Govemmental Onganisations/State run Autonomous Socleties for
Educational Complexes Duning the Last Three Years Under the Scheme of Strengthening
Eoducation Among Scheduled Tnbe Girls in Low Literacy Districts

(Rs. in Crore)
SiNo. Name of the State 2005-06 2006-07 2007-08
1 2 3 4 5
1. Andhra Pradesh 323 1.28 14.34
2. Chhattisgarh 0.09 0.18 0.16
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1 2 3 4 5
3. Gujarat 0.11 0.31 0.00
4. Himachal Pradesh 0.02 0.00 0.00
5. Jharkhand 0.04 0.03 0.05
6. Kamataka 0.00 0.00 1.80
7. Madhya Pradesh 0.84 1.40 0.81
8. Maharashtra 0.00 0.28 0.14
9. Orissa in 3.00 1.59
10. Rajasthan 0.31 0.87 0.49
1. West Bengal 025 0.58 0.37
Grand Total ' 6.00 7.91 19.75
Statement I

Funds released under the Scheme of Establishment of Ashram Schools in TSP Areas durning the last three years

(Rs. in lakh)
Si.No. Name of State/UT 2005-06 2006-07 2007-08
1 2 3 4 5
1. Andhra Pradesh 0.00 0.00 0.00
2. Arunachal Pradesh 0.00 0.00 0.00
3. Assam 0.00 0.00 0.00
4. Bihar 0.00 0.00 0.00
5. Chhattisgarh 0.00 112.76 558.00
6. Goa 0.00 0.00 0.00
7. Gujarat 200.00 156.52 117.39
8. Himachal Pradesh 0.00 0.00 0.00
9. Jammu and Kashmir 0.00 0.00 0.00
10. Jharkhand 0.00 0.00 250.00
1. Kamataka 150.00 400.00 100.00

12. Kerala 0.00 0.00 0.00
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1 2 3 4 5
13. Madhya Pradesh 200.00 624.01 673.81
14. Maharashtra $0.00 256.71 300.80
15. Manipur 0.00 0.00 0.00
16. Meghalaya 0.00 0.00 0.00
17. Mizoram 0.00 0.00 0.00
18. Nagaland 0.00 0.00 0.00
19. Orissa 0.00 0.00 0.00
20. Rajasthan 0.00 0.00 0.00
21. Sikkim 0.00 0.00 0.00
22. Tamil Nadu 0.00 0.00 0.00
23. Tripura 0.00 0.00 0.00
24, Uttar Pradesh 0.00 0.00 0.00
25. Uttarakhand 0.00 0.00 0.00
26. West Bengal 0.00 0.00 0.00
27. Andaman and Nicobar isiands 0.00 0.00 0.00
28. Daman and Diu 0.00 0.00 0.00
Total 600.00 1550.00 2000.00

Note: The amount (in Boid) pertains to areas sanctioned in previous years.

Statement i

-
N
w
»

Funds released under Article 275(1) of the Constitution

0 et S for EMAS 5. Chhattisgarh 0.00 1115.00

6. Goa 0.00 0.00

(Rs. in lakh)

7. Gujarat 1850.00 540.00
SI.No. States/UTs 2005-06 2006-07 ) _

8. Himachal Pradesh 0.00 175.00
1 2 3 4 9. Jammu and Kashmir  0.00 0.00
1. Andhra Pradesh 360.00 530.00 10.  Jharkhand 400.00 0.00
2. Arunachal Pradesh  105.44 0.00 11.  Kamataka 387.76 189.87
3. Assam .00 0.00 12.  Kerala 0.00 330.00

4. Bihar 0.00 0.00 13. Madhya Pradesh 5§77.75 452.25
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1 2 3 4 ] 2 ) .
14.  Maharashtra 520.00 120.00 22, Tamil Nadu 205.00 180.00
15.  Manipur 0.00 125.00 23, Tripura 0.00 115.00
16.  Meghalaya 0.00 0.00 24. Uttar Pradesh 0.00 0.00
17.  Mizoram 0.00 0.00 25.  Utiarakhand 0.00 150.00
18.  Nagaland 0.00 0.00 26.  West Bengal 325.00 450.00
19.  Oriesa 1029.79 300.00 Grand Total 5860.74 5192.12
20.  Rajasthan 0.00 420.00 From the year 2007-08, the Ministry has discontinued earmarking

funds for EMRS separatsly and funds required for EMRS are to
be utilized by the States within the allocation of respective States

21, Sikkim 100.00 0.00 out of grant under Artide 275 (1) of the Constitution.

Statement IV

State-wise Release of Funds to Voluntary Organizations/Non-Govemmental Organisations for Residential Schools
Duning the Last Three Years Under the Scheme of Grant-in-Aid to Voluntary Organisation

(Rs. in crore)

Sl.No. Name of the State 2005-06 2006-07 2007-08
1 2 3 4 5
1. Andhra Pradesh 1.51 1.22 0.76
2. Arunachal Pradesh 1.49 1.43 1.44
3. Chhattisgarh 0.04 0.02 0.10
4. Gujarat 0.21 0.64 0.22
5. Himachal Pradesh 0.37 . 0.45 0.86
6. Jammu and Kashmir 0.61 0.51 0.43
7. Jharkhand 0.41 0.31 0.75
8. Kamataka 0.92 1.94 1.15
9. Kerala 0.00 0.37 0.20

10. Madhya Pradesh 0.33 0.57 0.46

1. Maharashtra 0.38 0.45 0.51

12 Manipur 113 153 0.95
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13. Meghalaya 0.13 0.00 0.13
4. Mizoram 0.11 0.00 0.08
15.  Nagaland 0.00 0.04 0.10
16.  Dehi 0.06 0.05 0.00
17.  Orssa 125 1.84 3.14
18.  Rajasthan 0.00 0.20 0.30
19.  Sikkim 0.21 0.37 0.30
20.  Tamil Nadu 0.20 0.00 0.21
21.  Tripura 0.00 0.02 0.02
22.  Uttar Pradesh 0.14 0.00 0.41
23.  Uttarakhand 0.54 0.00 0.55
24.  West Bengal 1.01 1.15 1.42
Grand Total 11.05 13.11 14.49

Setting up of Blogas Plants

*99. SHRI HANSRAJ G. AHIR: Wil the Minister of
NEW AND RENEWABLE ENERGY be pleased to state:

(a) the targets/achievements made by the Govemment
in setting up of biogas plants under the National Biogas
and Manure Management Programme in the country
during the Eleventh Five Year Plan, State-wise;

(b) whether some State Govemments are facing
difficulties in setting up of these plants due to shortage
of funds;

(c) # so, whether some State Governments including
Mahrashtra have submitted proposals for providing funds
for the purpose;

(d) if so, the details thereof, and

(e) the steps taken/likely to be taken by the
Govemment in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
NEW AND RENEWABLE ENERGY (SHR! VILAS
MUTTEMWAR): (a) to (e) During the 11th Five Year Plan
it is envisaged to take up installation of an aggregated
capacity of 2 milion m® biogas plants in the country.
Under the National Biogas and Manure Management
Programme (NBMMP), State-wise physical targets are
allocated on year to year basis. Status of State-wise
physical targets and achievements during the first two
years of the 11th Plan are given in the enclosed
statement.

No, Sir. There is no shortage of funds with the States.
In accordance with the provisions of the programme,
generally, 50% of the Central Financial Assistance is
released alongwith the aflocation of the physical target
and balance is released on receipt of satisfactory progress
report, utilization certificate and audited statement of
accounts. Based on these guidelines, proposals received
from various State Governments/Agencies are processed
and funds released.
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Statement

Status of State-wise physical targets and achievements during the first two years (2007-08 and 2008-09) of the 11th
Five Year Plan under National Biogas and Manure Management Programme

State/Union Territories/Agency 2007-08 2008-09
(Upto January 2009)
Target Achievement Target Achievement

1 2 3 4 5
Andhra Pradesh 18000 10195 18000 7371
Arunachal Pradesh 150 100 150 0
Assam 2550 2500 3000 3000
Bihar 100 0 200 0
Goa 75 21 50 1
Guijarat 8000 7801 8000 2501
Haryana 1000 1034 1500 708
Himachal Pradesh 150 151 150 0
Jammu and Kashmir 110 1] 50 0
Kamataka 4000 2433 10000 6290
Kerala 4500 2144 3000 1891
Madhya Pradesh 15000 7042 16000 7006
Maharashtra 13000 15066 15000 4956
Manipur 100 0 100 0
Meghalaya 200 200 300 65
Mizoram 100 100 200 &
Nagaland 200 131 200 151
Orissa 4000 3895 4000 103
Punjab 1500 3000 8000 5500
Rajasthan 25 0 100 0
Sikkim 200 172 200 103
Tamil Nadu 1500 1223 1500 474

Tripura 300 ° 200 0
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Uttar Pradesh 4000 2856 3000 866
West Bengal 8500 11000 11000 12343
Andaman and Nicobar Islands 0 - 0 0
Chandigarh 0 - 0 0
Dadra and Nagar Haveli 0 - 0 0
Delhi 0 - 0 0
Pondicherry 100 - 100 0
Chhattisgarh 1500 2095 3000 1188
Jharkhand 200 186 500 0
Uttaranchal 400 370 500 414
KVIC and Others 15000 15125 16000 11112
Total 104460 88840 124000 66116
[English materials such as steel, cement, stone chips etc., have

Execution of JNNURM Projects

*100. SHRI M.P. VEERENDRA KUMAR: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether a number of projects under Jawaharial
Nehru National Urban Renewal Mission (JNNURM) costing
sizeable amount have been adversely affected because
of the rising costs of raw materials and the States are
finding it difficult to implement them;

(b) it so, the details thereot;

(c) whether the Govemment proposes to relax the
funding norms to help local bodies to meet the additional
funding liabilities; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) Some State Governments including of Maharashtra,
Kerala, West Bengal, Chhattisgarh, Madhya Pradesh,
Kamataka, Assam, Arunachal Pradesh, Tamil Nadu and
Uttar Pradesh have indicated that increase in cost of raw

resufted in increase in project cost and put additional
burden on the state Govermnments and municipalities,
particularly the smaller municipalities. The State
Govemments and municipalities have expressed difficulties
in mobilization of additional resources leading to delay in
the implementation of some projects.

(c) and (d) Due to constraint of funds at the
Government of India Level, price escalation cannot be
considered and the State Governments have to bear the
cost of price escalation of projects from their own
resources.

Extension Training Centres

430. SHRI PRATIK P. PATIL:
SHRI HANSRAJ G. AHIR:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Union Government has received
proposals from State Govemments for awarding the status
of Extension Training Centres to ali the Gram Sevak
Training Centres and Panchayat Training Centres;

(b) it so, the details thereot; and
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(c) the action taken by the Government thereon?
THE MINISTER OF STATE IN° THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) No, Sir.
(b) and (c) Do not arise.
[Transilation]
Mass Rapid Transit System

431. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether proposals for setting up a rail based
Mass Rapid Transit System (MRTS) on the line of BOT
system have been received from some of the States;
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(b) if so, the details thereof; and
(c) the action taken by the Govermment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to
(c) The Proposal from State Governments for setting up
of Rail Mass Rapid Transit System (MRTS) on Build,
Operate and Transfer (BOT) basis under Public Private
Partnership (PPP) are received by Department of
Economic Affairs, Ministry of Finance, Government of India
under scheme for Financial support to PPPs in
infrastructure [Popularly known as viability Gap Funding
(VGF) scheme).

The details of the proposals received from some of
the states and action taken thereon is as follows:-

State City Name of Proposal Present Status

Maharashtra Mumbai Viability Gap funding The proposal could not be taken up under
for Versova-Andheri- the VGF scheme of Ministry of Finance
Ghatkopar Metro as the tendering process has been started
Corridor by State Government before the guidelines

for VGF scheme where issued.

Maharaghtra Mumbai Viability Gap Funding The Empowered Committee has accorded
for Charkop Bandra ‘in principle’ approval for VGF of Rs. 1532
Mankurd Metro crore i.e. 20% of the total cost of
Corridor Rs. 7660 crore.

Andhra Pradesh Hyderabad

Hyderabad Metro Rail Projéct

The Empowered Committee has accorded
‘in principle’ approval for VGF of
Rs. 2362.88 crore i.e. 20% of the total
cost of Rs. 11814 crore.

[English]

WB Loan for Poverty Alleviation Schemes

432. SHRI G.M. SIDDESWARA: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether the World Bank has provided any loan
for the Poverty Alleviation Schemes in Southem States
including Kamataka during the last three years and the

current year; and

(b) if so, the details thereof, Scheme-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRIMAT! SURYAKANTA PATIL): (a) and (b) As per the
information furmished by Department of Economic Aftairs,
the following projects have been signed with the World
Bank for the Poverty Alleviation Schemes in Southem
States including Kamataka during last three years and
current year.
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Si.No. Project's Name Date of Date of Date of Credit
Signing Effectiveness Closing Amount (US$M)

1. Additional Financing—Andhra Pradesh 25.1.2008 15.4.2008 30.9.2009 65
Rural Poverty Reduction Project

2. Kamataka Panchayats 24.7.2006 4.10.2006 31.3.2012 120
Strengthening Project

3. Tamil Nadu Empowerment and 14.9.2005 24.10.2005 30.9.2011 120
Poverty Reduction Project

4. Orissa Rural Liviihoods 27.1.2009 Yet to be 31.12.2013 82.4
Project-“TRIPTI" effective

Definition of A “Child”

433. SHRI K.S. RAO: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state:

(a) the definition of a “child” under different
enactments related to the welfare and development of
children;

(b) whether the Goverment proposes to formulate a
uniform definition of a “child”; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) Definition of ‘Child’ varies
in our country from legislation to legislation, according to
its nature and scope. The definition of child given in
certain Acts are given below:

(i) Juvenile Justice (Care and Protection of Children)
Act, 2000—a person who has not completed
18th year of age.

(i) Child Labour (Prohibition and Regulation) Act,
1986—person who has not completed his 14th
year of age.

(i) Prohibition of Child Marriage Act, 2006—a
person who, if a male, has not completed 21
years of age, and if a fem='e, has not completed
18th year of age.

(iv) Factories Act, 1948—a person who has not
completed his 15th year of age.

(b) and (c) At present there is no proposal to make
a definition of the ‘Child’ uniform in all legisiations.

ADB Report on Water Utilities

434. SHRIMATI JAYABEN B. THAKKAR: Wil the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether the Asian Development Bank (ADB) in
its recent report has indicated the need of application of
some techniques for better performance of the
management of the water utilities; and

(b) i so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) Asian Development Bank (ADB) in its report namely
‘2007 Benchmarking and Data Book of Water Utilities in
India’ has analyzed various indicators such as Water
supply coverage, water availability, consumption,
unaccounted for water, production per person, connections
metered, average tariff etc. It has suggested focusing
attention on advocacy for more investment in the sector
and greater coverage, 24x7 water supply, 100% metering
of both production and consumption, management of water
losses, appropriate pricing, public awareness, appropriate
tariffs to cover O&M costs and capacity building. These
issues among others have engaged the attention of the
Ministry and several steps to address them are being
taken through schemes such as Jawaharial Nehru National
Urban Renewal Missicr, (JNNURM), Urban Infrastructure
Development Scheme for Small and Medium Town
(UIDSSMT), formulation of service level benchmarks, issue
of advisories, and capacity building on Urban Local
Bodies, etc.
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Scheme for Welfare of Working Children

435. SHRI S.K. KHARVENTHAN:
SHRI SURESH ANGAD!I:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the amount allocated and released under
the ‘Scheme for Weltare of Working Children in Need of
Care and Protection’ during the last three years has not
been utilized by some of the State Govemments;

(b) it so, the details thereof alongwith the reasons
therefore; and

(c) the action taken by the Union Govemment against
such States?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) No amount has been
aliocated and released under the ‘Scheme for Weltare of
Working Children in Need of Care and Protection’ during
the last three years to the State Govemments.

(b) and (c) Does not arise.
implementation of IDSMT and AUWSP

436. SHRI JASUBHAI DHANABHAI BARAD: Will the
Minister of URBAN DEVELOPMENT be pleased to state:
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(a) the total amount utilized by the Government of
Guijarat out of the allocated amount for the implementation
of the Integrated Development of Small and Medium
Towns (IDSMT), Accelerated Urban Water Supply
Programme (AUWSP) and shelter and sanitation for
footpath dwellers during each of the last three years;

(b) the progress made during the last three years,
scheme-wise;

(c) whether the Government of Gujarat has not
utilized the sanctioned funds during the period;

(d) if so, the reasons therefor;

(e) whether any guidelines/instructions have been
issued to the Government of Gujarat to ensure timely
utilization of funds; and

(f) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) The details of funds allocated to the State of Gujarat
and its utilization report by the State during last three
years under the Integrated Development of Small and
Medium Towns (IDSMT) and Accelerated Urban Water
Supply Programme (AUWSP) are given below:

(Rs. in lakhs)
Year IDSSMT AUWSP
Central Expenditure Funds Funds

Assistance Reported Released Utilized
2005-06 1092.71 1475.99 212.84 212.84
2006-07 718.17 1260.17 296.42 296.42
2007-08 NIL 490.97 171.32 22.22
2008-09 NIL NIL NIL NIL

IDSMT and AUWSP schemes have been subsumed
in the newly launched Urban Infrastructure Development
Scheme for Small and Medium Towns (UIDSSMT) since
December 2005 and since then no fresh projects have
been sanctioned under these two schemes. The Ministry
of Urban Development does not implement any exclusive
scheme for shelter and sanitation for footpath dwellers.

(c) and (d) The implementation period for projects
sanctioned under the AUWSP scheme is two to three
years. The utilization certificates for an amount of
Rs. 149.10 lakhs out of Rs. 171.32 lakhs released during
the financial year 2007-08 for AUWSP are yet to be
received.



107 Whitten Answers

(e) and (f) All the State Govemments have been
issued guidelines/instructions to ensure timely utilization
of funds and submit quarterly progress reports and
utilization certificates to this Ministry on a regular basis
and reminders in this regard are issued from time to
time.

Rehabilitation Scheme for Rape Victims

437. SHRI DALPAT SINGH PARSTE: Will the Minister
of WOMEN AND CHILD DEVELOPMENT be pleased to
state:

(a) whether the Govermnment has introduced any
scheme to rehabilitate and provide monetary relief to rape
victims; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) and (b) A Scheme titled
“Relief to and Rehabilitation of Rape Victims™ is under
consideration of the Governmemt.

Environment Impact Assessment of
Hydro Power Projects

438. DR. ARUN KUMAR SARMA: Will the Minister
of POWER be pleased to state:

(a) whether Environment Impact Assessment (EIA)
has been completed at the downstream of all the hydro-
electric projects being executed by National Hydroelectric
Power Corporation Limited (NHPC) and North Eastern
Electric Power Corporation Limited (NEEPCO) in Arunachal
Pradesh and Assam;

(b) if so, the details thereof and the action taken by
the Government thereon; and

(c) i not, the reasons therefor and the time by which
it is likely to be completed?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) At
present, NHPC Lid. is executing Subansiri Hydro-electric
Project (HEP) (2000 MW) and Northem Eastemn Electric
Power Corporation Ltd. (NEEPCO Ltd.) is executing
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Kameng HEP (600 MW) and Para HEP (100 MW) in
Arunachal Pradesh and Assam. Both NHPC Lid. and
NEEPCO Ltd. have completed EIA for Subansiri HEP,
and Kameng HEP and Para HEP respectively, in
accordance with MoEF guidelines and Environment
clearance was accordingly given to these projects.

However, as a special case, a study on “Downstream
Impact of Subansiri Lower H.E. Project” has been awarded
to Gauhati University by NHPC and the study is under
progress.

NEEPCO Ltd. has requested |IT, Guwahati for
undertaking a comprehensive study on hydro-
meteorological aspects of Dikrong-Panyor Basin covering
entire catchment for three seasons (viz., Pre-monsoon,
Monsoon & Post-monsoon) and its impact in the
downstream, which will also cover the additional impact
on flood if any due to implementation of the on-going
Para H.E. Project in the Dikrong-Panyor Basin.

(c) Does not arise.
Unauthorised Activities in Government Colonies
439. SHRI NAKUL DAS BAl: Wil the Minister of
RBAN DEVELOPMENT be pleased to refer to the reply
given to USQ No. 1084 dated 24.10.08 and state:
(a) whether the information has since been collected;
(b) if so, the details thereof;

(c) it not, the reasons therefor, and

(d) the time by which the information is likely to be
collected?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No,
Sir.

(b) Does not arise.

(c) and (d) information is being collected and will be
laid on the Table of the Sabha.

Dowry Prohibition Act and Domestic Violence Act
440. SHRI SANAT KUMAR MANDAL: Wili the Minister

of WOMEN AND CHILD DEVELOPMENT be pleased to
state:
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(a) whether the Govemment is aware that the Dowry
Prohibition Act, 1961 and Protection of Women from
Domestic Violence Act, 2005 are being misused;

(b) if so, the details thereof; and

(c) the action taken by the Govemment to protect
the suffering families?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) and (b) The Ministry of
Women and Child Development has received
representations alleging misuse of laws and legal
provisions intended for protection of women.

(c) Adequate safeguards are already available under
existing laws to deal with misuse, if any, of legal
provisions of these Acts.

[Translation]
Allotment of Land to Small Industrial Units

441. SHRI RAMDAS ATHAWALE: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether the Government proposes to allot land
to small industrial units in Delhi which were closed in
accordance with the Supreme Court orders;

(b) if so, the details thereof,

(c) whether the Government has received any
representation in this regard,

(d) if so, the details thereof, and
(e) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to
(e) Government of National Capital Territory of Delhi has
reported that as on date there is no policy to allot land
to small industrial units in Delhi which were closed in
accordance with the Supreme Court orders. However,
since the relocation scheme floated in the year 1996,
22749 industrial plotsAlats have been allotted so far to
applicants declared as eligible for such aliotment.
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[English]
IGNOAPS

442. SHRI L. RAJAGOPAL:
SHRI MAHAVIR BHAGORA:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the criteria fixed for selection of beneficiaries under
Indira Gandhi National Old Age Pension Scheme
(IGNOAPS);

(b) whether the Government has decided to lower
the age limit of beneficiaries from 65 years to 60 years
under the scheme; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) The criteria for grant of old age pension under
Indira Gandhi National Old Age Pension Scheme
(IGNOAPS) is that a person (male or female) should be
65 years or higher and belong to a household living
below the poverty line according to the criteria prescribed
by the Govemment of India.

(b) No, Sir.
(c) Does not arise.
Implementation of Forest Rights Act

443. SHRI MADHUSUDAN MISTRY:
SHRI UDAY SINGH:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) whether certain States have provided forest land
to the tribals according to the Forest Rights Act, 2006;

(b) if so, the details thereof;

(c) whether, the Government has evolved any
monitoring mechanism for review of implementation and
progress of the said Act,

(d) if so, the details thereof, and

(e) if not, the reasons therefore?
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THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) and
(b) As per the information available with the Ministry of
Tribal Affairs, as on 31.01.2009, the following States have
distrbuted tite deeds as per the Forest Rights Act, 2006 :

State Total number of title
deeds distributed

Andhra Pradesh 330
Chhattisgarh 85,549
Madhya Pradesh 8,059
Rajasthan 321
West Bengal 21
Total 94,280

(c) and (d) Yes, Sir. The Ministry of Tribal Affairs is
monitoring the implementation of the Act in the States by
obtaining monthly progress reports from the States/UTs
Review meetings with the concemed officers of the State
Govemments and Union Territory Administrations are being
held and the officers of the Ministry are also visiting the
States to review the implementation.

(e) Does not arise.
impact of Global Financlal Crisis

444. SHRI P. KARUNAKARAN: Will the Minister of
CORPORATE AFFAIRS be pleased to state:

(a) whether the Government has conducted any study
on the impact of global financial crisis in various sectors;

(b) if so, the number of labour and officials in major
sectors including intormation Technology lost their jobs
during the current year; and

(c) the measures taken/being taken by the
Government to improve the situation?

THE MINISTER OF CORPORATE AFFAIRS (SHRI
PREM CHAND GUPTA). (a) and (b) Yes, Sir. Labour
Bureau, Ministry of Labour & Employment which is
concemed with this subject, has brought out a Study:
‘Report on Effect of Economic Slowdown on Employment
in India’. The Report is based on a quick Sample Survey
of 2581 Units pertaining to Mines, Textiles, Metals, Gems
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& Jewsllery, Automobile, Transport and IT/BPO Sectors
to assess the impact of economic slowdown on
Employment for the period October-December, 2008 in
India. According to the Report the total employment in all
the sectors covered by the survey went down from 16.2
million during September, 2008 to 15.7 million during
December, 2008, thus resulting in job loss of about half
a million persons.

(c) Govemment has taken various fiscal and monetary
measures to improve the situation which, inter afia, include
the two packages announced on December 7, 2008 and
January 2, 2009 to provide fiscal stimulus which provide
tax relief to boost demand and aim at increasing
expenditure on public projects to create employment and
public assets.

Appointment of Judges

445. SHRI P.C. THOMAS:
SHRI ADHIR CHOWDHURY:
SHRI VIKRAMBHAI ARJANBHAI MADAM:
SHRI ASADUDDIN OWAISI:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) the sanctioned strength of Judges in the Supreme
Court and various High Courts at present in the country,
Court-wise;

(b) the number of male and female Judges in
Supreme Court and High Courts at present alongwith the
number out of them belonging to Scheduled Castes/
Scheduled Tribes;

(c) the total number of Judges appointed in the
Supreme Court and High Courts in the country during
each of the last three years and the current year, Court-
wise;

(d) the total number of vacant posts of Judges in
the Supreme Court and the High Courts?

THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWAJJ): (a) to (d) A Statement showing the approved
strength of Judges in the Supreme Court and the High
Courts, total number of male and female Judges, number
of Judges appointed during the last three years, and
number of vacant posts of Judges, Court-wise, is
enclosed.
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Appointment of the Judges of the Supreme Court
and High Courts is made under Article 124 and 217 of
the Constitution of India, respectively, which do not provide
for reservation for any caste or class of persons and
hence, no such data are maintained separately. The
Govemment have, however, addressed letters to the Chief
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Ministers of the States and the Chief Justices of the
High Courts, from time to time, impressing upon them
the need to give representation to persons from the Bar,
belonging to Scheduled Castes, Scheduled Tribes, Other
Backward Classes, Minorities and amongst Women, who
are suitable for appointed as High Court Judges.

Statement
SiNo. Name of the Court Approved Judges in  Vacancies Judges in Fresh appointment made
strength  position position during the year
as on Male Female 2006 2007 2008 2009
15.02.2009 Judges  Judges (up to 152.09)
A. Supreme Court of India 31" 24 7 24 - 3 7 5 -
B. High Courts
1.  Allahabad 160 73 87 70 3 10 - 13 -
2. Andhra Pradesh 49 31 18 29 2 6 - 3 1
3. Bombay 75 64 1 57 7 8 1 12 6
4. Calcutta 58 38 20 36 2 16 - - -
5.  Chhattisgarh 18 6 12 6 . - . 1 -
6. Delhi 48 39 9 33 6 12 3 10 -
7. Gaubhati 24 22 2 21 1 6 3 2 -
8. Gujarat 42 29 13 26 3 - 4 . .
9. Himachal Pradesh 1 10 1 10 - 3 3 - -
10. Jammu and Kashmir 14 12 2 12 - - 1 3 -
1. Jharkhand 20 13 7 1 2 4 - 2 2
12 Karnataka 41 39 2 37 2 4 5 5 -
13. Kerala 38 33 5 31 2 - 6 6 4
14. Madhya Pradesh 43 38 5 34 4 3 2 3 -
15. Madras 60 43 17 39 4 7 7 3 -
16.  Orissa 22 17 5 16 1 1 4 2 -
17. Patna 43 22 21 20 2 13 2 1 1
18. Punjab and Haryana 68 48 20 44 4 13 1 7 -
19. Rajasthan 40 31 9 31 - 3 7 3 -
20.  Sikkim 3 1 2 1 - - - - -
21. Uttarakhand 9 8 1 8 - 1 - 2 .
Total 886 617 269 572 45 110 59 78 14

*Inclusive of 5 posts created on 6.2.2009
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Receipt of Report from States

446. DR. R. SENTHIL: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) whether the reports on scheduled areas as
specified under Clasuse 3 of Part A of the Fifth Schedule
of the Constitution have been received by the Govemment
from various States in the country;

(b) i so, the details of the reports received during
the last three years, State-wise; and

(c) the action taken to ensure that said reports are
received from the States on time?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) Yes
Sir.

(b) The details of the reports received from the States
having Scheduled Areas therein, during the last three
years, are as under:

SIL.LNo. Name of Details of Reports received

the State during last three years /e.
2005-06, 2006-07
and 2007-08
1. Andhra Pradesh 2005-06 and 2006-07

2. Chhattisgarh 2005-06 and 2006-07

3. Gujarat 2005-06 and 2006-07
4. Himachal Pradesh 2005-06 and 2006-07
5. Jharkhand 2005-06
6. Madhya Pradesh 2005-06 and 2006-07
7. Maharashtra Not received
8. Orissa Not received

9. Rajasthan 2005-06 and 2008-07

(c) The State Governments which do not submit the
report on time are reminded from time to time for
submission of the reports.
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[Transfation]
Financlal Assistance to investors in SCSL

447. SHRI SANTOSH GANGWAR:
SHR HANSRAJ G. AHIR:
SHRI AJOY CHAKRABORTY:
SHRIMAT!| MINATI SEN:
SHRI RAGHUVEER SINGH KOSHAL:

Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) the loss suffered by investors iollowing

irregularities committed in Satyam Computer Services Ltd.
and its subsidiaries;

(b) whether the Govemment proposes to provide any
financial assistance to these investors/companies to bail
them out of present crisis; and

(c) if so, the details thereof?

THE MINISTER OF CORPORATE AFFAIRS (SHRI
PREM CHAND GUPTA): (a) As per reports available on
the trading of the scrip of Satyam Computer Services
Ltd., the scrip opened at Rs. 188 on 7.1.2009 but on
revelations by the former Chairman of the Company the
same day about falsification of its financial statements,
fell to Rs. 30.70 before closing at Rs. 38.40. It has been
trading at different prices ever since. However, the losses
suffered by investors following the above events are not
quantifiable as capital market fluctuations are caused by
a variety of factors and the shares of companies are
brought and sold continuously by investors at their own
choice at various prices and at different times.

(b) and (c) The Government has no plan to provide
financial assistance to the investors or the companies
involved. Equities traded in the capital market are risk
bearing instruments. insofar as Satyam Computer Services
Lid. is concemed, on the basis of the order by the
Company Law Board, the former Board of the company
has been suspended and six new directors appointed.
The new directors of the Company are taking necessary
steps to secure finances from banks and financial
institutions on the basis of the commercial viability and
financial strength of the Company to enable the continuity
of the business and operations of the company in the
interest of its stakeholders.
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[English]
Urban Civic Bodies

448. SHR! K.J.S.P. REDDY: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the Government is contemplating of
financial empowerment of urban civic bodies in the
country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) The Ministry of Urban Development in pursuance of
74th Constitutional Amendment Act has initiated steps to
enhance the level of financial empowerment of urban civic
bodies. These include implementation of urban reforms
under the Jawaharlal Nehru National Urban Renewal
Mission including those related to levy of reasonable user
charges in respect of water supply and sanitation,
enhanced coverage and efficiency of property tax
collection, institutionalization of 74th Constitutional
Amendment Act and encouraging public private
partnerships. Further, the Central Finance Commission has
also been requested for enhancement of level of funding
of the urban local bodies. The role of State Government
in financial empowerment of urban civic bodies is critical
as it is for the State Government to decide the nature of
taxes to be levied and appropriated by the local bodies.

[Transiation]
Drinking Water and Sanitation Facllities in Schools

449. SHR! RAM SINGH KASWAN:
SHRI JASUBHAI DHANABHAI BARAD:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:
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(a) the number of schools not having drinking water
and sanitation facilities as on date in the country, State-
wise;

(b) whether the Government has set any target to
provide these facilities in every school in near future;

(c) if so, the details thereof;

(d) whether any project proposals have been received
by the Union Government from the State Govemments
during the year 2008-09 in this regard; and

(e) if so, the number of proposals cleared and
assistance provided by the Govemment, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) to (c) The State-wise number of schoois not
having drinking water and sanitation facilities, as per the
District Information System for Education (DISE) 2007-08
data, is given in the enclosed Statement I. All existing
Government and aided schools in rural areas prior to
2006 have been set a target to provide for dﬂnking water
and sanitation facilities by 2009.

(d) and (e) Proposals received and approved till date,
under the SSA for 2008-09 for providing drinking water
and sanitation facilities is given in the enclosed Statement
Il. Under Total Sanitation Campaign (TSC), year-wise
projects are not received. For TSC, projects have been
approved for 590 districts with components for toilets in
schooils. The State-wise details and costs approved
thereon is given in the enclosed Statement lll.

Statement |

State-wise number of schools not having dninking walter and sanitation facilities, as per the
District Information System for Education (DISE) 2007-08 data

SL.No. State/UT Total No. No. of Schools not having No. of Schools not
of Schools Drinking Water Facility having Toilet

1 2 3 4 5

1. Andaman and Nicobar 359 7 56

2. Andhra Pradesh 100449 10045 38899

3. Arunachal Pradesh 4547 1557 3559
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1 2 3 4 5
a. Assam 66727 25191 49157
5. Bihar 67874 13199 34939
6. Chandigarh 176 0 109
7. Chhattisgarh 49708 6603 31001
8. Dadra and Nagar Haveli 304 27 206
9. Daman and Diu 98 13 19

10. Delhi 4742 22 453

1n. Goa 1503 53 677

12, Gujarat 39039 5001 11459

13, Haryana 17743 462 1048

14, Himachal Pradesh 17197 1190 8940

15.  Jammu and Kashmir 20789 5003 12929

16. Jharkhand 41944 12277 27387

17. Kamataka 56441 1517 16700

18. Kerala 12426 301 1974

19. Lakshadweep 37 0 9

20. Madhya Pradesh 129000 10387 36608

21. Maharashtra 87280 10940 21738

22 Manipur 401 965 1954

23. Meghalaya 10572 5218 7324

24. Mizoram 2783 578 633

25. Nagaland 2523 705 576

26. Orissa 59435 8552 29207

27. Puducherry 703 12 2n

28. Punjab 20026 468 2328

29. Rajasthan 103303 12673 66017

30. Sikkim 1150 232 130

31, Tamil Nadu 53307 0 18335
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2 3 4 5
32. Tripura 3901 902 1205
33. Uttar Pradesh 180058 4140 16125
34. Uttarakhand 20610 2681 3205
35. West Bengal 70010 14821 21736
Total 1250775 165742 466853
Statement Il
Proposals received and approved under Sarva Siksha Abhiyan for 2008-09 for providing
drinking water and saniation facilities
Sl.No. State Toilets in Schools Drinking Water in
Approved Schools Approved
Number Funds Number Funds
(Rs. in Crore) {Rs. in Crore)
1 2 3 4 5 6
1. Andaman and Nicobar 1] 253.90 0 30.00
2. Andhra Pradesh (o] 644.21 0 382.40
3. Arunachal Pradesh 74 37.00 0 0.00
4. Assam 2799 1144.80 0 0.52
5. Bihar 2318 643.24 649 404.11
8. Chandigarh 0 0.00 0 0.00
7. Chhattisgarh () 4.60 0 9.00
8. Dadra and Nagar Haveli 81 41.50 0 22.35
9. Daman and Diu 0 0.10 0 0.00
10. Delhi 0 0.00 0 0.00
1. Goa 56 49.19 0 0.00
12. Gujarat 210 92.77 241 482.00
13. Haryana 1840 755.01 0 46.41
14. Himachal Pradesh 1865 569.31 0 0.00
15. Jammu and Kashmir 0 0.00 0 0.00
16. Jharkhand Y 84.87 0 17.67




123

Writen Answers

FEBRUARY 20, 2000 o Questions 124
1 2 3 4 5 6

17. Kamataka 177 588.50 0 0.00
18.  Kerala 1395 401.22 762 152.40
19.  Lakshadweep 0 4.00 0 3.00
20.  Maharashira 451 245.54 189 104.88
21, Manipur 0 0.00 0 0.00
22.  Meghalaya 0 0.00 0 0.00
23.  Mizoram 971 194.20 0 0.00
24, Madhya Pradesh 0 785.03 0 2216.64
25.  Nagaland 329 65.80 0 0.00
26.  Orissa 0 3.84 0 10.92
27.  Pondicherry 9 5.20 0 0.00
28.  Punjab 250 115.88 97 24.98
29.  Rajasthan 1274 318.50 ag7 238.20
30.  Sikkim 0 19.80 0 24.02
31.  Tami Nadu 0 0.00 0 0.00
32  Tripura 361 72.20 0 0.00
33.  Uttar Pradesh 1210 290.40 22064 2763.28
34.  Uttarakhand 1029 205.80 0 2355
35.  West Bengal 1725 602.82 0 168.14
Total 19424 8239.22 24309 7124.47
Statement Il ] p 3 7

Component "’mﬂz”‘f Aapproved under Tota/ 3.  Assam 34772 6920.69

P Toters i Schoots Approved 4. Bihar 76581 15316.19

Funds 5. Goa 731 146.20

(Rs. in Lakhs) 6. Gujarat 22425 4485.00

1 2 4 7. Haryana 7029 1405.63

1. Andhra Pradesh 2297220 8.  Himachal Pradesh 11342 2318.59

2. Amnachal Pradesh 3944 788.80 9.  Jammu and Kashmir 23108 4621.60
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1 2 3 4
10. Karnataka 35698 7107.58
1. Kerala 3600 720.00
12. Madhya Pradesh 84580 16642.81
13.  Maharashtra 81682 16215.09
14.  Manipur 3919 779.64
15. Meghalaya 8842 1768.40
16. Mizoram 3219 643.80
17.  Nagaland 2672 508.67
18.  Orissa 70663 14132.60
19.  Punjab 12567 2337.39
20. Rajasthan 68134 13575.74
21.  Sikkim 1604 320.80
22. Tamil Nadu 40418 8086.36
23. Tripura 4939 966.93
24. Uttar Pradesh 241424 41265.04
25. West Bengal 134981 25792.92
26. Dadra and Nagar 0 0.00
Haveli
27. Pondicherry 26 5.20
28.  Uttarakhand 3925 1053.00
29. Chattisgarh 48549 9709.80
30. Jharkhand 42687 8267.80
Grand Total 1187922 228874.47
[English]

Kishori Shakti Yojana

450. SHRI M. RAJA MOHAN REDDY: Will the
Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) the number of times the Kishon Shakti Yojana
has been reviewed by the Govemment since its inception;
and

to Questians 126

(b) the number of girls benefited under the scheme
during the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) Implementation of the
Scheme is reviewed from time to time and poor
performing States are addressed to ensure that funds
allocated for KSY are utilized in full and properly so that
the beneficiaries derive the intended benefit of the
Scheme.

(b) Details of number of giris benefited under Kishori
Shakti Yojana during last three years are given below:

Year Trained Taken NHE Received Received

SNP IFA/De-

worming
Supplement

2005-06 722578 763221 758816 1832117
2006-07 1072378 2285154 2322716 4488079
2007-08 2550216 2541653 3193358
[Transfation]

Shortage of Power

451. DR. CHINTA MOHAN:
SHRI SUBHASH MAHARIA:
SHRI RAMJI LAL SUMAN:
SHRI G.M. SIDDESWARA:
SHRI SANJAY DHOTRE:

Will the Minister of POWER be pleased to state:

(a) whether the generation of power during November,
2008 was less as compared to its generation in
November, 2007,

(b) if so, the reasons therefor;

(c) the details of demand and supply of power during
the said period, State-wise; and

(d) the steps taken/likely to be taken by the
Government to bridge the gap between demand and
supply of power in the country?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) No, Sir.



127

Written Answers

(b) Does not arise in view of answer to part (a)

above.

(c) Tre State-wise actual power supply position both
in terms of energy and peak during the month of
November, 2008 and cormresponding period of last year is
given in the enclosed Statement.

(d) The following steps have been taken/are being
taken by the Government to enhance power generation:

0]

(ii)

(iii)

()

Enhancing generation from the available sources
including utilization of the unrequisitioned capacity
of gas based power stations on liquid fuel.

Rigorous monitoring of capai:ity addition of the
ongoing power generation projects proposed in
the 11th Plan.

Import coal to bridge the gap between domestic
availability and requirement of coal.

A capacity addition target of 78,700 MW during
the 11th Plan has been set by the Planning
Commission, out of which projects aggregating
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v)

(vi)

(vii)

(viii)

(ix)

(x)

()

Statement

to Questions 128

11,937 MW have been commissioned till 31st
January, 2009 and the balance capacity is under
construction.

Development of Ultra Mega Power Projects of
4000 MW each to reap benefits of economies
of scale.

Hamessing surplus captive power into Grid.

Taking up new hydro power projects in Bhutan
for import of power into India.

Renovation, modemization and life extension of
old and inefficient generation units.

Strengthening of inter-state and inter-regional
transmission capacity for transfer of power from
surplus to deficit areas.

Strengthening of sub-transmission and distribution
network through Accelerated Power Development
and Reforms Programme (APDRP) as a‘*major
step towards loss reduction.

Promoting demand side management, energy
efficiency and energy conservation measures.

Monthly Comparison of Power Supply Position (Energy)—HRevised

State/System/Region November, 2008 November, 2007
Energy
Requirement Availabifity _Surplus/Deficit(-)  Requirement Availability Surplus/Deficit(-)
(MW) (MW) (MW) (%) (MW) (MwW) (Mw) (%)
1 2 3 4 5 6 7 8 9
Chandigarh 93 93 0 0.0 93 93 0 0.0
Delhi 1,486 1,483 -3 0.2 1,469 1,466 -3 -0.2
Haryana 2,091 2,015 -78 -3.6 2,160 1,865 -295 -13.7
Himachal Pradesh 510 508 -2 -0.4 473 461 -12 -2.5
Jammu and Kashmir 956 77 -239 -25.0 1,194 776 -418 -35.0
Punjab 2,761 2,350 41 -14.9 2,571 2,390 -181 -7.0
Rajasthan 3,531 3,531 0 0.0 3,261 3,228 -33 -1.0
Uttar Pradesh 5,716 4,307 -1,409 -24.7 5,118 3916 -1,202 <235
Uttarakhand 623 615 -8 -13 562 533 -29 5.2
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1 2 3 4 5 6 7 8 9

Northern Region 17,767 15,619 -2,148 -12.1 16,901 14,728 -2,173 -12.9
Chattisgarh 1,084 1,059 -25 23 1,040 994 -46 4.4
Guijarat 5,879 5,250 -629 -10.7 6,061 4,980 -1,081 -17.8
Madhya Pradesh 4,551 3,910 -641 -14.1 4,326 3,676 -650 -15.0
Maharashtra 10,539 7,996 -2,543 -24.1 9,689 8,073 -1,616 -16.7
Daman and Diu 138 120 -18 -13.0 144 126 -18 -72.5
Dadra and Nagar Haveli 284 264 -20 7.0 273 272 -1 0.4
Goa 217 215 -2 -09 221 219 -2 -0.9
Western Region 22,692 18,814 -3,878 171 21,754 18,340 3,414 -15.7
Andhra Pradesh 5,561 5,195 -366 -6.6 4,963 4,819 -144 -29
Karmnataka 3,287 3,043 -244 -7.4 3,227 3,135 -92 -29
Kerala 1,448 1,261 -187 -12.9 1,286 1,252 -34 -2.6
Tamil Nadu 5,088 4,600 -488 -9.6 5,229 4,914 -315 -6.0
Pondicherry 158 125 -33 -20.9 142 142 0 0.0
Lakshadweep 2 2 0 0.0 2 2 0 0.0
Southern Region 15,542 14,224 -1,318 -8.5 14,847 14,262 -585 -39
Bihar 782 643 -139 -17.8 732 5§90 -142 -19.4
DVC 1,108 1,087 -21 -1.9 1,106 1,073 -33 -3.0
Jharkhand 444 431 -13 -2.9 435 317 -118 -27.1
Orissa 1,605 1,584 -21 -1.3 1,550 1,519 -31 -2.0
West Bengal 2,215 2,170 -45 -2.0 2,165 2,061 -104 -48
Sikkim 29 28 -1 34 29 28 -1 34
Andaman-Nicobar 20 15 -5 -25.0 20 15 -5 -25.0
Eastern Region 6,183 5,943 240 39 6,017 5,588 -429 74
Arunachal Pradesh 36 24 -12 -33.3 33 26 -7 -21.2
Assam 404 366 -38 9.4 394 369 -25 -6.3
Manipur 50 43 7 -14.0 51 50 -1 20

Meghalaya 143 120 -23 -16.1 138 108 30 217
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1 2 3 4 5 6 7 8 9
Mizoram * 29 24 -5 -17.2 23 22 -1 4.3
Nagaland 42 37 -5 -11.9 30 27 -3 -10.0
Tripura 65 54 -11 -16.9 67 52 -15 -22.4
North-Eastern Region 769 668 -101 -13.1 736 654 -82 1.1
All India 62,953 ) 55,268 -7,685 -12.2 60,255 53,572 -6,683 -11.1
Monthly Companison of Power Supply Position (Peak)—Revised
State/System/Region November, 2008 November, 2007
Peak Peak
Demand Met Surplus/Deficit(-) Demand Met Surplus/Deficit(-)
(MW) (MW) (MwW) (%) (MW) (MwW) (MW) (%)

1 2 3 4 5 6 7 8 9
Chandigarh 184 184 0 0.0 186 186 0 0.0
Delhi 2,919 2,919 0 0.0 3,005 3,005 0 0.0
Haryana 4,585 4,258 -327 71 4,370 3,713 -657 -15.0
Himachal Pradesh 997 983 -14 -1.4 950 901 -49 -5.2
Jammu and Kashmir 2,050 1,274 -776 -37.9 1,900 1,331 -569 -29.9
Punjab 5,499 4,439 -1,060 -19.3 5,234 4,443 -791 -15.1
Rajasthan 5,474 5,474 0 0.0 5,200 5,181 -19 0.4
Uttar Pradesh 9,446 7,158 -2,288 -24.2 9,255 7,532 -1,723 -18.6
Uttarakhand 1,213 1,213 0 0.0 1,095 1,035 -80 -5.5
Northern Region 29,933 26,710 3,223 -10.8 30,180 26,504 -3,676 -122
Chhattisgarh 2,061 2,005 -56 27 2,095 1,763 -332 -15.8
Gujarat 10,145 8,379 -1,766 -17.4 11,644 8,445 -3,199 -27.5
Madhya Pradesh 7.564 6,810 -754 -10.0 6,768 6.436 -332 -4.9
Maharashtra 18,049 12,990 -5,059 -28.0 17,489 13,675 -3914 224
Daman and Diu 218 193 -25 -11.5 217 192 -25 -11.5
Dadra and Nagar Haveli 431 399 -3¢ 7.4 416 399 -17 -4.1
Goa 423 390 -33 -7.8 451 406 -45 -10.0
Western Region 37,240 29,603 -7,637 -20.5 37,111 29,385 7,728 -20.8
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1 2 3 4 5 6 7 8 9

Andhra Pradesh 10,391 8,958 -1,433 -13.8 7,947 7,494 -453 -5.7
Karnataka 5,613 5,079 -534 -9.5 5,844 5,071 <773 -13.2
Kerala 2,918 2,369 -549 -18.8 2,700 2,621 -79 -2.9
Tamil Nadu 9,002 7,742 -1,260 -14.0 9,000 7,828 -1,172 -13.0
Pondicherry 300 224 -76 -25.3 270 270 0 0.0
Lakshadweep 5 5 1] 0.0 6 6 o] 0.0
Southern Region 25,769 22,794 -2,975 -11.5 25,907 23,342 -2,565 -9.9
Bihar 1,738 1,269 -469 -27.0 1,447 1,183 -264 -18.2
Bihar 1,7738 1,269 -469 -27.0 1,447 1,183 -264 -18.2
DvC 1,721 1,681 -40 23 1,658 1,621 -37 2.2
Jharkhand 826 823 -3 -0.4 643 633 -10 -1.6
Qrissa 2,865 2,811 -54 -1.9 2,746 2,669 77 -2.8
West Bengal 4,581 4,542 -39 -0.9 4,502 4,314 -188 -4.2
Sikkim 67 66 -1 -1.5 61 60.0 -1 -1.6
Andaman-Nicobar 40 32 -8 -20.0 20 15.0 -5 -25.0
Eastern Region 11,325 10,635 690 -6.1 11,113 10,232 -881 -7.9
Arunachal Pradesh 70 68 -2 -29 82 57 -25 -30.5
Assam 800 750 -50 -6.3 822 766 -56 -6.8
Manipur 110 93 -17 -15.5 114 97 -17 -14.9
Meghalaya 241 217 -24 -10.0 398 238 -160 -40.2
Mizoram 70 56 -14 -20.0 72 53 -19 -26.4
Nagaland 88 81 -7 -8.0 83 83 0 0.0
Tripura 141 122 -19 -13.5 165 116 -49 -29.7
North-Eastern Region 1,520 1,326 -194 -12.8 1,652 1,330 =332 -19.5
All India 105,787 91,068 -14,719 -13.9 105,963 90,793 -15.170 -14.3

Faulty Electricity Meters in Delhi

452. DR. DHIRENDRA AGARWAL:
SHRI HARIKEWAL PRASAD:

Will the Minister of POWER be pleased to state:

(a) whether the electricity meters of private power
distribution companies in Delhi have several major faults
as roported by the Central Power Research Institute,

Bangalore;

(b) if so, the details thereof,

(c) whether the consumers have suffered huge
financial losses during the last three years as a result
thereof; and

(d) if so, the cormrective measures taken/proposed to
be taken by the Government in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) No, Sir.

(b) None in view of answer above. However, the
Public Grievances Cell, a body of the Govt. of NCT of
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Delhi, launched a drive to test electronic meter testing
through an independent third party, Central Power
Research Institute (CPRI}—a Government ot india body
in May 2007 and so far they have tested 1475 electronics
meters brought by consumers on the presumption that
these meters are running fast. Out of these, only 72
meters were found working beyond the permissible
accuracy limit of + 2.5%. Thus the percentage of meters
found faulty is around 5% and that too amongst the
meters brought to the Public Grievances Cell on complete
faith of the consumer about them running fast. The test
is done at a subsidized cost of Rs. 50/- per meter which
is charged from the consumer and for each testing the
Gowvt. of NCT of Delhi pay an additional amount of Rs.
450/- to CPRI. There are around 30 lakh consumers in
Dethi and only around 1500 consumers feit that their
meter is running fast and in that group also 5% meters
were running beyond the permissible accuracy limit.
Theretore, the number of meters running beyond
permissible accuracy limit can be taken to be within
0.01%.

When a meter is found to be fast beyond the limit
of accuracy specified by the regulation, the licensee/
consumer, as the case may be, replaces/rectifies the
meter within 15 days of the testing. The licensee also
adjusts/refunds the excess amount collected (if any) on
account of the said defect based on the percentage error
for a maximum period of six months or less based on
the period/date of installation of the meter. If the meter
is found to be slow beyond the limits of accuracy, the
consumer pays the difference in a similar manner.

(c) No, Sir.
(d) None in view of the answers at (a) and (c) above.

Law Commission Recommendation on
Marriageable Age

453. SHRI RASHEED MASOOD: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) whether the Law Commission has recommended
that the age of marriage for both boys and girls should
be 18 years;

(b) if so, the details thereof; and

(c) the action taken by the Govemment in this regard?

THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWAJ): (a) Yes, Sir.

(b) The Law Commission in its 205th Report on
“Proposal to Amend the Prohibition of Child Mamiage Act,
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2008 and Other Allied Laws™ has, inter alia, recommended
that the age of marriage for both boys and girls should
be 18 years.

(c) The matter is under examination.
Renewable Energy Sources

454, SHRI THAWAR CHAND GEHLOT:
SHRI ANANT GUDHE:
SHRI K.S. RAO:

Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether the Govemment proposes to develop new
technology for cost effective generation of power from
the renewable energy sources in the country;

(b) if so, the details thereof;

(c) the current position of India vis-a-vis other

developed countries in the generation of power from these
sources;

(d) whether a number of proposals from various State
Governments for generation of power through renewable
energy sources are still pending with the Govemment;

(e) if so, the details thereof alongwith the reasons
therefor; and

(f) the time by which these proposals are likely to be
cleared?

THE MINISTER OF STATE OF THE MINISTRY OF
NEW AND RENEWABLE ENERGY (SHRI VILAS
MUTTEMWAR): (a) and (b) Research, Design and
Development (RD&D) efforts are underway globally,
including in this country, driven mainly by industry, to
develop technologies/processes that help to align the unit
cost of power generation from renewable energy sources,
especially sofar, to that of conventional power generation.
The Ministry is supporting such efforts under its R&D
programme, with CFA up to 100% of project cost to
Universities, research institutions, R&D laboratories and
industry, for achieving well-defined specific outputs.

(c) Grid-interactive renewable power generation
capacity of 13,741 MW has been installed in the country
as on 31.12.2008. It comprises of wind power of 9654
MW, small hydropower of 2329 MW, bio power of around
1756 MW, and around 2 MW Solar Power. India is worid
leader in grid connected bagasse cogeneration in sugar
milis and ranks 5th in installed wind power capacity after
USA, Germany, Spain and China. The progress in
renewable power generation through other sources is
considered satisfactory.
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(d) to (f) Proposals for grant of central financial
assistance under the Ministry’s schemes/programmes are
received on an ongoing basis through State Governments/
designated State Nodal Agencies. At times, these
proposals are found to be incomplete or not in line with
the provisions of the schemes/programmes. Complete
proposals in line with the schemes/programmes are
considered and approved subject to budget provisions.

Files in CAPART Office

455. SHRI V.K. THUMMAR: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether the Agency looking into the discrepancy
between the files physically present in various offices of
CAPART and the files shown in its database has
submitted its report;

(b) if so, the details and the findings thereof, and
(c) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRIMATI SURYAKANTA PATIL): (a) Yes, Sir.

(b) The task of tracing out the missing files and
preparing an inventory of physically available files in
various offices-of CAPART was given to an independent
firm of Chartered Accountants. As per the report of the
tirm, 22793 files were traced out of 26372 files reflected
in the data base of CAPART. However, subsequent to
the report and an extensive in-house search and cross
checking with the Council's data base, it has been found
that 2157 files are missing as on date.

(c) Efforts are on to trace the missing files. The
Council has constituted a committee under the
chairmanship of the Chief Vigilance Officer of CAPART
to investigate the matter further and fixing responsibility
for the missing files. Action will be taken on the
recommendations of the Committee on priority basis.

[English]
Research Institutes for Renewable Energy Sources

456. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of NEW AND RENEWABLE ENERGY be
pleased to state:

(a) whether the Union Government has received
proposals from the State Govemments including Gujarat
to set up research institutes for the development of bio-
gas, bio-diesel and 'solar energy in their States;
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(b) if so, the details of the proposals received and
approved during the last three years and the number out
of them still pending;

(c) the reasons for pendency, if any;

(d) the time by which remaining proposals are likely
to be cleared; and

(e) the status of implementation of the approved
projects?

THE MINISTER OF STATE OF THE MINISTRY OF
NEW AND RENEWABLE ENERGY (SHR! VILAS
MUTTEMWARY): (a) to (e) There is no proposal to set up
research institutes for the development of biogas, bio-
diesel and solar energy in States.

MITHI River Project

457. SHRI MOHAN RAWALE: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) the present status of Mithi River Development
Project under Jawaharial Nehru Urban Renewal Mission
(JNNURM); and

(b) the time by which final decision is likely to be
taken in regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) A project on ‘Development and Protection of Mithi
river and its surroundings’ was submitted by the
Govemment of Maharashtra for funding under Jawaharlal
Nehru National Urban Renewal Mission (JNNURM). The
proposal is under examination in consultation with the
Ministry of Water Resources and the State Government
of Maharashtra.

[Translation]
Earthquake Resistant Buildings

458. SHRI ANURAG SINGH THAKUR: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether anti-seismic technology is being used by
the Government and private companies for construction
of buildings in Delhi;

(b) if not, the reasons therefor and the steps to be
taken by the Government in this regard?

(c) The details of the important buildings in Delhi
which have been constructed without having anti-seismic
technology;
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(d) whether the Master Plan-2021 has a provision for
re-planning, re-development and rehabilitation of Dethi; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) The Building Bye-laws for Delhi, 1983 were amended
on 21.3.2001 to provide for seismic and structural safety
of buildings. It provides for submission of a certificate by
the owners/architects/structural engineers at the time of
sanction of building plans for safety of buildings from
natural hazards including earthquake.

{c) No such details are available.

(d) and (e) The Master Plan for Delhi-2021 has a
major focus on incentivising the recycling of old,
dilapidated areas for their rejuvenation. The target areas
for redevelopment have to be identified on the basis of
their needs for up-gradation and potential for development.
This includes planned areas as well as unplanned areas
including slum & jhuggi jhompri clusters, re-settiement
colonies & unauthorized colonies, villages and special
areas. The guidelines for redevelopment schemes include
provisions for circulation pattern for access of emergency
vehicle to every block, approval of redevelopment/
regularization plans, approval of building plan in two
stages (i.e. planning permission and cluster block
permission) etc.

[English]
Funds for Urban Transport System

459. SHRI S.K. KHARVENTHAN: Will the Minister of
URBAN DEVELOPMENT be pleased to state:
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(a) whether the Union Govemment has any proposal
to provide financial assistance to various States under
the Jawaharial Nehru Urban Renewal Mission (JNNURM)
to strengthen their urban transport systems in the country;

(b) if so, the details thereof;

(c) whether the Union Govemment has directed the
State Governments to integrate different modes of
transport of Single Ticketing under different modes; and

(d) if so, the details thereof alongwith the reaction of
the State Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) Urban Transport, including Roads, Highways/
Expressways/MRTS/Metro projects is one of the admissible
component for funding under Sub-Mission on Urban
Infrastructure & Governance (UIG), component of
Jawaharlal Nehru National Urban Renewal Mission
(JNNURM). Further, under the second stimulus package
announced by the Government on 2.1.2009, States, as a
one time measure up-to 30.6.2009 would be provided
assistance under the JNNURM for the purchase of buses
for their urban transport systems. Under this, the Central
Financial Assistance in the form of grant shall be provided
for procurement of buses for urban transport under
JNNURM. Alt JNNURM mission cities will be eligible for
Additional Central Assistance (ACA) for procurement of
buses for urban transport. The financing pattem will be
as per the JNNURM guidelines as under:-

Category of Cities/Towns Grant

Centre State ULB Para-Statal

Share/loan from
financial institutions

Cities/UAs with 4 million plus 35% 15% 50%
population as per 2001 census
Cities/UAs with million plus but less than 4 50% 20% 30%
million population as per 2001 census
Citiestowns/UAs in North Eastern 90% 10% _—
- States and Jammu and Kashmir
Cities/UAs other than those mentioned above 80% 10% 10%
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The Detailed Project Reports (DPRs) are to be
submitted by State Govemnment which will be appriased
by the Appraisal Agency and approved by Central
Sanctioning and Monitoring Committee (CSMC) where in
representatives of Department of Surface & Transport and
Department of Heavy Industries will be special invitees
whenever proposals for financing of buses are taken up.

(c) and (d) The National Urban Transport Policy
(NUTP), 2006 envisages integrated public transport
systems so that users are able to use single ticket over
all such systems. The State Governments have been
impressed upon for implementation of NUTP. No State
Government has expressed any concern in this regard.

Water Management System

460. SHRI G.M. SIDDESWARA: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the Union Government has decided to
give top priority to water management system in urban
areas of the country;

(b) it so, the details thereof; and
(c) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to
(c) Water supply is a State subject and it is the
responsibility of the State Govt./Urban Local Bodies (ULBs)
to plan and design, execute and operate and maintain
water supply through State PHEDs/Urban Local Bodies
with the state Plan funds. However water supply is
accorded high priority under the flagship scheme of the
Ministry i.e. JNNURM under which 124 projects have been
sanctioned at a cost of Rs. 15724.57 crores. 29% of
projects under the JNNURM pertain to water supply. In
addition, water supply projects are also sanctioned under
the UIDSSMT and 10% lump sum scheme for
development of North East Region including Sikkim. Water
supply is also prioritized in the case of Externally Aided
Projects (EAPs) for which this Ministry is the line Ministry.
In addition, this Ministry has also brought out the following
for efficient management of water in the urban areas of
the country :

1. Manual on Water Supply.

2. Adoption of Service Level Benchmarks given
below by Urban Local Bodies in various States
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so as to enable providing safe, reliable and
continuous supply of water in urban areas:

SL.No.  Water Supply Indicator Benchmark

1. Coverage of Water Supply 100%
Connection (Popin)

2. Per capita availability of Water 135 Ipcd
Supply at consumer end

3. Extent of metering of Water 100%
Supply Connections

4. Extent of Non-Revenue Water 20%

5. Continuity of Water Supplied 24x7

6. Efficiency of redressal of 80%
Customer Complaints

7. Quality of Water Supply 100%

8. Cost recovery of in water 100%
Supply Charges

9. Efficiency in collection of Water 90%
Supply charges

10.  Number of persons receiving 0

less than 70 Ipcd

3. Issuing of advisories to different State
Govemnments for adoption of best practices for
conservation, supply and usage of water.

Power Theft

461. SHRI K.S. RAO:
SHRI SANJAY DHOTRE:

Will the Minister of POWER be pleased to state:

(a) whether the incidents of theft of electricity is
hampering the growth of power sector in the country;

(b) it so, the details thereof;

(c) whether the Government proposes to launch an
action plan to check the theft of power in the country;

(d) if so, the details thereof; and

(e) the time by which it is likely to be launched?
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THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) to (e) Theft
of electricity is one of the major contributing tactors
impacting the financial health of power utilities adversely.
This also contributes to poor quality of power supply,
frequent load shedding and unscheduled outages. To
enable effective control of theft of electricity, the Electricity
Act, 2003 has incorporated specific provisions for detection
of theft, speedy trial of theft related offences and also for
the recovery of the charges of electricity stolen. Based
on the feedback from the States and other stakeholders,
the Central Government has further strengthened the theft
related provisions in the Act by enacting the Electricity
(Amendment) Act, 2007. By this amendment Act, theft of
electricity has been explicitly made a cognizable and non-
bailable offence. The distribution licensees have been
empowered to disconnect the supply of electricity upon
detection of theft. The penalty for repeated theft of
electricity by large consumers has also been enhanced.

The Central Government has built a national
consensus to focus on time bound programme for
reduction of Aggregate Technical and Commercial (AT&C)
losses. In the Chief Ministers’ Conference held under the
chairmanship of the Prime Minister on 28th May 2007, a
unanimous resolution was adopted which inter alia
included the commitment of the States, with appropriate
assistance from the Centre, to establish the necessary
baseline data and information technology applications for
energy accounting and auditing, and for ensuring a steep
reduction in loss in electricity distribution. In the
Conference, the States committed themselves to achieve
and sustain reduction in the overall AT&C losses in the
next five years.

The Govemment had lanched the Accelerated Power
Development and Reforms Programme (APDRP) in the
year 2002-03 with :he objectivi . encouraging reforms,
reducing AT&C loss, improving quality of supply of power
and improving consumer satistaction. The Govemment has
approved the continuation of APDRP during the XI Five
Year Plan with revised terms and conditions as a Central
Sector Scheme. The focus of the programme is on actual,
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demonstrable performance in terms of loss reduction. In
the project area, the State Power Utilities are expected
to achieve Aggregate Technical & Commercial (AT&C)
loss reduction target of 15%. The Utilities are also to
achieve the following target of AT&C loss reduction at
utility level:

« Utilities having AT&C loss above 30%: Reduction
by 3% per year,

« Utilities having AT&C loss below 30%: Reduction
by 1.5% per year.

Establishment of reliable and automated systems for
sustained collection of accurate base line data, and the
adoption of Information Technology in the areas of energy
accounting are the necessary pre-conditions before
sanctioning any projects for strengthening & up-gradation
of sub-transmission and distribution networks. Urban
areas—towns and cities with population of more than
30,000 (10,000 in case of special category states) are to
be covered under the restructured programme. Projects
under the scheme are to be taken up in Two Parts. Part-
A is to include the projects for establishment of baseline
data and IT applications for energy accounting/auditing &
IT based consumer service centers. Part-B includes
regular distribution strengthening projects. Scheme also
contains provision of incentive for utility staif in towns
where AT&C loss levels are brought below the base line
levels.

Joint Venture for Power Generation

462. SHRI S.K. KHARVENTHAN: Will the Minister of
POWER be pleased to state:

(a) whether the Government proposes to set up a

joint venture company with Tata Consultancy Services
Limited for power generation;

(b) if so, the details thereof, and
(c) the time by which it is likely to be set up?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
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OF POWER (SHRI JAIRAM RAMESH): (a) to (c) No,
Sir. However, NTPC Limited have informed that a joint
venture company named “National Power Exchange
Limited” has been incorporated on 11th December, 2008
for setting up a power exchange for trading of power in
which NTPC Limited, NHPC Limited and Power Finance
Comoration Limited, each have, 16%/,% and Ms. Tata
Consultancy Services Limited has 50% of the equity. The
said Joint Venture Company has obtained
‘Commencement of Business Certificate’ on 2nd January,
2009.

Programmes for Tribal Women

463. SHRI JASUBHAI DHANABHAI BARAD: Will the
Minister of TRIBAL AFFAIRS be pleased to state:

(a) the details of programmes being implemented by
the Union Government for tribal women;

(b) the funds allocated, released and utilised under
the said programmes during each of the last three years
and the current year, State-wise; and

(c) the number of institutions and Non-Govemment
Organisation (NGOs) in the country including Gujarat
which have been provided grants under the said
programmes during the above peri., State-wise/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) The
Ministry of Tribal Affairs implements various schemes/
programmes for the socio-economic development of tribal
people in the country. These schemes/programmes are
meant for tribal women also. The list of schemes/
programmes is given in the enclosed Statement I.

(b) The State-wise/UT-wise details of funds allocated,
released and utilized during the last three years and
current year is being complied and will be furnished.

(c) The State-wise/UT-wise and Scheme-wise number
of Non-Governmental Organizations (NGOs), including
Gujarat, which have been provided grants by the Ministry
of Tribal Affairs is given in the enclosed Statement Il
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Statement |

Mafor Schemes/Programmes of the Ministry of Tribal
Affairs for the Welfare and Development of Scheduled
Trnbes

Central Sector Schemes

1. Grant in Aid to NGOs for Scheduled Tribes
including Coaching & Allied and Award for
Exemplary Service

2. Vocational Training Centres in Tribal Areas

3. cducational Complex in Low Literacy Pockets
for Development of Women

4. Market Development of Tribal Products/Produce

5. State Tribal Development Cooperative
Corporations for Minor Forest Produce

6. Development of Primitive Tribal Groups

7. Support to National/State Scheduled Tribes
Finance & Development Corporations

8. Rajiv Gandhi National Fellowship for Scheduled
Tribe Students

9. Scheme of Institute of Excellence/Top Class
institute

10. National Overseas Scholarship Scheme
Centrally Sponsored Schemes

11. Scheme of Post Matric, Book Bank and
Upgradation of Merit of Scheduled Tribe Students

12. Scheme of Hostels for Scheduled Tribes Girls
and Boys

13. Establishment of Ashram Schools

14. Research Information & Mass Education, Tribal
Festival and Others

15. Information Technology
16. Monitoring and Evaluation
Special Area Programmes
17. Special Central Assistance to Tribal Sub Plan

18. Grant-in-aid under Article 275(1) of the
Constitution
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Statement Il
Number of NGOs Funded
I. Scheme of Grant-in-aid to voluntary organisations
Sl.No. Name of the States/UTs 2005-06 2006-07 2007-08 2008-09
No. of No. of No. of No. of
NGOs NGOs NGOs NGOs
1. Andhra Pradesh 13 14 13 3
2. Andaman and Nicobar Islands 1 1 1 0
3. Arunachal Pradesh 10 10 10 3
4. Assam 11 9 9 0
5. Chhattisgarh 3 5 4 0
6. Gujarat 7 10 8 3
7. Himachal Pradesh 5 5 5 1
8. Jammu and Kashmir 4 2 3 4
9. Jharkhand 6 6 7 3
10. Karnataka 6 13 13 4
1. Kerala 4 4 6 2
12. Madhya Pradesh 6 14 " 5
13. Maharashtra 12 24 17 3
14. Manipur 12 8 9 6
15. Meghalaya 3 2 2 1
16. Mizoram 3 1 2 1
17. Nagaland 1 5 4 1
18. Dethi 3 3 1 2
19. Orissa 19 21 25 9
20. Rajasthan 2 3 4 1
21. Sikkim 1 2 1 1
22. Tamil Nadu 2 2 1 1
23. Tripura 1 3 2 1-
24, Uttar Pradesh 2 ] 2 2
25. Uttaranchal 6 0 5 4
26. West Bengal 18 16 22 18
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il. Vocational Training Centre in Tribal Areas (NGO)
SL.No. Name of the States/UTs 2005-06 2006-07 2007-08 2008-09
No. of No. of No. of No. of
NGOs NGOs NGOs NGOs
1. Assam 3 3 3 0
2. Chhattisgarh 0 1 1 0
3. Gujarat . 0 0 1 0
4. Kamataka 0 1 2 0
5. Madhya Pradesh 1 1 2 1
6. Maharashtra 0 1 1 0
7. Meghalaya 1 1 1 0
8. Nagaland 0 0 2 0
9. Rajasthan 0 1 0 (]
10. Tamil Nadu 0 0 1 0
1. Delhi 1 0 0 0
Hl. Development of Primitive Tribal Groups

Si.No. Name of the States/UTs 2005-06 2006-07 2007-08 2008-09
No. of No. of No. of No. of
NGOs NGOs NGOs NGOs
1. Andhra Pradesh 1 0 0 0
2. Chhattisgarh 2 2 2 0
3. Himachal Pradesh 1 1 0 0
4. Jharkhand 3 3 3 0
5. Kamataka 2 1 0 0
6. Madhya Pradesh 2 2 2 0
7. Maharashtra 1 1 1 0
8. Manipur 0 1 0 0
9. Tamil Nadu 1 1 1 0
10. Andaman and Nicobar 0 0 1 0
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IV. Scheme of Coaching and Allied

SINo. Name of the States/UTs 2005-06 2006-07 2007-08 2008-09

No. of No. of No. of No. of

NGOs NGOs NGOs NGOs
1. Chhattisgarh ‘ 0 0 2 0
2. Manipur 1 0 0 0
3. Mizoram 1 1 . 0 0
4. Deilhi 1 1 2 2
S. Madhya Pradesh 1 0 2 2
6. Orissa o’ 0 1 1
7. Rajasthan 0 0 3 3

V. Strengthening Education among Scheduled Tribe Giris in Low Literacy Districts

Si.No. Name of the States/UTs 2005-06 2006-07 2007-08 2008-09
No. of No. of No. of No. of
NGOs NGOs NGOs NGOs
1. Andhra Pradesh 5 4 3 3
2. Chhattisgarh 1 1 1 1
3. Gujarat 1 2 0 3
4. Himachal Pradesh 1 0 0 0
5. Jharkhand . "1 1 1 0
6. Kamataka 0 0 1 0
7. Madhya Pradesh 6 10 6 5
8. Maharashtra 0 2 1 0
9. Orissa 7 16 14 6
10. Rajasthan 2 4 3 0
1. West Bengal 1 1 1 0
Encroachment on Parks (b) if so, the details thereof;
464. SHRI NAKUL DAS RAL: Wil the Minister of (c) if not, the reasons therefor; and
URBAN DEVELOPMENT be pleased to refer to the reply (d) the time by which the information is likely to be
given to USQ No. 4587 dated 25.04.08 and state: collected?
(a) whether the requisite information has since been THE MINISTER OF STATE IN THE MINISTRY OF

collected:; URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, Sir.
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(b) Copies of Implementation Report in fulfillment of
the Assurance given to Unstarred Question No. 4587
dated 25.04.2008 have been forwarded to the Ministry of
Pariiamentary Affairs vide letter No. N-11016/40/2005-DDVI
dated 12th November, 2008.

(c) and (d) Do not arise in view of the answers (a)
and (b) above.

[Trans/ation]
Rehabilitation of Unauthorised Colonies

465. SHRI RAMDAS ATHAWALE: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) the number of persons living in unauthorised
colonies in Delhi as on date, colony-wise;

(b) whether the Government has made or propose
to make some alternative arrangements for their
rehabilitation;

(c) if so, the details thereof;

(d) the number of people rehabilitated alongwith the
names of the places where they have been rehabilitated
during the last three years; and

(e) the amount spent thereon, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHR! AJAY MAKEN): (a) The
Govemment of National Capital Territory of Delhi (GNCTD)
has informed that approximately 35-40 lakh people live
in 1639 unauthorized colonies.

(b) No, Sir. Based on the decision of the Union
Government to regularize the unauthorized colonies
(except those inhabited by affluent sections of the society),
GNCTD is undertaking, coordinating, monitoring and
supervising the work related to the regularization of
colonies meeting the requirement of guidelines and
regulations issued in this regard.

{c) to (e) Not applicable in view of (b) above.
[English}
Development of Women

466. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:
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(a) the funds allocated and released for the
development of women under various schemes during
each of the last three years and the current year;

(b) whether the released funds have been utilized
properly by the State Governments;

(c)‘ it so, the details thereof; and

(d) if not, the reasons therefore alongwith the steps
taken by the Government to ensure full utilization of the
released funds?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) The details of funds
allocated and released for the schemes of the Ministry
for the development of women during last three years is
available in the Annual Reports of the Ministry hosted on
the website www.wcd.nic.in. The details of funds allocated
and released during current year is given in the enclosed
statement.

(b) and (c) Only under centrally sponsored scheme,
funds are released to the State Governments as in case
of Swayamsiddha. Under Central schemes, funds are
released to the implementing agencies. Further, funds in
either case are released only upon receipt of action plans,
quarterly progress reports, utilization certificates and
inspection reports etc. to ensure proper utilization of funds.

(d) Does not arise.

Statement
(Rupees in. lakh)
SiNo.  Name of the Scheme 2008-09
Funds aflocated Funds released
(Upto 31.122008)
1 2 3 4
1. STEP 3700.00 1040.59
2. Swayamsiddha-Phase-l * *
3. Swadhar 2000.00 §22.95
4. Working Women Hostel 2000.00 213.59
5. Ujjawala"™ 1000.00 280.00
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1 2 3 4

6. Short Stay Home 1750.00 794.80
7. Awareness Generation Project 600.00 268.85
8. Condensed Course of Education 700.00 315.00
9. Priyadarshini 2300.00 -

* The Scheme ended on 31st March, 2008.
™ The Scheme was approved only in December, 2007.
*** The Scheme approved only in November, 2008.

Supply of Water through Nagarjuna Sagar Dam

467. SHRI BALASHOWRY VALLABHANENI: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether the Government has received proposals
for supply of drinking water from Nagarjuna Sagar Dam
to drought hit areas of Andhra Pradesh;

(b) if so, the details thereof; and
(c) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) No proposal has been received from
Government of Andhra Pradesh for funding of a project
to supply drinking water from Nagarjuna Sagar Dam to
Wrought hit rural areas.

(b) and (c) Does not arise.
involvement of Professional Institutions in NREGS

468. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether the Government proposes to involve
professional institutions in carrying out works under the
National Rural Employment Guarantee Scheme (NREGS);
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHR!I CHANDRA SEKHAR
SAHU): (a) and (b) In accordance with Section 13 of the
NREG Act, 2005, Panchayats at District, intermediate and
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village levels are the principal authorities for planning and
implementation of the schemes made under the Act.
Section 16(5) of the Act further provides that Gram
Panchayats are responsible for executing at least 50% ot
the works in terms of the cost of the projects. The other
implementing agencies can be Intermediate and District
Panchayats, line departments of the Government, Public
Sector Undertakings of the Central and the State
Governments, Cooperative Societies with a majority
shareholding by the Central and State Governments and
reputed NGOs having a proven track record of
performance. Self Help Groups may also be considered
as possible implementing agencies.

Professional institutions like Indian Institutes of
Management, Indian Institutes of Technology, Agricultural
Universities and other professional institutes have been
involved for specific studies under NREGA. Proposals
have been received and studies have been commissioned
to 4 lIMs, 3 liTs, 4 Agricultural Universities and 3 other
professional institutes.

Project Cost under PMGSY

469. SHRI SUGRIB SINGH:
SHRI KISHANBHAI V. PATEL:
SHRI MOHAN SINGH:
SHRI NAND KUMAR SAL:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Union Government permits States to
revise the estimated cost of projects under the Pradhan
Mantri Gram Sadak Yojana (PMGSY) in order to
accommodate increase in the prices of raw materials;

(b) if so, the number of States which have revised
the estimated cost of various projects during 2007-08
and 2008-09 so far; and

(c) the details of the cost of such projects increased/
decreased due to such revisions during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRIMATI SURYAKANTA PATIL): (a) Yes, Sir. All the
State Governments are permitted to seek revision in the
cost of projects which are in the tender process so as to
accommodate increase (subsequent to the clearance of
project) in the prices of steel, cement and bitumen within
the 75 days from the issue of clearance of the project.
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(b) and (c) The states for which the cost of projects
have been revised during 2007-08 and 2008-09 so far,
original cost of such projects and revised cost of the
projects is given in the table below:

SINo. Name of State Phase Sanctioned cost  Revised Cost

(Rs. in crore)  (Rs. in crore)
1. Bihar (IRCON) - 125.587 127.897
2. Chhattisgarh Phase-Vii 1978.06 2037.36
3. Kamataka Phase-Vil 633.75 656.14
4. Maharashtra Phase-VI 1453.16 1475.48

Judicial Panels

470. SHRI VIJOY KRISHNA:
SHRI RAYAPAT! SAMBASIVA RAO:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) the details of judicial panels set up by the
Govemment during the last three years and the current
year,

(b) the number out of them submitted their reports
to the Government;

(c) the action taken by the Government thereon; and

(d) the time by which the remaining panels are likely
to submit their reports to the Government?

THE MINISTER OF LAW AND JUSTICE (SHRI H.R.

BHARDWAJ): (a) to (d) The information is being collected
and will be laid on the Table of the House.

[Translation]
Constitution of State Commissions for Children

471. SHRI RASHEED MASOOD: Will the Minister of
WOMEN AND CHILD DEVELOPMENT be pleased to
state:

(a) whether State Commissions for Children have
been constituted in all the States,

(b) if so, the details thereof, State-wise and Union
Territory-wise; and

PHALGUNA 1, 1930 (Saka)

to Questions 158

(c) if not, the reasons therefore and the time by
which these are likely to be set up in all the States?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) No, Sir.

(b) The States of Goa, Maharashtra, Sikkim and Delhi
have constituted the State Commissions for Protection of
Child Rights.

(c) The Ministry of Women and Child Development
has been writing to the State Governments and Union
Territories from time to time to constitute the State
Commissions in their respective States/UTs as per the
provisions of the Commissions for Protection of Child
Rights Act, 2005.

Monitoring of NGOs

472. SHRI HEMANT KHANDELWAL: Will the Minister
of TRIBAL AFFAIRS be pleased to state:

(a) whether the Union Government has formulated
any scheme to ensure participation of the public
representatives and district administration in monitoring
the work of Non-Governmental Organizations (NGOs)
involved in certain welfare and development activities of
tribals; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) and
(b) All the schemes run through Non-Governmental
Organizations (NGOs) by this Ministry have in built
provision of mandatory annual monitoring i.e. inspection
by District Collector/district authorities, without which the
funds are not released to the concemed NGO. In addition,
linkage with Panchayati Raj institutions for monitoring
purpose has also been envisaged in the schemes,
wherever applicable. In addition, concurrent monitoring
through independent monitoring agencies has also been
emphasized in the schemes.

Swadhar Scheme

473. SHRI HANSRAJ G. AHIR:
SHRI PRATIK P. PATIL:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:
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(a) whether the construction of houses under Swadhar
Scheme has been stopped in some States particularly in
Maharashtra due to non release of funds by the Union
Govemment; and

(b) it so, the details thereof alongwith the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) No, Sir.

(b) Does not arise.
Preformance of Power Distribution Companies

474. SHRI V.K. THUMMAR,
SHRI KASHIRAM RANA:

Will the Minister of POWER be pleased to state:

(a) whether the Government has conducted
performance review of the private power distribution
companies;

(b) if so, the details thereof; and

(c) the steps taken by the Govemment to protect the
consumers from harassment by these companies?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) and (b)
Distribution of electricity comes within the purview of the
States. Accordingly, the Distribuiion Companies (DISCOMs)
are regulated by the respective State Electricity Regulatory
Commissions (SERCs) under the provision of the
Electricity Act, 2003. Government of India has not
conducted performance review of private DISCOMs.

It has been informed by the Delhi Electricity
Regulatory Commission (DERC) that in a survey carried
out in early 2007, across over 10,000 domestic
households, majority of the consumers preferred the
private DISCOMs over the erstwhile Government entity.
The consumers satisfaction assessed through the survey
on a scale of 1 to 10 was in the range of 5.10 to 5.67
for the three utilities in Delhi. The survey brought out
load shedding as major consumer conceins which were
followed by metering and billing related problems.
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Orissa Electricity Regulatory Commission (OERC) has

" reported that the Commission has appointed Development

Support Centre (DSC), Bhubaneshwar to conduct an
extensive survey on consumer satistactory.

(c) Section 42 of the Electricity Act, 2003 provides
for establishment of a forum for redressal of grievance of
the consumers in accordance with the guidelines as may
be specified by the State Commission. Further, any
consumer, who is aggrieved by non-redressal of his
grievances may make a representation for the redressal
of his grievance to an authority to be known as
Ombudsman to be appointed or designated by the State
Commission. The Ombudsman shall settle the grievance
of the consumer within such time and in such manner as
may be specified LDy the State Commission. The
Consumer Protection Act, 1986 has been saved under
the Act, which means redressal are available under that
Act also.

[Enghsh]
Education in Observation Homes

475. SHRI VIKRAMBHAI ARJANBHAI MADAM: Wili
the Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) whether the Govemnment proposes to provide
vocational and technical education of children staying in
observation homes in the country;

(b) it so, the details thereof, and
(c) it not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) to (c) Rule 48 of the Model
Rules, 2007 framed under the Juvenile Justice (Care and
Protection of Children) Act, 2000 and its Amendment Act,
2006 provides that every institution shall provide gainful
vocational training to juvenile or children and the institution
shall develop networking with Institute of Technical
Instruction, Jan Shikshan Sansthan, Government and
Private Organization or Enerprises, Agencies or non-
governmental organizations with expertise or placement
agencies. The concerned authorities are required to run
the homes/institutions as per the provisions of the Act
and Rules.
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Detailed Project Reports of Maharashtra

476. SHRI MOHAN RAWALE:

SHRI PRATIK P. PATIL:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the number of Detailed Project Reports (DPRs)
submitted by State Government of Maharashtra under
the Jawaharlal Nehru National Urban Renewal Mission
(JNNURM);

(b) the action taken by the Union Govemment thereon
project-wise and grants released therefor; if any so far;

(c) the time by which grants in respect of remaining
DPRs is expected to be released;

(d) whether the Union Government has also received
a proposal from the Government of Maharashtra to
consider the price escalation in respect of all projects
approved so far under (basic Services for Urban Poor)
and Integrated Housing and Sium Development
Programme of the JNNURM; and

(e) if so, the present status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) Under Urban Infrastrcture & Governance (UIG)
component of Jawaharlal Nehru National Urban Renewal
Mission (JNNURM), 161 Detailed Project Reports (DPRs)

PHALGUNA 1, 1930 (Saka)

to Questions 162

have been received so far. Out of this 73 projects have
been approved by the Central Sanctioning and Monitoring
Committee for funding under JNNURM up to January,
2009 a total cost of Rs. 10536.70 crore. The Central
share committed for the 73 projects is Rs. 4581.15 crore
against which Rs. 1717.97 crore has been released. A
Statement showing the details of 73 projects approved
for Maharashtra is enclosed.

Under Urban Infrastructure Development Scheme for
Small and Medium Towns (UIDSSMT), 118 projects have
been recommended by the State Level Sanctioning
Committee (SLSC) of Maharashtra in its various meetings
out of which 47 projects have been recommended to
Ministry of Finance for release and Rs. 561.02 crore has
been released.

(c) JNNURM is a demand driven programme under
which Projects in conformity with the guidelines and
emanating from the CDP and submitted by the State as
per the prioritisation are eligible for funding subject to
their technical appraisal and availability of funds.

(d) and (e) The Government of Maharashtra has
raised the issue of price escalation in respect of projects
under the Basic Services to the Urban Poor (BSUP) and
Integrated Housing and Slum Development Programme
(IHSDP)—component of Jawaharlal Nehru National Urban
Renewal Mission (JNNURM) from time to time on several
fortunes. The Ministry of Housing and Poverty Alleviation
has intimated that owing to funds constraints, further price
escalation cannot be considered and the State
Govermnment has to bear the cost of price escalation of
projects from their own resources.

Statement

F.yec's Approved in R/O Maharashira Under JNNURM (UIG Component)

SINo.  State City Sector Project Name Year of Date of Approved ACA Funds % of  Release
sancion approval cost commitied released relesse  dale
by CSMC (Rs. n (Rs. in
lakhs) lakh)
1 2 3 4 5 6 7 8 9 10 1 12
1. Maharashira Greater Mumbai ~ Water Supply Middle Vaitama Water Supply 200607  22-Feb07 13295000 4653250 2326600 50  10.08.07 &
Project for Mumbai-lV 28.03.07,
01.10.08
2. Maharashtra Greater Mumbar  Sewerage Mumbai Sewage Disposal 200607 8 Sep-06 3644700 1275645 31B9.11 25  10.08.07 &
Project Stage-fl priotity works 15.11.06
3. Maharashira Greater Mumbai  RoadsFlyovers’  Eastem Freeway from Prince of 200607  25-0ct06 3363880 1177358 294340 25 20.12.2006 &
RoB Wales Museum to APLR-MUIP 31.03.07
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1 2 3 4 § 6 7 8 ] 10 1 12
4 Mehwashia Greater Mumbai  Roads/Flavers/ Blevaled road on Sshar 2006-07  250c-08 1551334 542067 13742 25 20.122006 &
RoB road-MUP 31.03.07
5. Mahamshia Greator Mumbai ~ Water Supply Thane-DPR for additional 110 200607  8-Jand7 711800 249130 186837 75  10.082007 &
MLD Water supply scheme 17.03.08 &
to Thane 31.01.07,
9.1.09
6 Mahanshia Grealer Mumbai  Drainage/ Thane-integraiad Nalla 200607  22Jan07 1165900 408065 204032 S0 10.08.2007 &
Slorm Water Development Project Phase H 20.02.07,
Drains for Thane . 24.10.08
7.  Mshanshia Grestor Mumbai  Draiage/ Thane-integrated Nalla 200607  8-Jan07 923900 323365 161682 50 10.08.2007 &
Storm Water Development Phase | for 31.0107 &
Drains Thane 29.05.08
8.  Mshsmshin Groater Mumbal  Other Urban Thano-Thane Rallwey System 200607  8-Dec0B 2325.00 81375 61021 75 25.03.2008 &
Transport Avea Trafic improvement 31.01.07,
Scheme (SATIS) 9.1.09
9. Mahgrashira Graater Mumbai  Water Supply Underground Turnel from 20708  20Nuk07 939879 28958 823 25 2982007
Malabar HEl Reservolr 0
Cross Maiden (3.6 loms)
10. Mshasashin Greater Mumbai . Waler Supply Underground Tunel from 200708  7-Sep07 2048876 1032037 258008 25 311007
Maroshi fo Ruparel College
{12 kms)

|
i
s
{

ThanetUnderground Sewerage 200708  20-Ar-07 1495879 523488 130872 25 13482007
Scheme Phase | for Thane

12 Mahamshia Grealer Mumbai  Solid Waste Solid Wasts Management 200708 B3-Nov07  17879.00 825765 156441 25 20508
Project, Greater Mumbai

MiaOtayandarUnderround 200708 6Dec07 33142277 1SS0 28085 25 922008
Sewsrage Project based on

Decentralised System

14, Maharashtra Greater Mumbei Thane-Sewerage System 200708 2-Feb08  14009.00 490315 122579 25 2242008
project-Phase § for Thane

Thane-Sewerage System 200708  22Feb08 418100 148335 M5B 26 25.3.2008
project-Phase ¥ for Thane

Kalyan Dombivé-Storm 2008-09 18-Jul-08 5540.28 193900 48477 25 28808
Waler Drainage

15.  Maharashi Groster Mumbai

16.  Msharashim Groaler Mumbai

Sewerage for part of KDMC

Kalyan Dombivi-150 MLD Water 200800  140ct08 1068140 373852 37385 10 221208
Supply scheme of Kalyan
Dombivé Municipsl Corporation

18.  Mahamshia Greator Mumbai

HEEREIE

Navi Mumbas-Augmentation of 200809  30-Oct-08 2305203 806821 201705 25 31.12.08
waler supply system for
Navi Mumbsi Municipal
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2 Greater Mumbal  Drainage Thane-intsgrated Nalla 200809  21-Nov-08 578927 202624 0394 15 29.1208
Development-Phase-il for
Kalwa and Mumbra areas
of Thane MC
2. Greslor Mumbai  Water Supply Uthasnagar-Water Supply 200609  19-Dec08 1276523 446783 2330 5 8.1.09
Distribution System
2 Greater Mumbei  Sewerage KugaonBudaprnderyound 200809  20Dec08 1514618 50196 5012 10 9109
Sewerage scheme
2. Nagpur -Roads/Fiyovers Road Over Bridges (ROBs) 200506 21-Mar-06 8628.00 431400 215800 S0 040108 &
ROB 29.03.06
. Nagpur Water Supply  Expansion and upgradation 200506  21Mar06 379300 189650 824 50  08.01.2008 &
of water supply distribution 29.03.06
network in Nagpur City “
2. Nagpur Water Supply Energy Audk Projects for 200506 21-Mar-08 2503.62 125181 93885 75 04.01.08 &
Water Supply : 29.03.06,
9.1.00
26. Nagpur Water Supply Water Sector (Leak Detsction) 200506 21-Mar-06 .77 16489 12366 75  29.03.2006,
29.12.08
a1 Nagpur Water Supply Water Audit Projects 2005-06 21-Mar-06 2500.00 125000 31250 25 29.32006
28. Nagpur Water Supply Lifting water from Pench 2006-07 8-Sep-06 14463.70 723185 180796 25 08012008 &
Reservor and conveying upio 31.10.06
Mghaduta by motor ned
MS pipeine in Bleu of canal
2. Nagpur Water Supply  Wator Supply Pench IV (Pat 2) 200607  28-Dec06 619600 309800 77450 25 31.1.07
%, Nagpur Walsr Supply  Waler Supply Panch IV (Pat 3) 200607  28Dec06 805027 402984 100738 25 31.1.2007
3, Nagpur Water Supply  Water Supply Pench IV (Pat &) 200607  28-Dec06 1046068 523034 130758 25 20207
Nagpur Water Supply Kanhan Augmentation Scheme  2006-07 22-Dec-06 8217.00 410850 102712 25 31.1.07
Nagpur Water Supply Recycle and Reause of 2006-07 2-Dec-06  13011.00 650550 162638 25 10.08.07 &
Waste Water 2002.07
A Nagpur Roads/Fyovers Construction of Roed under 2006-07 2-Jan07 1828.65 91433 22858 25 582007
35, Nagpu Roads/Fiyovers  Construction of Road over 200607  2NJan07 25300 126.50 3163 25 582007
ROB Bridge at Maskasath
k ] Nagpur RoadsFiyoversy  Construction of Road Over 200607 2Jan-07 900.80 450.40 1260 25 582007
ROB Bridge at ftwan
3. Nagpur Roads/Fiyovers’  Construction of RoB at 200809  19-Sep-08 849.14 4457 10641 25 241008
ROB Mangaiwari in replacoment of
Level-corssing No. 297/A
(A-class) between Km. 1041/3-5
on Amia-Nagrur Section
38 Nanded hoads/Flyovers'  Improvement to City Roads in 200607 RZSOGHB 610855 488684 12111 25 22.11.2006
ROB Nanded (Package )
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0. Nanded Water Supply improvement 0 waler supply 200607  31\uk0B 808700 720080 545230 75  13.10.2006,
in North Nanded 8208, 3209
4. Nanded Sewerage Sewerage System in North 200607 8108 402500 222000 80500 25  13.10.2006
Nanded-Zone-!
4. Nanded Sewerage Sewerage System in North 200607 3108 400 BN IS 25 131006
Nended-Zone-i
Q. Nanded Sewerage System in North 200807 3108 MO0 4B  TEES 25 131008
Nanded-Zone-i#!
L<Y Nanded Water Supply Water Supply for Nended 2006-07 25-Aug-06 4945.00 305600 206700 75 08022008 &
(South) 13.10.06,
01.10.08
“ Nanded Sewerage Underground Sewerage and 200807  25-Aug-06 409300 327440 245580 75  13.10.2006,
Sewage Treatment 28.8.08,
(Nanded-South) 01.10.08
[} Nanded RoadsFlyovers  improvement 1o Movements 200807 250ct06 2140733 1719786 BSSB.O4 50  20.12.2008,
ROB Network in Nanded Package B, 28808
18 and NB Roads
45. Nanded Roads/Fiyovers improvement to Movements 200807 22-Feb-07 5815.49 48520 100 8.5.2007,
ROB Network in Nended Package 08.2.08,
B Struchures 28.8.08,
29.12.08
Q. Nended Deveidpment of  River Front Development 200607  9-Feb07 431308 345048 345048 100  08NS2007,
Heritage Arsas  North Bank Zone 3 8.2.08,
28.8.08,
29.1208
@ Nashk Sewerage Underground Sewerage Project 200607  22-Dec06 1484600 742300 371150 SO  10.08.2007 &
for Nashik Cy Phase | 20.02.07,
9.1.00
4. Nashk Water Supply Ongoing works of Waler 2006-07 10-Nov-06 §052.00 252600 100450 75 08.01.2008 &
Supply Projects 31.01.07,
3209
S0. Nashik Soid Waske Sold Waste Management for 200807  22-Dec-08 509923 200082 24873 75 10.08.2007 &
Management Nashk $1.01.07,
01.10.08
51, Nashik Drainage/Storm ~~ Storm  Water Drainage for 200708  6Dec07 3103100 1551550 397875 25 182008
52 Nashk Pressivalion of  Godavari River Front 200800 29Dec08 500500 280250 43538 15 9109
Waler Bodies Development, Ghat improvement
and besulification
3 Pune Mass Rapid BRT Plot project for Pune 200807 M-Aug6 1031350 515675 386758 75 25.03.2008 &
Transport System  city (Katra) Swarpate Hadapsar 14.09.08,
Route 136 (ln) 31.12.08
54 Pre Orainage/Storm ~ Augmentalion and Upgradation 200607  10-May-06 861300 430850 215323 50  04.01.2008 &
Water Drains of Sewage Trestment Plants 08.08.06

and Pumping Station
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55.  Msharashin Pune Drainage/Storm Construction and improvement 200607 8 Sep-06 8996.00 499800 124950 25 13.102006
Water Drains of Drians to prevent contamination
of natural waler bodies and
development of Heritage sies
along in Pune (Environmental
Restoration/ Preservation of

Mula Mutha River Ecos)
56. Maharashin Pune Drainage/Storm Renowal and Management of  2006-07 8-Sep-06 9778.00 4889.00 244450 50  13.10.2006,
Waler Drains Sewerage and Drainage Disposal 9.1.09

System in Pune (Augmentaion
of Weris, Restoralion of Lakes
Bio-remediation and Landscaping

of Nala and Rivers)
57.  Mahanashin Pune Solid Wesie PCMC-Soiid Waste Management- 2006-07  22-Dec06  7044.81 352240 88060 25  31.1.2007,
Management Pimpri-Chinchwad 32.2009
§8. Maharashtn Pune Mass Rapid Bus Rapid Transport system 200607 5&07 4342200 2171100 542775 25  10.082007 &
Transport System  (Development of Inirastructure 28.03.07,
for Commonweaith Youth 31.1208
Games, 2008)
59.  Mahenshin Pune Sewerage PCMC-Sewerage proposals for  2006-07 25-0ct-06 11938.88 506944 447708 75  08.01.2008 &
Pimpri-Chinchwad 20.12.06,
9.1.09
60. Maharashim Pune Mass Rapid Bus Rapid Transit (Phase I) 200607 25-0ct-06 4766220 2383110 1191365 50 10.08.2007 &
Transport Sysiem for Pune city 25.03.08 &
© 20.12.06,
31.12.08
61.  Msherashin Pune Water Supply PCMC-Water Supply proposals  2006-07 2Dec06 3506200 17931.00 896550 50 20.022007 &
{4 Nos.) for Pimpri-Chinchwad 31.03.07,
9.1.00
62.  Mahamashira Pune Mass Rapid BRTS comidor for Mumbal-Pune  2007-08 28Dec07 3121400  15607.00 1170525 75  08.01.2008
Transpot System  Highway (8.5 kms) and Audh 24.10.08
Rawet Road (14.5 Kms)
63.  Mshareshia Pune RoadsFiyovers’  Construction ol pedestrian 2007-08 22-Feb-08 661.00 330.50 0263 25 2532008
ROB subways (3 Nos.) and vebicular
underpass (1No,) sl Nagar Road
64.  Mshanshin Pune RoadsFiyovers’  Subway on Wesledy Bypass 200708 22-Feb08 T26.00 36300 27225 T5  25.032008,
ROB &t Baner Junction 9.1.09,
3208
65.  Mshamshin Pune RoadsFiyovers/  Approach Road to 200708  2-Feb08 78200 391.00 s 25 2532008
ROB Sangamwadi bridge
66. Mehsrashin Pune Mass Rapid impovement and strengihening 200800 10Aug-0B 370300 185150 4288 25 26.9.08

Trnspot Sysiom  of New Alandi Road a8 BRT
conidor for Pune (139 Km.
from Vicartwad ©
Digh-Octroi Nala)
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1 2 3 4 5

67. Maharashin Pune Sewerage PCMC-Sewerage Sysiem
(Phase-H) for PCMC

68 Msherashtra Pune Mass Rapid PCMC-BRTS Comdor-

Transport System  Kalewadi-KSB Chowk o

Dehu-Alandi Road Trunk

Route 7
69. Weharashin Pune Mass Rapid PCMC-BATS Corridor-Nashik
Transpot System Phata to Waked (Trunk
Route No. 9)
70. Mzharashia Pune Water Supply PCMC-Water Supply Phase-i
71.  Maharashia Pune Drainage/Stom PCMC-Storm Water Drains
Water Drains (Phase-)
T2. Maharashira Gregter Mumbai  Sewerage Navi Mumbai-Underground
Sewerage sysiem for
Navi Mumbai
73.  Maharashima Pune DrainageStorm ~ Storm Water Drainage Project
Wates Drains for Pune Clty Phase |

200803  19:Au08 1207045 603523 120705 20 01.10.08

200809  21-Nov08 2182000 678800 219200 25 31.12.08

200809  21-Now0B 2068200 827280 206820 25 31.12.08

200809  14Jan09 1400881 700441 175110 25 232009

200809  14Jan09 1262583 581512 145378 25 232000

200809  2Jan09 3536 1237828 000 0

1053670.05 458117.56 171797.30

Development of Tribal Areas

477. SHRI G.M. SIDDESWARA:
SHRI M. APPADURAI:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) the funds allocated and utilised under the various
tribal development schemes during each of the last three
years and the cument year, State-wise;

(b) the target fixed and success achieved during the
said period under the schemes, State-wise;

(c) whether the schemes formulated for the
development of the tribals are not implemented effectively;

(d) if so, the reasons therefor; and
(e) the steps taken by the Govemment to create
awareness among tribal regarding various tribal

development schemes?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (DR. RAMESH".-.\R ORAON). (a) and

(b) The State-wise/UT-wise details of funds allocated and
utilized during the last three years and the current year
is being compiled and will be fumished.

(c) No, Sir. The Ministry is generally satisfied with
¥'.e implementation of the schemes.

(d) Does not arise.

(e) The State Governments, among others, are
specifically requested to give wide publicity of the
programmes and schemes of the Ministry at the
commencement of each year. The Ministry also provides
information through Annual Reports, web-site, news items
and advertisements and in workshops, seminars, meetings
and conferences held from time to time.

Stum Dwellers

478. SHRI NAKUL DAS RAIl: Wili the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether there is a huge influx and growth of
slum dwellers and jhuggi-jhopri clusters in the vicinity of
many major Govermnment colonies in the NCT of Delhi;
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(b) if so, the details thereof, colony-wise;

(c) the steps being taken by the Government to stop
this unchecked growth of the slum dwellers;

(d) whether there is any concrete and time bound
plan for the removal of these illegal encroachments;

(e) if so, the details thereof; and
(f) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to (f)
The information is being collected and will be laid on the
Table of the House.

[Translation]
Subsidy for Providing Houses to Poor
479. SHRI RAMDAS ATHAWALE: Will the Minister

of HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state:

PHALGUNA 1, 1930 (Saka)

to Questions 174

(a) whether some of the State Govermments have
sent proposals to the Union Govermnment for granting
subsidy for providing houses to the poor slum dwellers in
urban areas;

(b) if so, the details thereof; State-wise; and
(c) the action taken by the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) to (c) Yes, Sir. The Jawaharlal
Nehru National Urban Renewal Mission (JNNURM),
launched by the Government in the year 2005 caters to
provision of housing and basic services to urban poor in
63 specified cities under the Sub Mission basic services
to the Urban Poor (BSUP) and in other cities and towns
under the Integrated Housing and Sium Development
Corporation (IHSDP).

A total of 987 projects covering 651 cities/towns/urban
Local Bodies have been sanctioned. In addition to
facilitation of basic services to the urban poor, these would
help in construction of 1210039 dwelling units. State-wise
details of projects sanctioned under BSUP and IHSDP
are given in the enclosed Statement | and |l respectively.

Statement |

JNNURM-Basic Service to the Urban Poor (Sub Mission /)

Tota/ Projects Approved

Status on 9.2.09

(Rs. in crore)
SINo.  Name of the StateUT Mission Cities Projects  Tota! Project Total No. of Total Central Total State Total ACA
Approved Cost Dwelling Units Share Share Released by
Approved Approved Approved . Approved Mo Finance

1 2 3 4 5 6 7 8 9

1. Andhra Pradesh 3 23 2006.72 102393 996.27 1010.45 435.04
2. Arunachal Pradesh 1 1 4.10 100 3.36 0.75 0.84
3. Assam 1 1 63.95 1232 48.56 5.40 12.14
4. Chandigarh (UT) 1 2 564.94 25728 396.13 168.81 5.00
5. Chhattisgarh 1 4 391.45 27976 312.18 79.26 78.05
6. Bihar 2 9 367.72 14596 179.54 188.18 44.89
7. Dethi 1 15 1814.49 65504 768.73 1045.76 167.72
8. Guijarat 4 16 1436.88 95084 691.67 745.21 235.65
9. Goa 1 1 10.22 155 4.60 5.62 1.16
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1 2 3 ' 5 6 7 8 )
10.  Haryana 1 2 64.23 3248 318 33.05 23.38
1. Himachal Pradesh 1 2 24.01 636 18.27 5.74 4.57
12.  Jammu and Kashmir 2 2 105.17 5208 84.88 20.29 21.22
13.  Jharkhand 2 10 355.58 11890 244.40 11117 42.90
14.  Kamataka 2 8 529.46 22310 281.70 247.77 68.24
15.  Kerala 2 6 304.12 22208 202.39 101.73 50.65
16.  Madhya Pradesh 4 19 520.68 33289 256.67 264.00 74.13
17.  Maharashtra 5 46 465577 142006  2254.30  2401.47 575.01
18.  Meghalaya 1 2 30.44 600 2377 6.67 5.94
19.  Mizoram 1 2 34.33 408 28.91 5.42 723
20.  Nagaland 1 1 134.50 3504 105.60 28.90 41.79
21, Orissa 2 5 67.17 2316 4877 18.40 12.19
22, Punjab 2 2 72.43 5152 36.15 38.28 9.04
23.  Puducherry 1 2 43.97 1304 32.31 11.67 8.08
24.  Rajasthan 2 2 277.14 17337 169.20 107.95 42.30
25.  Sikkim 1 2 28.42 254 24.57 3.85 0.70
26.  Tamil Nadu 3 47  2305.05 90222  1030.89  1274.16 252.10
27.  Tripura 1 1 16.73 256 13.96 2.77 6.98
28.  Uttar Pradesh 7 19 663.77 28368 308.15 356.63 104.92
20,  Uttarakhand 3 4 2288 524 18.08 4.80 452
30. West Bengal 2 82 262952 122988 127566  1353.86 308.23
Total for Projects 61 338 1953683 846796  9890.86  9644.97  2634.60
Approved
DPR Preparation Charges 9 3.41
PMUs 17 2.92
PIUs , 67 8.62
Grand Total 61 1953583 846796  9890.86  9644.97  2649.75
Cities

JNNURM Projects Cell-NBO Projects Approved till 51th CSMC Meeting, dt. 28.01.2009
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Statement Il

Integrated Housing and Slums Deveigpment Programme (IHSDP)

178

Total Projects Approved
Status as on 9.2.2009
(Rs. in Crores)
Si.No. Name of the State Name of towfULB  No. of Total Projects Total Number Total Central Total State Total ACA
Projects Cost Dweling Units Share Share reloased by
Approved  Approved Approved Approved Approved Mo Finance
1 2 3 4 5 6 7 8 9
1.  Andhra Pradesh 55 71 959.96 40840 656.58 303.38 298.04
2. Arunachal Pradesh 1 1 9.95 176 8.66 1.29 0.00
3. Andaman and Nicobar 1 1 5.27 40 4.74 0.53 2.37
4. Assam 12 12 38.31 5393 33.11 5.20 16.55
5. Bihar 10 10 80.73 6500 59.76 20.96 29.88
6. Chhattisgarh 13 14 176.50 14846 122.01 54.49 61.00
7. Dadra and Nagar Haveli 1 1 0.50 0 0.45 0.05 0.23
8. Daman and Diu 1 1 0.69 16 0.58 0.11 0.29
9. Gujarat 23 23 227.49 184.05 153.13 74.36 76.42
10. Haryana 10 15 238.84 14641 182.96 §5.88 - 91.48
11. Himachal Pradesh 3 3 23.44 816 16.19 7.25 8.10
12. Jammu and Kashmir 25 25 85.00 6062 59.84 25.17 16.12
13.  Jharkhand 4 4 87.54 4881 48.26 39.28 7.79
14. Kamataka 25 25 240.27 13053 145.76 94.51 72.88
15. Kerala 29 30 159.77 14005 121.41 38.36 64.73
16. Madhya Pradesh 30 33 241.89 17164 171.08 70.81 85.54
17. Mizoram 3 3 8.27 624 6.21 2.06 3N
18. Rajasthan 32 34 418.82 25634 287.90 130.93 143.95
19. Meghalaya 1 1 21.82 456 8.97 12.85 4.49
20. Manipur 2 2 16.50 1103 12.37 414 6.18
21.  Maharashtra 68 88 1417.25 74844 920.74 496.51 220.24
22. Nagland 1 1 87.74 2496 44.14 43.60 22.07
23.  Orissa 15 15 83.63 4884 59.13 24.50 29.57
24.  Punjab 2 3 63.42 4658 32.62 30.79 16.31
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25. Puducherry 1 1 17.03 432 5.48 11.55 231

26.  Tamil Nadu 69 70 426.18 31952 299.50 126.68 84.60

27.  Tripura 1 1 7.19 400 6.33 0.86 3.17

28.  Uttar Pradesh 73 78 329.29 13776 202.83 126.47 113.85

29.  Uttarakhand 2 2 5.85 231 291 2.95 1.45

30. West Bengal 77 81 798.41 44915 575.00 223.41 257.20
Total 590 649 6277.55 363243 4248.63 2028.92 1739.93

JNNURM Projects Cell—NBO

[Engissh]
Irregularities in Companies

SHRI RAYAPATI SAMBASIVA RAO:
SHRIMATI JHANSI LAKSHMI BOTCHA:
SHRI HEMLAL MURMU:

SHRI BASU DEB ACHARIA:

SHRI SURAVARAM SUDHAKAR REDDY:
SHRI C.K. CHANDRAPPAN:

SHRI MADHU GOUD YASKHL:

SHRI ANURAG SINGH THAKUR:
SHRI ANANDRAO VITHOBA ADSUL:
SHRI RAVI PRAKASH VERMA:
SHRIMATI NIVEDITA MANE:

SHR! J.M. AARON RASHID:

SHRI EKNATH MAHADEO GAIKWAD:
SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI P.S. GADHAVI:

SHRI M.K. SUBBA:

Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) whether irregularities i.e., similar to those in
Satyam Computers have came to the Government in
some other companies; '

(b) if so, the details thereof and the action taken/
being taken by the Government thereon;

(c) whether the Government proposes to camy out
ingpection of books of accounts of the various companies
to check such financial irregularities; and

(d) if so, the details thereof?

Projects approved till 51st CSC meeting held on 30.1.2009

THE MINISTER OF CORPORATE AFFAIRS (SHRI
PREM CHAND GUPTA): (a) to (d) The events relating to
Satyam Computer Services Ltd. are specific to a particular
company.

Government orders inspections under Sec. 209A of
the Companies Act, 1956 of the books of accounts of
companies on regular basis on scrutiny of statutory filings/
financial statements of the companies, Auditors' comments/
qualifying remarks on their financial statements, on
complaints against the companies by individuals or
institutions or on references or information from other
regulatory bodies/Government Departments etc. about non-
compliance with or violation of the provisions of the
Companies Act, 1956 and other irregularities. Suitable
action under the law is taken in case any non-compliance/
violation of the Companies Act comes to notice with
regard to any company on the basis of inspection reports.

During the current year, (FY: 2008), 146 inspections
have been conducted and inspection reports received by
the Ministry till 31.1.2009. The inspection of books of
accounts of companies under the said provisions of the
Companies Act, 1956 as also legal action against the
companies in violation and their directors and officers, as
warranted, takes place on an ongoing basis.

Water Quality Monitoring and Surveillance
Programme

481. SHRI BALASHOWRY VALLABHANEN!: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) The number of Panchayats assisted so far and
the number of persons trained under the National Rural
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Drinking Water Quality Monitoring and Surveillance
Programme during each of the last three years and the
current year, State-wise/UT-wise; and

(b) The details of funds provided during the said
period State-wise/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU): (a) and (b) Information is being collected from
States/UTs.

Rehabilitation of Tribals

482. SHRI JASUBHAI DHANABHAI BARAD: Will the
Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether the Union Government proposes to
formulate a policy for the rehabilitation of tribals in the
country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBAL AFFAIRS (DR. RAMESHWAR ORAON): (a) and
(b) Government of India, in the Ministry of Rural
Development, has already notified “The National
Rehabilitation and Resettlement Policy, 2007" on
31.10.2007. Among other provisions for rehabilitation and
resettiement for the affected families this Policy also
includes specific provisions for rehabilitation and
resettiement benefits for project affected families belonging
to Scheduled Tribes in para 7.21, Chapter-VIl.

[Translation]
Training to Tribals

483. SHRI HEMANT KHANDELWAL:
SHRI MAHAVIR BHAGORA:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) whether the Government has formulated any
scheme for imparting training to tribals engaged in the
cottage industry;

(b) it so, the details thereof;

(c) if not, the reasons therefor;
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(d) whether ‘O’ level computer training courses are
being run by the Government for students belonging to -
Scheduled Tribes under the Tribal Sub-plan; and

(e) if so, the details thereof alongwith the funds
allocated and released for the purpose during the las
three years and the current year, State-wise/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TRIBALS AFFAIRS (DR. RAMESHWAR ORAON): (a) to
(c) There is no specific scheme in the Ministry of Tribal
Affairs for imparting training to tribals in cottage industry.
However, under the schemes of Vocational Training in
Tribal Areas and Grant-in-aid to Voluntary Organizations
working for the Welfare of Scheduled Tribes, among other
categories of projects, such projects, for imparting training
in cottage industry can also be considered.

(d) and (e) There is no such provision under the
scheme of Special Central Assistance to Tribal Sub Plan
(SCA to TSP) for imparting training for “O” level computer
training course to scheduled tribes. However, under the
scheme of Grant-in-aid to Voluntary Organizations working
for Welfare of Scheduled Tribes, projects of Non-
Governmental Organizations for computer training courses
for Scheduled Tribes are considered wherein it is
envisaged that the computer course could be accredited
by DOEACC of Ministry of Information and Technology
as far as possible.

[English]
Reduction In Vacation Time

484. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Union Government is contemplating
to reduce the vacation time in Supreme Court and High
Courts;

(b) it so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWAJ): (a) to (c) No, Sir. The working hours in the
Supreme Court and High Courts are regulated by the
rules framed by the respective Courts. According to
available information, the Supreme Court of india works
for 222 days in a year and all High Courts in the country
nomally have 210 working days in a year.
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ICDS Scheme

485. SHRI VIJOY KRISHNA: Will the Minister of
WOMEN AND CHILD DEVELOPMENT be pleased to
state:

(a) whether due to poor implementation of Integrated
Child Development Services (ICDS) Scheme, the child
malnutrition cases have been rising in the country;

(b) if so, the details thereof, and
(c) the steps taken by the Govermment in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) and (b) Malnutrition is a
multi-faceted problem, the determinants of which vary from
female illiteracy, age of girls at marriage and the first
child birth, household food security, poor access to health
care, immunization, safe drinking water, sanitation and
other social services. Thus, the Scheme of Integrated
Child Development Services (ICDS) Scheme cannot be
said to be solely responsible for bringing down the rate
of malnutrition in the country.

(c) The Govemnment has taken initiatives recently to
increase the effectiveness of the delivery of services under
Integrated Child Development Services (ICDS) Scheme
with a view to improve nutritional status of children which
are as follows:

e 3rd Phase of expansion of the ICDS Scheme
for 792 additional Projects, 2.13 lakh additional
Anganwadi Centres (AWCs) and 77102 Mini-
AWCs with special focus on coverage of SC/ST
and Minority population;

¢ Introduction of cost sharing between Centre and
States, with effect from the financial year 2009-
10, in the following ratio:

(i) 90:10 for all components including SNP for
North East;

(i) 50:50 for SNP and 90:10 for all other
components for all States other than North
East;

* Revision of financial norms of suppiementary
nutrition as under:-
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Sl.No. Category Existing Revised (Per
beneficiary
per day)

1. Children (6-72 months) Rs. 2.00 Rs. 4.00

2. Severely malnourished Rs. 2.70 Rs. 6.00

children (6-72 months)

3. Pregnant Women and Rs. 2.30 Rs. 5.00

Nursing mothers

e Enhancement of honoraria by Rs. 500 above
the last honorarium drawn by Anganwadi
Workers (AWWs) and by Rs. 250 of the last
honorarium drawn by Helpers of AWCs and
Workers of Mini-AWCs;

» Revision in financial norms of existing
interventions te improve the service delivery;

* Provision of flexi funds at Anganwadi level;

* Strengthening of Management information
System (MIS); and

* Revision in cost norms of Training component
of ICDS Scheme.

[Transiation]
Working Women’s Hostel

486. SHRI RAMDAS ATHAWALE: Will the Minister
of WOMEN AND CHILD DEVELOPMENT be pleased to
state:

(a) whether the Government has received proposals
from some of the State Govemments for setting up of
working women'’s hostels;

(b) if so, the details thereof, State-wise; and
(c) the action taken by the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) to (c) Yes, Sir. The Ministry
of Women and Child Development has received 46
proposals during the calendar years 2007 and 2008 under
the Scheme of Working Women's Hostel. State-wise
details are given in the enclosed Statement. Out of 46
proposals, 8 have been approved by the Government.
Remaining 38 cases were not found conforming to the
norms of the scheme regarding which the respective State
Governments have been duly informed.
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Statement

State-wise number of proposals received under the Scheme of Working Women
Hostel duning the calender years 2007 and 2008

SlI.No. Name of 2007 2008
State/UT Received Approved Deficiency Received Approved Deficiency
letter to letter to
State Gowt. State Gowt.
1. Assam 1 1 3 3
2. Gujarat 1 1 1 1
3. Haryana 3 3
4. Himachal Pradesh 1 1
5. Kamataka 5 1 4 2 2
6. Kerala 5 2 3
7. Madhya Pradesh 2 1 1
8. Maharashtra 1 1 4 4
9. Manipur 4 1 3 1 1
10. Rajasthan 1 1
1. Tamilhadu 2 1 1 4 4
12, Uttar Pradesh 1 1 2 2
13. West Bengal 1 1
14, Puducherry 1 1
Total 29 8 21 17 17
[Engiish] (a) the details of funds sanctioned/released to States

Rural Development Scheme

487. SHRI
SHRI
SHRI
SHRI
SHRI
SHRI
SHRI
SHRI
SHRI
SHRI
SHRI
SHRI

Will the Minister of RURAL DEVELOPMENT be

pleased to state:

RAYAPATI SAMBASIVA RAO:

SUGRIB SINGH:

KISHANBHAI V. PATEL:
SUBHASH MAHARIA:
NAND KUMARI SAl:

ADHALRAO PATIL SHIVAJIRAO:

RAVI PRAKASH VERMA:

ANANDRAO VITHOBA ADSUL:

M. ANJAN KUMAR YADAV:
DALPAT SINGH PARSTE:

KASH! RAM RANA:

ADHIR CHOWDHURY:
SHRI GIRDHAR GAMANG:

and utilized by them under various rural development
and poverty alleviation schemes during 2008-09 so far,
Scheme-wise/State-wise;

(b) the achievement made during the said period
under each scheme;

(c) the number of people belonging to Scheduled
Castes (SCs) and Scheduled Tribes (STs) benefited under
each of these schemes; and

(d) the steps taken by the Government to ensure full
utilization of funds and completion of works in time?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRIMAT!I SURYAKANTA PATIL): (a) The Ministry of
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Rural Development is implementing a number of schemes
through State Government and Union Territory
Administrations namely the National Rural Employment
Guarantee Act (NREGA) and Swaranjayanti Gram
Swarojgar Yojana (SGSY) for poverty alleviation and
employment generation in rural areas of the country. The
other schemes of the Ministry like Indira Awas Yojana
(tAY), Pradhan Mantri Gram Sadak Yojana (PMGSY),
Integrated Watershed Management Programmes (IWMP),
Accelerated Rural Water Supply Programme (ARWSP) and
Total Sanitation Campaign (TSC) etc. are also being
implemented for providing basic amenities and area
development. State-wise and Scheme-wise funds released
under these schemes during 2008-09 are given in the
enclosed Statement |.

(b) State-wise achievements made under major
programmes of the Ministry during 2008-09 as reported
by the State Government are given in the enclosed
Statement Il.

(c) Scheduled Castes and Scheduled Tribes get
benefits directty and indirectly under all the programmes
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of the Ministry. However, benefits to SCs and STs are
monitored for the major schemes namely 1AY, SGSY, and
NREGA. State-wise position during the year 2008-09 is
given in the enclosed Statement |il.

(d) The Ministry of Rural Development has evoived
a comprehensive system of monitoring the execution of
the programmes, including the utilization of funds through
monthly/quarterly progress reports received from States/
UTs, field visits of by Area Officers of the Ministry and
discussion with the State Secretaries/Project Director of
the District Rural Development Agencies (DRDAs)/Chief
Executive Officers of Zilla Parishads and monitoring By
independent National Level Monitors (NLMs). The Ministry
has evolved a five pronged strategy comprising (i) creation
of awareness about the Schemes, (ii) transparency,
(i) people's partnership, (iv) accountability and (v) strict
vigilance and monitoring of the programmes. These
measures help maximum utilization of funds and
completion of works/project in time.

Statement |

Sltate-wise fund released and utilised during the year 2008-09 (Upfto January, 2008)

(Rs. In lakhs)

SINo.  State SGSY NREGA IAY PMGSY DDP DPAP  [WDP ARWSP

Released Utiised Released Ubksed Released Uliised Releesed Utised Releesod Relsased Releassd Released  Utiised
1 2 3 4 5 6 7 8 9 10 1 12 13 L] 15
1. Andhra Pradesh 10616.38 1051161 26828378 214467 78B3B.71 465084 35060 27071 350221 530795 407078 9950549 48123
2. Aunachal Pradesh 5538 213 25684 646 114753 119780 7149 8185 0.00 000 241787 1368670 634148
3. Assam 14390.35 1310455  61831.36 600.38 42117.97 2833338 63245 472.78 0.00 000 33415 1232200 16300.37
4. Bihar 2525554 1077344 10883894 93329 18853393 16037399 6539 55517 0.00 000 72211 4523800 1571550
5. Chhattisgarh 560859 44079y 14758678 1080.70 1477741 607959 33712 604.56 000 217369 285654 1282550 @17.2
6. Goa 125.00 81.98 239.00 000 15532 24569 0.00 000 000 0.00 0.00 0.00 6.15
7. Guarat 399%.20 356029 1002696 11223 3037140 1961433 17081 15479 730160 0218 249847 3144400 1219681
8. Hayana 2351.04 234044 1012671 6760 484681 235033 18202 21118 1026.06 000 42812 1172000 85014
9. Himachal Pradesh 99011 57958 2813656 20939 170188 113513 12358 15320 64462 77587 217152 1415100  6166.35
10. Jammu and Kashmir 122540 62616 862615 2473 571913 175102 9174 9327 27567 64020 445.02 19893.00 1320145
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2 3 4 5 6 7 8 9 10 11 12 13 ) 15
1. Jarkhand 852253 665238 14420835 97350 20303.62 1179!2§ 740 13057 000 28077 76048 803300 486285
12.  Kamataka 801688  6568.79 2660929  207.10 2648530 13201.15 27246 28575 442080 3G2455 413140 293300 2150.16
13, Kerala 3597.15 351300 12850.72 11349 1543775 705344 3402 4116 0.00 000 96921 516700 397.7
14.  Madhya Pradesh 1201950 10906.04 30548647 2067.06 21508.85 11765.32 1187.58 1356.16 0.00 549951 604354 3750044 17030.74
15.  Maherashtra 15848.40 1411835 1333281 26097 29869.39 2486196 50000 51929 000 5859.66 238055 28629.00 28258.02
16.  Manipur 964.72  288.144 2471769 16868 93863 11124 000 1328 0.00 000 921.31  2508.00 18.01
17.  Meghalaya 108084 23405 602160 5414 41592 53860 1590 10.75 0.00 000 43087 520189 6331.90
18.  Mizoram 25011 21386 135@.47 10454 84266 43530 4000 3874 0.00 000 186257 367599 2430.19
19.  Nagaland 4140 39642 1187003 21 251790 2898 8571 5. 0.00 000 230606 212600 91929
20. Orissa 1214196 979060 6145267 44144 1332484 795491 73163 71378 000 235155 2689.08 1483400 1232246
21. Pungd 114258 99552 528219 2018 411683 249996 14342 147.86 0.00 000 36013 TSO7S4 U500
Rajasthan 608748 564525 53208631 445181 1680485 G258.16 120454 117386 1793492 1790.70 4151.2 9079800 67176.37
Sikdm 291 27691 3657.94 1689 53484  450.17 000 7609 0.00 000 26008 147301  851.00
24. Tami Nadu 938722 936724 10764940 77753 2905589 2306942 4868  69.38 000 318954 321656 2418200 12932.90
2. Tripura 174185 154601 4122748  269.12 03163 414344 30398 17520 0.00 000 15838 256300 31772
26, Uttar Pradesh 3%359.30 3168469 30778535 237450 95197.59 6116004 9206 1141.59 000 354274 654666 4813568 39300.26
27, Utiarakhand 191426 182654 74718 100.18 418220 2580.72 8666 8269 000 58651 207265 539.00 1783
28.  West Bengal 1349448 1024048 6521672  535.66 4486728 2803503 396.33 35821 000 36346 56385 38939001 (0521.98
The uilisalion is out of the total avallable funds, which includo caniral release+ stale reiseses opening baiance s on 1.4.2008 and misc. receipts.
Statement II
Physical Achievements under major rural development schemes during 2008-09 (upto January, 2009)
SI.No. State NREGA SGSY IAY PMGSY ARWSP
Persondays No. of No. of Road No. of No. of rural school
Employment Swarozgaris Houses  Completed (in KMs.) Habitation Covered
Generated Assisted Completed Covered
(Lakh mandays)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 1899.50 138006 119934 1366.00 8209 5573
2. Arunachal Pradesh 3.93 251 1942 126.54 805 428
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1 2 3 4 5 6 7 8

3. Assam 508.12 78518 58031 1232.70 3102 1317
4. Bihar 735.61 77989 309011 748.39 18785 6480
5. Chhattisgarh 948.57 27842 2251 1782.79 8178 467
6. Goa 0.00 388 568 0.00 2 0
7.  Gujarat 123.07 27015 54962 758.04 2374 824
8. Haryana 34.02 10512 5526 749.92 475 89
9.  Himachal Pradesh  132.33 6034 1748 862.38 4835 4
10. Jammu and Kashmir 22.40 2656 4948 138.82 174 15
1. Jharkhand 574.84 62661 35502 110.39 6550 795
12.  Kamataka 169.15 61072 45802 964.90 6586 2916
13.  Kerala 80.25 27368 27481 27.57 6819 181
14.  Madhya Pradesh  2076.79 59680 38435 3347.62 5302 3855
15.  Maharashtra 282.68 84291 48403 1472.65 11120 867
16.  Manipur 142.99 556 152 21.44 43 0
17. Meghalaya 52.77 2401 1883 25.80 335 667
18.  Mizoram 85.72 2954 1387 143.65 48 0
19.  Nagaland 77.76 2020 13630 75.00 73 )
20.  Orissa 272.00 38476 22110 1338.43 13507 427
21.  Punjab 29.02 8524 5916 515.76 1533 53
22.  Rajasthan 3694.31 28826 19737 6813.90 3848 2863
23,  Sikkim 10.14 1269 1090 230.00 27 0
24.  Tamil Nadu 931.18 58778 50878 469.15 5817 934
25.  Tripura 222.00 7854 9087 90.98 az7 0
26.  Uttar Pradesh 1589.14 243722 131156 3119.75 440 22
27.  Uttarakhand 54.67 9953.00 6581.00 368.76 1060 430
28.  West Bengal 458.98 24024.00 76693.00 678.55 340 27
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Statement Il

Benefits Provided to SCs and STs Under SGSY, IAY & NREGA Duning 2008-09 (uplo January, 2009)

Sl.No. State SGSY (No. of IAY (No. of house NREGA (employment generated
swarozgaris) sanctioned) in lakh mandays)
SCs STs SCs STs SCs STs
1. Andhra Pradesh 59683 13494 103529 -48655 503.20 245.40
2. Arunachal Pradesh 0 453 0 3627 0.00 3.76
3. Assam 10322 16022 32658 39488 50.05 166.07
4. Bihar 38296 2432 297120 17833 363.83 26.43
5. Chhattisgarh 4732 13167 6267 13323 160.11 372.10
6. Goa 23 1583 47 257 0.00 0.00
7. Gujarat 4205 9680 15110 44356 14.56 67.41
8. Haryana 6482 0 7724 0 20.64 0.00
9. Himachal Pradesh 2846 406 2289 485 42.99 9.77
10. Jammu and Kashmir 301 252 391 4653 1.56 8.19
11 Jharkhand 11709 25805 14174 21955 109.75 232.25
12. Kamataka 20570 8577 26339 12448 47.32 24.41
13. Kerala 10726 1045 32010 3297 15.99 8.63
14, Madhya Pradesh 19186 21513 13912 16476 359.09 976.04
15. Maharashtra 22717 21868 33599 32814 63.15 125.07
16. Manipur 7 590 50 1429 1.99 107.99
17. Meghalaya 36 1964 0 1687 0.10 49.23
18. Mizoram 0 2858 0 1554 0.00 85.68
19. Nagaland 0 2020 0 15022 0.00 77.76
20. Orissa 12821 17584 19407 13089 61.52 91.60
21. Punjab 6270 0 8491 0 25.86 0.00
22.  Rajasthan 12150 9298 20051 9041 1068.70 896.91
23.  Sikkim 78 651 203 501 0.54 3.60
24.  Tamil Nadu 26727 1800 59612 4155 546.70 16.22
25. Tripura 1664 2663 2788 5903, 54.96 98.31
26. Uttar Pradesh 127449 1304 98324 524 823.56 35.21
27. Uttarakhand 4978 625 3150 947 15.07 2.69

28.  West Bengal 9620 1782 52835 13499 179.85 67.00
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Master Plan of Cities and Towns

488. SHRI BALASHOWRY VALLABHANENL: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether the Master Plans of cities and towns
across the country, in general, have not kept pace with
the growth in the urban economy and of urban poor
needs; and

(b) if so. the reasons therefor and the steps being
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) The Master Plans of cities and towns in the country
focus on the spatial planning framework based on
projected growth of population and do not always identify
resources for implementation of plan' proposals. In the
recent past, steps have been initiated to strengthen urban
planning inter alia by focusing on inclusive planning
catering to urban poor, economic planning, disaster
management and achieving greater integration between
land-use and transport through issue of advisories,
formulation of urban development plan and implementation
of guidelines, model building bye-laws, etc.

Core Network of Roads

489. SHRI G.M. SIDDESWARA: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether the Union Government has received
proposals from the State Govefnments including
Kamataka, regarding inclusion of certain routes in the
core network of roads under Pradhan Mantri Gram Sadak
Yojana (PMGSY);

(b) if so, the details thereof, State-wise; and

(c) the action taken/being taken by the Govemment
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRIMATI SURYAKANTA PATIL): (a) to (c) The Core
Network for all the States has been finalized after the
States were given opportunity to revise the base Crore
Network prepared in 2003, as per requirement, by the
end of 2005. However, States of Arunachal Pradesh,
Andhra Pradesh, Kerala, Mizoram, Punjab, Rajasthan,
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Tamil Nadu and West Bengal have asked for revision of
Core Network/change in the connectivity status of
habitations. These States have been permitted to revise
their Core Network/connectivity status after through survey
and/or 100 per cent third party verification.

Pending Financlal Cases in SC and HCs

490. SHRI VIJOY KRISHNA: Will the Minister of LAW
AND JUSTICE be pleased to state:

(a) whether a large number of financial cases are
pending with the Supreme Court and the High Courts of
the country;

(b) if so, the details thereof and the number of such
pending cases with the Supreme Court and the High
Courts by the end of January, 2009, court-wise; and

(c) the steps tdken by the Govemment for early
disposal of these cases?

THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWAJ): (a) to (c) Pendency of Financial Cases as
a category of cases is not maintained centrally.

[Transiation]
Supply of Water in Metropolitan Cities

491. SHRI RAMDAS ATHAWALE: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether any assessment has been made by the

Government regarding shortage of water in metropolitan
cities;

(b) if so, the details thereof;

(c) whether the Government proposes to formulate
an integrated comprehensive plan for adequate supply of
water in metropolitan cities; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) Ministry of Water Resources (MOWR) is responsible
for overall National perspective of water planning and co-
ordination in relation to diverse uses of water. As per the
Report of National Commission for Integrated Water
Resources Development, 1999 of the Ministry of Water
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Resources (Nodal Ministry), the water demand for
Domestic & Municipal Use for future is projected as
follows:

National Water requirements for Domestic & Municipal
Use—(Quantity in Cubic Kilometre).

Scenario Year 2010 Year 2025  Year 2050
Low Demand—Total 42 55 920
High Demand—Total 43 62 mn
Total Utilizable Water 1086 1086 1086

Source (Surface
Water + Ground Water)

The National Water Policy-2002 accords highest
priority for drinking water supply from the available water
resources, stating that drinking water needs of human
beings and animals should be the first charge on available
water.
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Further, MoWR has collected the water demand and
availability scenarios from State Government Departments
for the 35 metropolitan cities of the country having
population of 10 lakh and above. The same is given in
the enclosed Statement.

However, since 35 metropolitan cities in the country
are spread over a wide and varied ‘geographic area, due
to fund constraints for creating adequate infrastructure
and due to leakage of water, there could be shortages in
supply of water in metro cities.

(c) and (d) Water supply is a State subject and it is
the responsibility of the State Gowt./Urban Local Bodies
(ULBs) to plan and design, execute and operate and
maintain water supply through State PHEDs/Urban Local
Bodies with State Plan funds. However Ministry of Urban
Development accords highest priority fer supply of
adequate water in all cities including the metropolitan
cities. Under Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) 101 water supply projects have been
sanctioned for 35 metropolitan cities which is 24% of the
total number of projects sanctioned under the scheme.

Statement

Water Demand, Water Availability, FPrasent and Futune Source of Water Extracted from the Status Reports on Water
Rasources Requirements and its avaiabity in Urban Areas Prepared by the Regional Committees

(Based on data furnished by the Department concemed of the Respective State Government)

SiNo.  Urben Water Demand Water Avadiability/Supply Present source of Resources to
Agglomeration 2001 2021 2001 2021 Water supply meet futwre demand
1 2 3 ' 5 6 7 8
1. Ludhiana 242 (MLD) 580 (MLD) 375 MLD There wit be Under Ground 50% through canals (Sidhwan
(Punjab) {Domestic) (Domessic) no shortiall in Water through canal) and 50% by tube wels.
+ 125 (MLD) + 160 (MLD) tuture mm wmmwm
(Wndustrial) (Indusirial) Industry i its own amangement
making s own
amangement
% ~through canals (UBDC
2 Amitsar 175 267 (MLD) 232.56 MLD There will be Under Ground 50! gl
(Punjab) mm’ (Domestic) no shortfat in future  Water through system) and 50% by tube wels.
+ 42.11 (MLD) + 5264 (MLD) tube welts. Assumed that indusiry wil make
(Wndustrial) (Industnal) Industry is fts own amangement
making its own
amangement
3. Faddabad 89.5 MGD (406 MLD) 160.77 MGD 40 MGD Projected Through tube welts By canal Water (Mewat canal)
(Haryana) including {730 MLD) (182 MLD) water supply and ground water.
29.5 MGD (133 MLD) cluding 41.8 MGD Prosant shortfalt is demand will b2 met by
for Industrial and {185 MLD) 495 MGD canal system.
the balance tor tor industnal {225 MLD) Tube wells
other uses and the batance tor and Ranney wells.

others uses.
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10.

n

(5

(Andhra
Pradesh)

Patnam

1

25 (LD)
(Domestic)
+ 80 (MLD)

31820 (MLD)
{Domestic) No
Major Industry

214312 (MLD)
(Domestic)

+ 25 (WD)
(ndussial)

956 (MLD)

(210 MGD)

314 (MLD)
(68 MGD)
+ 264MLD

150 (MLD)
(33 MGD)

1178 MLD (LDR)

1680 MLD (HDR)

31 MDD

327 (LD)
(Domestic)
+ 25 (MLD)

which is only
the prosent demand

1817 (MLD)
(400 NGD)

521 (MLD)
(115 MGD)
+ 532 MLD
(130 MGD)

270 (MLD)
{60 MGD)

232 M0
(HGR & LDR)
1910 MLD
(LGR & LDR)

3189 MLD
{HGR & HODR)

219 MDD
(LGSR & HOR)

800 MLD (for
rate of

15525 Lpod)
670 MLD (kor

rate of
172.50 lped)

Total supply From

is 265 MLD. Identiied

Shortage is sources Is 630

70 MLD. WMLD

Total supply Extra requirement

s 1835 works out

X 4875 MLD,

Shortage is which has ©

134.70 MLD. we met by
construcing projects
on Narmada river.

Total Supply The assessed

is 145 MLD. requirernents

Shortage is for 2021 wit

9451 MLD. be met from
identifed
S0Ur0BS

Total supply From

is 770 MD identified

(170 MGD). sources is

Defich is 2000 MLD

186 MLD (440 MGD).

(40 MGD). .

For VMC For VMC aree

ama total total supply is

supply is 168 MLD of the order of 168 MLD

(37 WGD). (37 MGD). Defick

Deficht is wil be 383

146 MLD (32 MGD) MLD (78 MGD)

Total supply From

s 155 MLD identiled

(34 MGD) sources is 270
MLD (80 MGD).

7055 MLD 2575 LD

430 MD 2670 MLD

Koiar river, Upper
Lake, Tube wels
and D welks

Narmada river.
Yeshwant Sager

Ground wader.

Khandas Dam
and Gour river.
Pariat Dam and

Namada fiver &
Ground waer.

Marjica Phase-
& H and Manjn
Phase-h & IV.
Ground waler
tvough bore wells.

Yeleru, Raiwada,

Gorewads Tenk,
Kanhen dver and

]
{
iy
§

Addiional waler Supply project on
Nesmada river. A major project on
Nermada river is aleo required

A location for intaks on Nesmada
river near Thwara Ghat has besn
ideniified 1o mest addiional
requirement of waler and Ground
waler.

To mest hhe future water demand,
the proposal prepared by
HMWSSE erwisages drawing raw
water from foreshors of
Negarunasagar in thres phases
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15.

16.

17.

36878 MLD (Total
) GMMC norme)
2056 MLD
(domestic
requirement as
per CPHEEO
nomms)
Nashk 199 MLD
(Msharashtra) (a8 per CPHEEO
nomns)
179 MLD
(86 per NMC
with 135 ipod)
Pune 635 MLD
(Maharashira)  (total
requirement as
por PMC)
468 MLD
{domestic
requirement a8
per CPHEEO
noms)
Kolkata 2258.4 MLD
(West Bengal)
ASANSOL 136.35 MLD
{West Bengal)
508.50 MLD
(Utar Pradesh)
Agn 27097 MLD
(Uttar Pradesh)
Lucknow 431 MLD
(Uttar Pradesh)
Varanasi 210 MLO
(Unas Pradesh)

5081 WLD

per GMMC

2741 MLD
(domestic

per CPHEEO

S WD
(ss por

m WD
(as per

3124 MLD

2908 MLD
(surtace

80 MLD
(ground waate)

Total water
185 MLD

including 7
MLD non

Al present
750 MLD
water 8
supplied 1o
the PMC

3207.7 D

165 MLD

310 D
Figure not

indicated in raport

410 MLD

5293 MLD
(surface

288 MLD
(ground water)

325 MLD from

16 MLD from
ground waler

88220 MLD

Shortiall in

s projected 2s
14 MLD

1800 MLD

wil be met from
congtruction of second
Water works.

Tulsi Lake, Vehar
Lake, Tansa
dam, Vaitama
dam, Upper

Bhatsa dam and
ground water

§

Gangapur
and Dama dam

Project and
Temghar dam

Ganga river, canal
and wbe wells.

Yamuna tver and
tube wells.

Gangapur dam and Dama dam
and also with construction of
Gautami and Kashyapi dams.

PMC required to identity new
soures since sanction 1o draw
water from Khadakwasla project
s vaid wp © 2002.

Future demand has been
proposed to be met by instatation
of new planls as well as
increasing the capacity of the
exigting treatment Plants e.g.
Garden Reach Water Works and
Palta Water Works

Compietion of RCFA Part 1 water
supply Scheme. Tapping of ground
waer resources eic.

Ganga Bamage, Kanpur

Gokul barrage and proposed
Agra barrage.

3rd and 4th waler works of Sharda
Sahayak Canal System.
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24,

(Tami Nadv)

(Tamd Nadu)

(Tamll Nadu)

Figure not

809 MLD

249.441 LD

21504 MLD

2742 WD

628 MLD
(6.28 lakh K
ltres/day)

601 MLD
(6.01 lakh K

653 MLD
(6.53 lakh K
Wres/day)

1230 MLD

264.53 MLD

140 MLD

267.37 MLD

135 MLD
(1.35 lakh K

s met from
waler Sources

299 WD

153.284

Gap of
96.157 MLD

15 MLD

present gap
of 9996 MLD

Future requirement
wil be met trom
construction of
second waler

Figure not
indicated in report

The future
needs for year
2021 and
beyond can
be met from
Ground water.

from surtace
wale! SOUCes

from surtace
Walef resources

Future availabilty
from surface
waler, ground
wader and
S00WaiSr S0LITES.

276254 MLD
Gap of
161.804 MLD

i

expecied ©
increase from

11

8By implementing
various sohemes
the avaiisbiity
wil be nearly
oqual to demand

Yamuna sver
and tube wells

Tube wels

72 Nos. of high
yieiding tube

Poondi, Cholaveram
and Red Hils

reservoirs. sysiem
ad ground waler.

Sivani River

Pir Waler
Supply Scheme

Surtace water
theough Vaigel
waler Supply
schems. Sub-
surtace waler
from 6 pickp
wells. Molakkal,

collector well,
Manaloor and
Kochi water

aupply achemes

and seven other
waler supply

Second weter works have been
proposed 0 meet huture

Ground water is avaiiable in
abundence and the e needs
for year 2021 and beyond can be
mat

Chendll dam across Subsmarekha
end icha dam across Kharkal

Corporation and proposal for
bringing additional waier directly
from Vaigai dam instead of
drawing from riverbeds.

Apart from the present sources,
two sugmentaion schemes and
four new waler supply schemes.
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1 2 3 4 5 6 7 8
30. Rajot 135 (Domestic 315 MLD 94 MLD 84 MLD Aj- Water It is proposed to raise e capaclty
(Guara)  demand) Supply Scheme, of Nyarid dam by rising sarthen
i-| Watsr dam and widening of water weir.
162 MLD Shot Fal Is Shor Fal is mm Exansion of o ot
(Total demand) 69 MLD 221 MLD Bhadar Water also proposed.
Supply Scheme
Nyari-l Water
Supply Scheme,
Drinking water
ftrom Mahi canal
31.  Sumat 573 MLD 1440 MLD Installed 24x7 supply River Tapi is the Rain water reacharging and
(Gujarat) capacity is onvisaged major source of harvesting pian, modernization of
(Surtace + in the year waler. The Waler existing infrastruciure privaie sector
Ground) s 2021 In Water Works are participation etc.
673 MLD Supply Master Plan Varachha, Sarthana,
Average Katargam and
water suppiied Rander.
is 540 MLD
32. Vadodsra 275.90 MLD 460 MLD 275.85 MLD 275.85 MLD Shri Saya Vadodara Municipal Corporation
(Gijaral) At present Future Sarovar. French has prepared two master pian.
there is no shortiall of wels in Mahi Source Augmentation on Namada
there is no 184 MLD has river Fazalpu, Rwver basis and Upgradation of
shortiall been Poicha, Raik, distribution system.
projected Dodka. Tube
wells.
3.  Ahmedsbed  Figure not 279 MGD Average Future supply Fiter plant at Fiter plant at DDW, Franch wel,
(Gujarat) indicated n (1266 MLD) daily water estimated to DOW, Raska project, Intake wel-,, intake
report. supply is be 334 MGD Franch wel, Wel-ll and Bore weils.
529.788 (1516 MLD) Raska project,
w0 Intake welH,
Bore wells.
3. Deh (a) 833 MCM* (a) 1574 1231.04 4017.28 River Yamuna, Apart from the present sources
(Dethi) (2445 MLD) MCM MCM/ysar MCM/Year River Ganga, waler is ais proposed 10 be made
(b) 1326.56 MCM"* (4310 MLD) (3369 MLD) (11000 MLD) Bhakra Storage available from the proposed Tehd
(3632 MLD) (b) 2288 and ground water Renuka, Kishau and Lakhwar-
MCH Vyasi dams
(6265 MLD)
35.  Jalpur 361.1 MLD 796.5 MLD Present Availability s Tube wells, From existing Bisalpur dam and
(Rajasthan)  (BIS noms) £8) ML) water expected 1o Ramgarh Lake & from proposed Isardha dam
349 MLD supply is of Increase from TW outside urban
(CPHEEO the order of proposed surtace areas Hand pumps,
nomms) 313 MLD. walsr Sources Cavity wels.

(#) *As per CPHEEO noms € 172 LPCD
(b) ** As per DUB proposal @ 274 Ipcd

m:mmwmbmaumﬁ-mwmamrmwnmwunmwwnmammmam

[English]
Transfer of Properties in Delhi
492, SHRI P. KARUNAKARAN:
SHRI PARAS NATH YADAV:
SHRI GIRDHARI LAL BHARGAVA:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the sale permission given by the Land &
Development office for property transter in Delhi has been

stopped;
(b) it so, the reasons therefor;
(c) whether the Government is aware that

inconvenience is being faced by the public in completing
the formalities for making of their properties freehold; and
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(d) it so, the steps taken/proposed to be taken by
the Government to streamline the procedure of transfer
ot property in Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHR! AJAY MAKEN): (a) No,
Sir.

(b) Does not arise in view of answer at (a) above.

(c) and (d) The applications received for conversion
from leasehold rights to freehoid rights are processed as
per the policy, guidelines and instructions. of the
Government on the subject. The steps include filling of
the application, submission of requisite documents,
inspection of the property, calculation and finalisation of
charges, payment of charges by the applicant etc. The
procedure for transfer of leasehold property into freehold
property has been well documented and the officials of
L&DO also explain the procedure involved and assist the
applicants in case of difficulties.

issue of Possession Lstter to CGHS

493. SHRI TUFANI SAROJ: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether possession letters to all the members of
various Cooperative Group Housing Societies including
AECGHS have been issued whose draw of lots have
been done by DDA in the month of November/December,
2008;

(b) if not, the reasons therefor; and

(c) the time by which the possession letters are likely
to be issued to all the members of the Societies?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to
(c) DDA has informed that the possession letters are
issued by the concemed Cooperative Group Housing
Society to its members. DDA has further informed that in
the month of November/December, 2008 out of the five
societies in respect of which the draw(s) of lots were
held, confirmation letters of draw have been issued by
DDA in respect of four Societies. In the case of the
remaining one Society namely Ashoka Enclave CGHS,
confirmation letter of draw could not be issued by DDA
since a complaint against the draw was received. The
matter has been referred to Registrar of Cooperative
Societies.

FEBRUARY 20, 2000
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Renovation/Whitewash of Government Quarters

494. SHRI M. SHIVANNA:
SHRI BACHI SINGH RAWAT ‘BACHDA:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the CPWD renovate/upgrade of type-Ii
and type-IV Government Quarters before fresh allotment

in New Dethi particularly in Lodhi Colony, Kidwai Nagar
and Laxmi Bai Nagar;

(b) i so, the details thereof alongwith time fixed for
the renovation;

(c) the total quarters renovated during the last one
year and the current year;

(d) whether the work of whitewash of outer walls of
type-IV and tyep-ll Government Quarters in Laxmibai
Nagar have not been carried out so far, and

(e) if so, the reasons therefor alongwith the time by
which the whitewash work will be carried out?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to
(e) The information is being collected and will be laid on
the Tabie of the House.

[Transtation]
HUDCO Schemes in States

495. SHRI MAHAVIR BHAGORA: Wil the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state:

(a) the provision and criteria for providing loans by
Housing and Urban Development Corporation Limited
(HUDCO) for various schemes,;

(b) the number of schemes financed by HUDCO
during the each of the last five years and the current
year;

(c) whether some aschemes financed by HUDCO have
not been approved by some State Govemments during
the said period;

(d) if so, the details thereof and the reasons therefor;
and
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(e) the corrective steps taken/being taken by the
Government to make HUDCO financed schemes more
viable for the States?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) Housing and Urban Development
Corporation Ltd. (HUDCO) provides Loans for housing &
infrastructure schemes to housing boards, development
authorities, city improvement trusts, municipal corporations,
police housing organisations, public sector undertakings,
State level financing institutions/corporations, Water supply
and sewerage boards, State functional agencies for
housing & urban development, New town development
agencies, Regional planning boards, State Governments
and other such organisations, private sector borrowers/
including BOT operators/concessionaries and Joint sector
companies.

The Rate of Interest and Financing Noms of HUDCO
loans are applicable as per the prevailing financing pattem.
Copy of latest financing pattem (effective from 10.02.09)
is given in the enclosed statement.

PHALGUNA 1, 1930 (Saka)
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(b) The number of schemes financed by HUDCO
during each of the last 5 years & the curment year is as
under:

Year Housing Urban Total
Infrastructure

2003-04 221 143 364
2004-05 191 126 317
2005-06 123 101 224
2006-07 152 135 287
2007-08 156 150 306
2008-09 62 62 124
(As on 31.1.09)

(c) and (d) In the case of State Govemment schemes,
HUDCO sanctions the schemes, only if it is approved by
the concemed State Government.

(e) In the case of social housing & core infrastructural
schemes, HUDCO finances the scheme at concessional
interest rates.

Statement

1.6 Financing Norms (effective form 10.02.2009)

1.61  For Housing/Infrastructure Project Loans and Take-out Finance (except Hudco Niwas individual home

loan)

It has been decided to change the financing norms as per details given below:

Part A
Sl.No. Category Extent of Max. Floating Base Fixed Rate***
Finance Upto Rate'” (BR) = 13.50% (FR) = (BR+1%)
(%) p.a. p.a.
1 2 3 4 5
A. EWS Housing by all borrowers 90
(a) Housing Projects for Widows, 98_30% less than %Rsoss less than
SC/STs, physically handicapped, - )
Single wg:mn at'Jyovo 35 years of age (i.e. 11.00%) (i.e. 12.00%)
and natural calamities affected areas
(b) Others including schemes benefiting 2.25% less than 2.25% less than
f and action plan Projects BR FR
EWS famly P (i.e. 11.25%) (i.e. 12.25%)
B. LIG Housing Projects by all borrowers As per 1.50% less than 1.50% less than
9 d Guidelines BR FR
(i.e. 12.00%) (i.e. 13.00%)
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1 2 3 4 5
C. All other schemes i.e., other than as per A&B above
(i) Police Organization and 90 0.75% less than 0.75 less than
Govemment/Public Sector Borrowers BR# FR#
(i.e. 12.75%) (i.e. 13.75%
(i) Direct Government Borrowings/ 90 1.00% less than 1.00% less than
Rated Gowt. Agencies (‘AA' & BR FR
above or equivalent rating by (i.e. 12.50%) (i.e. 13.50%)
CRISIL, ICRA, CARE & FITCH)
and Navaratna/Miniratna PSUs &
their SPVs
{ii) Other borrowers ****@ 70
(a) Not rated BR + 1% FR + 1%
(i.e. 14.50%) (i.e. 15.50%)
(b) Rated Private Companies BR + 0.75% FR + 0.75%
(‘AA” & above or equivalent rating (i.e. 14.25%) (i.e. 15.25%)
by CRISIL, ICRA, CARE & FITCH)
INTEREST RATE REBATES AVAILABLE FOR ALL LOANS:
Loan secured by Bank guarantee alone 0.25%
@ For Real Estate Projects (i.e. Malls, Market Complex, Office Complex, IT Parks, Hotels, Resorts, Entertainment, SEZ, SPA,
Heafth Club, Wellness Centres) the applicable rates will be BR/FR + 2.50% for (C)iii)(a).
@@ For Real Estate (Housing & Commercial) Consortium Projects for private sector, the rate of interest wil be the applicable rate

for private sector housing and commercial sectors.

For Private Sector Consortium financed projects (other than real estate—Commercial and residential), rate of interest will be
highest rate for government sector schemes pius 0.25 percent, or the common rate of interest of the consortium partners,
whichever is higher.

* Extent of Finance s maxiinum available. However, actual loan will be based on Debt Equity Ratio, Means of Financing as per

owe

owes

DPR, extent of security requirement or Maximum Extent of Finance, whichever is less.
HUDCO reserves the right to review and revise the Floating Base Rate (BR) and the spread as the when necessary.

Loan sanctioned/released at Fixed Rate (FR) shall be automaticafly reset upon expiry of every 3 years at then prevalling fixed
rates (FR) from the date of first release. The resetting shall be effective from 1st day of quarter/month (as per billing cycle)
in which resetting is due. Necessary provision in the agreement wil be necessary stating the “Borrower is agreeable for
automatic reset upon expiry of 3 years at then applicable fixed rates (FR) and shall execute a supplementary agreement to this
effect in case of resetting of loan on fixed rates (FR) as per this circular. However, borrowers are given an option to prepay
the loan without prepayment charges after 3 years as an altemnative 10 automatic reset’.

Subject to borrower maintaining rating of AA or more during entire tenure of ioan. However, the rebate in interest rate as per
specified norms shall be available during the validity of rating l.e., from the date of rating or date of release of loan whichever
is later, and upto validity of rating. The borrower ghail also submit annual rating before end of each financial year. Further, in
case of subsequent downgrading of rating below AA or non submission of annual rating before end of financial year, interest
rates applicable to 'Not rated’ borrowers shall become applicable froff first day of next biling date for the period rating remains
downgraded/not submitted.
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Notes to Part A

1. The borrower will deposit non-refundable
application fee plus service tax along with loan
application. In addition non-refundable front-end-
fee plus service tax shall also be payable, which
may be paid either in advance or adjusted from
the first release (applicable to Govt./Govt.
borrowers) after issue of sanction letter.

PHALGUNA 1, 1930 (Saka)

Category Percentage (%) of Loan Amount
Application Fee# Front-End-Fee*
(Excluding (Excluding
service tax) service - tax)
EWS, Action Plan Projects 0.10 ~ 0.25
All other projects 0.10 0.50

# Subject to minimum of Rs. 10,000/- plus service tax, and
maximum of Rs. 5.00 lacs, with rounding off to next slab
of Rs. 10,000/ plus service tax. Further Govt/Govt. Sector
Borrowers will be given an option to pay 50% of the
application fee along with the proposal/project and balance
50% can be paid before issue of sanction letter.

* Subject to maximum of Rs. 10 lacs, plus service tax, for
EWS/Action Plan Projects and Rs. 100 lacs, plus service
tax, for all other projects.

Note: R&D float refundable @ 0.25% will be levied on all
projects of Government/Public borrowers (i.e. other than
private sector borrowers) only who will be allowed to utilise
this amount as per R&D guidelines prescribed by HUDCO.
However, borrowers will be given option to opt for recovery
at full rate or lesser rate or no recovery.

2. Pending receipt of Government Guarantee from
those Government/Public borrowers who have
not been in NPA during last 3 years, the first
instaliment or 25% of loan amount, whichever is
lower, can be released by levying additional
interest (risk) @ 1% p.a. till the receipt of
Government Guarantee or one year whichever
is earlier. However in case Government
Guarantee is not received even after expiry of
one year, the loan released shall be treated as
non-utilized loan and provision as contained in
Part B of this chapter pertaining to non-utilized
loan shall apply.

3. Penal interest @ 3% p.a. on overdue amount
will be charged for the delayed period in
repayment of loan amount and payment of
interest dues.

4. All future sanctiéns and releases and other terms
& conditions shall be governed by these norms.

to Questions 214

5. Acceptance of application is allowed in respect
of profit making non-government corporate
borrowers only, provided the profitability aspect
is verified from annual audited accounts and the
borrower has no losses/accumulated losses
during the previous year. In case of newly
incorporated borrower/SPV, the losses arising
due to expenditures on project/expenditures of
administrative or preliminary/pre operative nature,
will not be treated as loss making borrower and
an analysis may be carried out about its main
promoting company for the acceptance of loan
application. No application may be accepted from
the non-govemment corporate borrowers having
operation losses during the previous year and/
or accumulated losses.

However, this condition would not be insisted
upon in respect of loan proposals from Gowts./
Autonomous bodies of Govt.

6. Interest rate means interest rate adjusted to
various concessions, rebate, incentive etc.
mentioned in the Financing Pattem.

7. Revised interest rate shall be applicable to the
total outstanding of the agency covered under
floating interest rates arrangement from the date
of each revision in the interest rates as defined
above.

[English]
Supply of Gas to NTPC Power Plants

496. SHRI BADIGA RAMAKRISHNA: Will the Minister
of POWER be pleased to state:

(a) whether there is an agreement between Reliance
Industries Limited (RIL) and the National Thermal Power
Corporation (NTPC) for supply of natural gas to NTPC
power plants;

(b) if so, the details thereof;

(c) whether the RIL has violated the norms of the
agreement; and

(d) if so, the action taken by the Govemment in this
regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHR! JAIRAM RAMESH): (a) to (d) NTPC
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invited bids under Interational Compstitive Bidding for
procurement of natural gas @ 132 Trillion British Thermal
Units (TBtu) per annum for Kawas-ll and Gandhar-ll power
projects for a period of 17 years. Reliance Industries
Limited (RIL) was evaluated as the lowest techno-
commercially acceptable bidder and NTPC accepted its
offer. Accordingly, a Letter of Intent (LOI) was issued to
RIL on 16.06.2004 which was duly acknowledged and
confirmed by RIL.

After the issuance of LOI, RIL did not come forward
to sign the Gas Sale and Purchase Agreement (GSPA)
and sought major changes in the agreed draft of GSPA.
NTPC pursued with RIL at various levels and at various
meetings to sign the GSPA, as per the draft accepted by
RIL during the bidding process. However, in spite of all
the efforts, RIL did not sign the GSPA agreed during the
bidding process.

Aggrieved by the above, NTPC filed a suit in the
High Court of Bombay against Reliance industries Limited
(RIL) on 20.12.2005 for specific performance of the
contract. The case is presently subjudice.

The Empowered Group of Ministers (EGoM) while
approving natural gas price basisfformula in its meeting
on 12.09.2007, have indicated that decisions taken therein
will be without prejudice to the NTPC Vs. RIL and RNRL
Vs. RIL cases, which are separately subjudice.

Regularisation of Addition/Extension Work

497. SHRI E. DAYAKAR RAO:
SHRI P. KARUNAKARAN:
SHRI PARAS NATH YADAV:
SHRI GIRDHARI LAL BHARGAVA:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Government has issued directions to
the Municipal Corporation of Dethi (MCD) for regufarization
of addition/extension work already carried out likely
balcony etc. in residential areas;

(b) if so, the details thereof and the action taken by
the MCD thereon;

(c) the number of applications for freehold of
properties are pending in the Land & Development Office;
and
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(d) the remedial measures taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and
(b) The Master Plan for Delhi-2021, as amended vide
Notification dated 12.8.2008 provides for regularization of
projections/chajjas/covered chajjas built up portion which
existed before 7.2.2007 upto 1m above 3m height from
the ground level for plot size upto 175 sqm on roads
below 24m ROW in pre-1962 colonies (except for A&B
category), in unplanned areas (including special area,
village abadi and unauthorized regularized colonies) and
re-settlement colonies subject to terms and conditions
mentioned in the Notification. The owners/occupiers are
required to obtain structural safety certificate and fire
clearance. The regularization is subject to the outcome
of the survey and finalization of the list after consideration
of objections by the MCD.

(c) and (d) The Land and Development Office has
informed that 926 applications for conversion of properties
from lease hold to free hold are pending as on
16.02.2009. The applications received for conversion from
lease hold rights to free hold rights are processed as per
the policy and guidelines framed by the Government. The
process include filling of applications, submission of
requisite documents, inspection of the property, calculation
and finalization of charges and payment of charges by
the applications etc.

[Translation]
inter-State Power Trading

498. SHRI SURAJ SINGH:
DR. CHINTA MOHAN:

Will the Minister of POWER be pleased to state:
(a) whether a large share of power generated in the
country is being sold through inter-state trading by

companies;

(b) if so, the details of companies granted licences
for the purpose during the last three years;

(c) whether many companies are violating the
conditions laid down while issuing licences;
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(d) it so, the details thereof; and

(e) the action taken by the Government against such
erring companies?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) The share of
inter-state power trading in total power generation as
provided by Central Electricity Regulatory Commission
(CERC) was 2.41% in 2006-07, 3.15% in 2007-08 and
2.97% in 2008-09 (April-October, 2008).

(b) The details of the licenses granted by CERC for
inter-state trading during last three years are given in the
enclosed statement.

(c) to (e) The Electricity Act, 2003 casts the duty of
issuing regulations relating to inter-state trading on CERC.
The Central Electricity Regulatory Commission (Procedure,
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Terms and Conditions for grant of Trading Licence and
related matters) Regulations, 2004 have been notified by
the Commission. The Electricity Act, 2003 empowers the
Appropriate Commission to initiate action for non-
compliance of license conditions by the inter-state trading
licensees. The CERC has informed that instances of non-
compliance of the requirement of the Regulations by
Power Trading Corporation (PTC), DLF Power Limited,
Visa Power Limited, Kalyani Power Development Private
Limited, Malaxmi Trading Private Limited and Maheshwary
Ispat Limited have come to their notice. The Commission
issued Show Cause Notice to the PTC and in its order
of 19.12.2008 holding that the licensee, /nfer alia, has
“violated the provisons of the Trading Margin Regulations”,
directed to rectify the position for the future. The PTC
India has appealed against this order in the Appellate
Tribunal for Electricity.

The Commission has also decided to issue Show
Cause Notices to the remaining electricity traders for non-
compliance of the requirements under the Regulations.

Statement

Licence issued duning 2006, 2007 and 2008

SI.No. Peitition No.

Name of applicant

Date of issue of Licence/

Status/Category
1 2 3 4
Year 2006
1. 16/2005 Suryachakra Power Corporation Ltd., 3-6-725, 1st Floor, 22.2.2006
Street No. 11, Himayathnagar, Hyderabad-500029. ‘A’ Category
2. 161/2005 JSW Power Trading Company Limited 25.4.2006
Jindal Mansion, 5-A, G Deshmukh Marg, ‘F Category
Mumbai-400026
3. 98/2006 BGR Energy Systems Limited, Electrical Project Division, 7.12.2006
443, Anna Salai, Teynampet, Chennai-600018 ‘F Category
4. 76/2006 Malaxmi Energy Trading Private Limited, Malaxmi 12.12.2006
House, 8-2-583/3, Road # 9, Banjara Hills, ‘A’ Category
Hyderabad Tele: 040 23358953/54 Fax: 040 23356950
Year 2007
1. 17/2007 Visa Power Limited 9, Shakespeare Sarani, 28.6.2007
Kolkata-700071 ‘B' Category
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1 2 3 4

2. 60/2007 Kalyani Power Development Private Limited, 21.8.2007
Cl/o Kalyani Steels Limited, ‘F Category
Mundhwa, Pune, Maharashtra-411036

3. 74/2007 Patni Projects Pwvt. Limited, 23.8.2007
302-304, Regent Chambers, ‘C' Category
Nariman Point, Mumbai-21

4. 152/2006 Ispat Energy Limited, 7th floor, NIRMAL, 30.8.2007
Nariman Point, Mumbai-21 ‘F" Category

Year 2008

1. 61/2007 Sri Balaji Biomass Power Private Limited, Road No. 44, 22.1.2008
Jubilee Hills, Hyderabad-500033 ‘A’ Category

2. 124/2007 Vandana Global Limited 20.2.2008
“Vandana Bhawan®, M.G. Road, ‘C' Category
Raipur-492001, Chattisgarh

3. 78/2007 Vandana Vidhyut Limited 3.4.2008
“Vandana Bhawan" M.G. Road, ‘B' Category
Raipur-492001, Chhattisgarh

4. 112/2007 Indrajit Power Technology Pvt. Ltd., 16.5.2008
Modem Centre ‘B’ Wing, 2nd fioor, ‘C' Category
Sane Guruji Marg, Mahalaxmi,
Mumbai-400011

5. 29/2008 Adunik Alloys & Power Ltd. 26.6.2008
14, Netaji Subhash Road, ‘F Category
11th fioor, Kolkata-700001

6. 13/2008 Indiabulls Power Trading Limited, E-29, 12.9.2008
First floor, Connaught Place, New Delhi110001 ‘F Category

7. 16/2008 Indiabulls Power Generation Ltd., 12.9.2008
E29, First Floor, Connaught Place, ‘F category
New Delthi-110 001 (Category ‘A’

from 22.1.2009)

8. 14/2008 Chhattisgarh Energy Trading Co. (P) Ltd., Jindal 16.9.2008
Centre, 12, Bhikaji Cama Place, New Delhi 110066 ‘C’' Category

9. 85/2008 RPG Power Trading. Co. Ltd. 23.9.2008
6, Church Lane, First floor, Kolkata-700001 ‘E' Category

10.  5/2008 Basis Point Commodities Pwvt. Ltd. 7.10.2008
4th flioor, 56, Mogra Village Lane, Off old Nagardas Road, ‘A’ Category
Andheri (East), Mumbai-400069

11.  78/2008 GMR Energy Trading Ltd., 14.10.2008
IBC Knowledge Park No. 4/1, ‘F* Category
Tower D, 10th Floor, Bannerghatta Road,
Bangalore-560029

12. 3/2008 Jain Energy Ltd., 5th floor, ‘Premiata’ 14.10.2008
39, Shakespeare Sarani ‘B’ Category

Kolkata-700017, West Bengal
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13.  71/2008 Righill Electrics Limited 11.11.2008
44A, Indrapuri, Bhopal-462021 (M.P.) ‘A" Category

14. 86/2008 Shyam Indus Power Solutions Pvt. Ltd. 11.11.2008
129, Transport Centre, Rohtak Road, Punjabi Bagh, ‘A’ Category
New Delhi-110035

15.  31/2004 Globai Energy Limited, 22,Rakhi Mahal, 28.11.2008 ‘A’ Category
Dinshaw Wacha Road, Mumbai-400020 (Category ‘F’ from

22.12.2008)

16. 111/2008 Knowlerige Infrastructure Systems Pwt. Ltd., 18.12.2008

A-2/22, Safdarjung Enclave, New Delhi-110029 ‘F Category

Allotment of DDA Flats

499. SHRI PANKAJ CHOWDHARY: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether the Government is contemplating to make
provision for allotment ot DDA flats in favour of only the
residents of the Delhi in future; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a)
Though the issue has been raised in various fora, no
decision to this effect has been trken.

(b) Does not arise in view of answer at (a) above.
[English]
Amendment in Code of Civil/Criminal Procedure

500. SHRI KINJARAPU YERRANNAIDU:
SHRI PRATIK P. PATIL:

Will the Minister of LAW AND JUSTICE be pleased
to state:

{a) whether the Government proposes to amend the
Code of Civil Procedure and the Code of Crniminal
Procedure;

(b) i so, the details thereof, and

(c) the time by which these are likely to be done?

THE MINISTER OF STATE IN THE MINISTRY OF
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) No,
Sir. At present there is no proposal to amend Code of
Civil Procedure and Code of Criminal Procedure.

(b) and (c) The Question does not arise in view of
the above.

Use of CFLs

501. SHRIMATI JAYABEN B. THAKKAR: Will the
Minister of POWER be pleased to state:

(a) whether the Government is aware that scientists
have wamed against the use of Compact Fluorescent
Lamps as they might trigger skin and other disorders;

(b) if so, the details thereof;, and
(c) the reaction of the Govemment thereto?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) Yes, Sir.

(b) and (c) The vast majority of CFL users, both in
households and in commercial buildings, report no such
issues with regard to CFL usage. There are, however,
soine anecdotal reports from migraine patients, but no
scientific evidence is available. The overwheiming numbers
of people who use CLFs, report no such negative effects.
In the absence of more research, it is not possible to
substantiate such claims.
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12.00 hrs.
PAPERS LAID ON THE TABLE
[English]
&

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
| beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and
English versions) of the Institute for Defence
Studies and Analyses, New Delhi, for the year
2007-2008, alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and
English versions) by the Govemment of the
working of the Institutc for Defence Studies
and Analyses, New Delhi, for the year 2007-
2008.

[Placed in Library, See No. LT—10615/09}

(3] (i) A copy of the Annual Report (Hindi and
English versions) of the Nehru Institute of
Mountaineering, Uttarkashi, for the year 2007-
2008, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English
versions) by the Government of the working
of the Institute of Mountaineering, Uttarkashi,
for the year 2007-2008.

(3) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (2) above.

[Placed in Library, See No. LT—10616/09)

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): On
behalf of Shri S. Jaipal Reddy, | beg to lay on the
Table:-

(1) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of Section
619A of the Companies Act, 1956:-

(i) Review by the Government of the working of
the Delhi Metro Rail Corporation Limited, New
Delhi. tor the year 2007-2008.
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(i) Annual Report of the Delhi Metro Rail
Corporation Limited, New Delhi, for the year
2007-2008, alongwith Audited Accounts and
comments of the Comptroller and Auditor
General thereon.

(2) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (1) above.

[Placed in Library, See No. LT—10617/09)
[Translation]

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): Mr. Speaker, Sir, | beg
to lay on the Table a copy of the Notification No. S.O.
1(E) (Hindi and English versions) published in Gazette of
India dated the 1st January, 2009 specifying wage rates,
mentioned therein, in respect of the State/UT as
mentioned in the notification for payment to the unskilied
workers working on various schemes under the National
Rural Employment Guarantee Act, 2005, issued under
sub-section (1) of Section 6 of the said Act.

[Placed in Library, See No. LT—10618/09)
[English]

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL): On behalf of Shrimati Renuka Chowdhury, |
beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and
English versions) of the Central Adoption
Resource Agency, New Delhi, for the year
2005-2006, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English
versions) by the Government of the working
of the Central Adoption Resource Agency,
New Delhi, for the year 2005-2006.

(2) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (1) above.

[Placed in Library, See No. LT—10619/09]
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(3) (i) A copy of the Annual Report (Hindi and
English versions) of the Central Adoption
Resource Agency, New Delhi, for the year
2006-2007, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English
versions) by the Govemment of the working
of the Central Adoption Resource Agency,
New Delhi, for the year 2006-2007.

(4) Statement (Hindi and English versions) showing

reasons for delay in laying the papers mentioned
at (3) above.

[Placed in Library, See¢ No. LT—10620/09]

THE MINISTER OF STATE IN THE MINISTRY OF
LAW AND JUSTICE (SHRI K. VENKATAPATHY): | beg
to lay on the Table:-

(1 (i) A copy of the Annual Report (Hindi and
English versions) of the Bar Council of India,
New Delhi, for the year 2007-2008, alongwith
Audited Accounts.

(i) Statement regarding Review (Hindi and
English versions) by the Govemment of the
working of the Bar Council of India, New
Delhi, for the year 2007-2008.

(2) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (1) above.

[Placed in Library, See No. LT—10621/09]

(3) A copy of the Supreme Court Judges (Amendment)
Rules, 2008 (Hindi and English versions) published
in Notitication No. G.S.R. 880(E) in Gazette of India
dated the 24th December, 2008 under sub-section
(3) of Section 24 of the Supreme Court Judges
(Salaries and Conditions of Service) Act, 1958.

[Placed in Library, Ses No. LT—10622/09]

(4) A copy of the High Court Judges (Amendment)
Rules, 2008 (Hindi and English versions) published
in Notification No. G.S.R. 879(E) in Gazette of India
dated the 24th December, 2008 under sub-section
(3) of Section 24 of the High Court Judges (Salaries
and Conditions of Service) Act, 1954.

[Placed in Library, See No. LT—10623/09)
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR
BANSAL): | beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and
English versions) under article 151(1) of the
Constitution:-

() Report of the Comptrolier and Auditor General
of India—Union Government (No. PA 19 of
2008)—Scientific Departments—Performance
Audit on Management of Fuel for pressurized
Heavy Water Reactors (Front-end of the

. Nuclear Fuel Cycle) for the year ended March,
2007.

[Placed in Library, See No. LT—10624/09]
(i) Report of the Comptroller and Auditor General
of India—Union Government (No. CA 13 for

the year 2007-2008)—Accounts of the Union
Government for the year ended March, 2008.

[Placed in Library, See No. LT—10625/09)
(2) A copy of the Union Government — Finance
Accounts for the year 2007-2008 (Hindi and English
versions).
[Placed in Library, See No. LT—10626/09]
(3) A copy of the Union Government — Appropriation
Accounts (Civil) for the year 2007-2008 (Hindi and
English versions).
[Placed in Library, See No. LT—10627/09]
(4) A copy of the Union Government — Appropriation
Accounts (Postal Services) for the year 2007-2008
(Hindi and English versions).

[Placed in Library, See No. LT—10628/09]

(5) A copy of the Union Government — Appropriation
Accounts of Defence Services for the year 2007-
2008 (Hindi and English versions).

[Placed in Library, See No. LT—10629/09]
(6) A copy of the Government of Jharkhand — Finance
Accounts for the year 2007-2008 (Hindi and English

versions).

[Placed in Library, Ses No. LT—10630/09]
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and

@) A copy of the Government of Jharkhand -
Appropriation Accounts for the year 2007-2008
(Hindi and English versions).

[Placed in Library, See No. LT—10631/09]

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHR! JAIRAM RAMESH): | beg to lay on
the Table:-

(1) A copy of the Central Electricity Regulatory
Commission (Terms and Conditions of Tariff)
Regulations, 2009 (Hindi and English versions)
published in Notification No. L-7/145(160)/2008-
CERC in Gazette of India dated the 20th January,
2009 under Section 179 of the Electricity Act, 2003.

[Placed in Library, See No. LT—10632/09]

) (i) A copy of the Annual Report (Hindi and
English versions) of the National Power
Training Institute, Faridabad, for the year
2007-2008, alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and
English versions) by the Government of the
working of the National Power Training
Institute, Faridabad, for the year 2007-2008.

(3) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (2) above.

(Placed in Library, See No. LT—10633/09)

12.03 hrs.

MESSAGES FROM RAJYA SABHA
AND
BILLS AS PASSED BY RAJYA SABHA

[Engiish]

SECRETARY-GENERAL: Sir, | have to report the
following messages received from the Secretary-General
of Rajya Sabha:-

(i) “In accordance with the provisions of rule 111
of the Rules of Procedure and Conduct of

FEBRUARY 20, 2000

Bills as passed by Rajya Sabha 228

Business in the Rajya Sabha, | am directed to
enclose a copy of the Central Industrial Security
Force (Amendment) Bill, 2009 which has been
passed by the Rajya Sabha at its sitting held
on the 19th February, 2009."

(i) “In accordance with the provisions of rule 111
of the Rules of Procedure and Conduct of
Business in the Rajya Sabha, | am directed to
enclose a copy of the Prevention of Money-
Laundering (Amendment) Bill, 2009 which has
been passed by the Rajya Sabha at its sitting
held on the 19th February, 2009.”

2. Sir, | lay on the Table the Central Industrial Security
Force (Amendment) Bill, 2009 and the Prevention of
Money-Laundering (Amendment) Bill, 2009 as passed by
Rajya Sabha on the 19th February, 2009.

12.03Y/, hrs.
ASSENT TO BILL
(English]

SECRETARY-GENERAL: | beg to lay on the Table
the National Jute Board Bill, 2008, passed by Houses of
Parliament during the second part of Fourteenth Session
of Fourteenth Lok Sabha and assented to by the
President.

[Placed in Library, See No. LT—10634/09)

12.03%, hrs.
PUBLIC ACCOUNTS COMMITTEE
(1) 83rd Report
[English]

SHRI SANTOSH GANGWAR (Bareilly): | beg to
present the Eighty-third Report (Hindi and English
versions) of the Public Accounts Committee (2008-2009)
on “Cleanliness and Sanitation on Indian Railways”.

MR. SPEAKER: | compliment you that you are
working very hard. You are a new Chairman.
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SHRI SANTOSH GANGWAR: Thank you, Sir.

(ii) Statements

[Translation]

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, | beg
to lay on the Table Statements (Hindi and English
versions) showing Action Taken by Govemment on the
recommendations contained in the following Action Taken
Reports of the Public Accounts Committee:

(1) 49th Report of PAC (13th Lok Sabha) on
“Infructuous expenditure of Rs.29 crore—
Communication Network™;

(2) 56th Report of PAC (13th Lok Sabha) on “indian
Railways Appropriation Accounts (1997-98)";

(3) 46th Report of PAC (14th Lok Sabha) on
“Kendriya Vidyalaya Sangathan”;

(4) 35th Report of PAC (14th Lok Sabha) on
“Allotment of Land to Private Hospitals and
Dispensaries by Delhi Development Authority
(DDA)";

(5) 56th Report of PAC (14th Lok Sabha) on “Non-
recovery of guarantee fee from Air India and
Indian Airlines”;

(6) 59th Report of PAC (14th Lok Sabha) on
“Delayed purchase and insignificant utilization of
equipment procured under Fast Track
Procedure”;

(7) 68th Report of PAC (14th Lok Sabha) on
“Concession Meant for Small Scale Industries
availed of by Large Scale Manufacturers”; and

(8) 70th Report of PAC (14th Lok Sabha) on
“Avoidable expenditure due to delay in taking
decision—Chennai Port Trust™.

[English]
12.04 hrs.
JOINT COMMITTEE ON OFFICES
OF PROFIT
11th Report
[Englist)

SHRI NIKHILANANDA SAR (BURDWAN): | beg to
present the Eleventh Report (Hindi and English versions)
of the Joint Committee on Offices of Profit.
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12.04Y, hrs.

STANDING COMMITTEE ON FOOD,
CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION

29th Report

[Transiation]

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): Mr.
Speaker, Sir, | beg to present the Twenty-ninth Report
(Hindi and English versions) of the Standing Committee
on Food, Consumer Affairs and Public Distribution (2008-
09) on Legal Metrology Bill, 2008.

12.04Y, hrs.
STANDING COMMITTEE ON LABOUR
39th Report
[English]

SHRI SURAVARAM SUDHAKAR REDDY
(NALGONDA): | beg to present the Thirty-ninth Report
(Hindi and English versions) of the Standing Committee
on Labour (2008-09) on ‘Employees’ Provident Fund
Organization —Employees’ Pension Scheme, 1995’ of the
Ministry of Labour and Employment.

12.04%, hrs.
STATEMENTS BY MINISTERS

() Status of implementation of the
recommendations contained in the 31st
Report of Standing Committee on Urban
Development on Demands for Grants (2008-
09) pertaining to the Ministry of Urban
Development

[English/

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): On behalf
of Shri S. Jaipal Reddy, | beg to make this Statement in
pursuance of the Direction 73A of the hon. Speaker, Lok
Sabha which reads as under:-

“The Minister concerned shall make once in six
months a statement in the House regarding the status
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of implementation of recommendations contained in
the Reports of Department-related Standing
Committees of Lok Sabha with regard to his Ministry.”

| would like to inform the hon. Members of the House
that the 31st Report of the Standing Committee of the
14th Lok Sabha on Urban Development was presented
to Lok Sabha on 16th April, 2008. The Report contains
16 recommendations. Latest status of Action Taken by
the Government has been indicated against each
recommendation in the enclosed statement. Action Taken
Notes on these recommendations as prevailing in July,
2008 were sent to the Standing Committee on Urban
Development on 14th July, 2008.

Mr. Speaker, Sir, | would like to inform the hon.
Members that in respect of 16 recommendations which
have been accepted by the Govemment, further follow
up action wherever necessary will be taken.

The Annexure to this statement is placed on the
Table of the House.

[Placed in Library, See No. LT—10635/09]
12.05 hrs.

{ii) (a) Status of implementation of Natioal Rural
Employment Guarantee Act (NREGA)*

[Trans/ation]

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH): Sir, with your
Permission, | would like to lay the following statement on
the Table of the House.

NREGA is moving towards the fulfiliment of its
objectives of augmentation of employment opportunities
and creation of durable assets. During the current financial
year, 3.81 crore househoids have been provided
employment (upto January, 2009) which is 2.57% increase
against the similar period of 2007-08. Persondays
generation under NREGA has increased in comparison
with earlier wage employment programme of SGRY. Under
SGRY an average of 81 crore persondays were generated
in a year in the entire country; whereas under NREGA,
90.5 crore persondays were generated in 200 districts in
2006-07, 143.59 crore persondays were generated in 330

*Laid on the Table and also placed in Library, See No.
LT-10636/09.
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districts in 2007-08 and 157.24 crore persondays have
been gensrated in the entire country up to January 2009
reflecting an 88% increase over the previous wage
employment programme. A significant share in the
employment generated belongs to SCs (30%), STs (25%)
and women (48%). 20 lakh works have been taken up in
the current financial year of which 46% relate to water
conservation, 18% to rural connectivity and 15% to land
development. Individual land owned by 4.36 lakh
households belonging to SC/ST, BPL and IAY have been
benefited from NREGA works such as irrigation facility,
land development and plantation.

As against the revised budgetary allocation of Rs.
30,000 crore during the current financial year, an amount
of Rs. 25390 crore have already been released. States
have so far reported utilization of Rs. 19341 crore.

Through this statement, | would like to apprise the
Hon'ble Member about the steps taken by the Ministry
for the effective implementation of NREGA and also the
salient features of the achievements:

* NREGA has resulted in major financial inclusion
wherein 6.15 crore bank/post office accounts
have been opened for the households getting
employment under the Act. Wage payment to
NREGA workers has been made mandatory.

e A comprehensive web based MIS have been
implemented which places all data relating to
financial and programme performance indicators
in public domain. 1.2. crore muster rolls and
6.1 crore job cards are avallable on website.

* To ensure strict vigilance and monitoring,
mandatory Social Audit has been provided for
under the Act. So far social audit has been
conducted in 2.20 lakh Gram Panchayats and
111 lakh muster rolis have been verified.

» Ministry has prescribed regular verification of the
works being executed under NREGA. So far 2.99
lakh works have been verified by district level
officials and 17.38 lakh works have been verified
by block level officials.

* NREGA has empowered the Panchayati Raj
Institutions by way of capacity building of the
functionaries, providing additional manpower, ICT
support and by implementation of the programme
through PRI's. 1.96 lakh Gram Rozgar Shayaks



233

(b)

Statemeant by Ministers

have been appointed at the Gram Panchayat
level and a pool of technical staff is deployed
at the Block and district level including 23,501
technical staff, 7,070 Data Entry Operators; and
5,574 Accountants.

For ensuring people’s participation, Village Level
Monitoring Committees have been set up and
about 7.41 lakh members of these Committees
have been trained.

Ministry has held Intemational Seminar on “Rural
Poverty: Key Initiatives in achieving Millennium
Development Goals and the Role of NREGA”
on 21st-22nd January 2009. The effort was to
evolve the design of the programme and leam
from the international experience. Delegates from
13 nations participated and appreciated NREGA
at the seminar.

Ministry has jointly issued convergence guidelines
with ICAR, Ministry of Environment and Forest.
Guidelines on convergence with NREGA and
PMGSY for creating sustainable livelihood have
also been issued. Convergence guidelines with
Ministry of Water Resources are under issue.

Government has instituted Rozgar Jagrookata
Puraskar, Excellence in NREGA Administration
(District Awards) and Excellence in NREGA
Administration (Financial Inclusion) for
recognizing the outstanding contribution for
promoting effective implementation of NREGA.
Awards were given for the first time in NREGA
Sammelan held on 2nd February 2009 to 5 Civil
Society Organizations, 22 District Programme
Coordinators and 12 Postal Officials, which were
recommended by the State Govemments. On
the occasion three documents namely, Report
to the people, Rojgar Sutra and Sarpanch
Pustika were aiso released.

Expansion of National Soclal Assistance
Programme (NSAP) to include pension
scheme for widows and persons with
disabilities®

[Trans/ation]

DR. RAGHUVANSH PRASAD SINGH: Sir, with your
parmission | would like to lay the following Statement on
the Table of the House.

*Laid on the Table and also placed in Library, See No.
LT-10637/09.
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| am making this Statement regarding expansion
of National Social Assistance Programme (NSAP)
to include other vulnerable groups of the society.
In furtherance of the commitments of the
National Common Minimum Programme,
Govemment of India on 5th February 2009 has
decided to expand the scope of NSAP to include
two new pension schemes to be known as
‘Indira Gandhi National Widow Pension Scheme’
(IGNWPS) and ‘Indira Gandhi National Disability
Pension Scheme’ (IGNDPS), which are in
addition to the existing ‘Indira Gandhi National
Old Age Pension Scheme’' (IGNOAPS).

The eligibility criteria for coverage under these
new pension schemes is as follows:

(i) Widows who are between 40-64 years and
belonging to a household below the poverty
line.

(i) Persons with severe or multiple disabilities
between 18-64 years and belonging to a
household below the poverty line.

The Central assistance for pension under the
new schemes will be Rs. 200/- per month per
beneficiary. The State Govemments have been
urged to contribute at least an equal amount so
that beneficiaries receive pension at the rate of
Rs. 400/- or more per month, as in the case of
IGNOAPS. Further, pension amount has to be
credited into the bank or post office account of
the beneficiary.

The new schemes are estimated to benefit
44,04,289 widows and 15,56,004 persons with
severe or multiple disability. The additional fund
requirement per year would be Rs. 1057.03 crore
for IGNWPS and Rs. 373.44 crore for IGNDPS.

The two new schemes have come into force
with effect from 5th February 2009. States have
been requested to take the following action:

(i) to identify all eligible beneficiaries as per the
eligibility criteria

(ii) to place the database of eligible beneficiaries
in the public domain/website

(iii) to ensure that bank or post office accounts
are opened by the beneficiaires.
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* States have been advised to operationalise the
new schemes on top priority so as to ensure

coverage of all eligible beneficiaries at the
earliest.

* It is also to be stated that under IGNOAPS,
1.47 crore beneficiaries have so far been
covered.

* | am extremely grateful to the Hon'ble Members
for their valuable feedback for the effective
implementation of various social security
programmes.

12.05Y, hrs.

(ill) Status of impiementation of the
recommendations contained in the 71st
Report of Standing Committee on Finance on
Demands for Grants (2008-09) pertaining to
the Ministry of Corporate Affairs

[English]

THE MINISTER OF CORPORATE AFFAIRS (SHRI
PREM CHAND GUPTA): | beg to lay the Statement on
the status of implementation of recommendations
contained in the Seventy First Report of the Standing
Committee on Finance (14th Lok Sabha) in pursuance of
Direction 73A of the hon. Speaker, Lok Sabha.

In all, ten recommendations were made by the
Committee in the above report where action was required
on the part of the Govermment. The present status of
implementation of the various recommendations made by
the Committee is given in the Annexure to this Statement,
which is laid on the Table of the House. | would not like
to take the valuable time of the House to read out all
the contents of the Annexure. | would request that this
may be considered as read.

[Placed in Library, See No. LT—10638/09]
12.05Y, hrs.

(iv) Status of implementation of the
recommendations contained in the 25th
Report of the Standing Committee on Urban
Development on Integrated Low Cost
Sanitation (ILCS) Scheme pertaining to the,
Ministry of Housing and Urban Poverty
Alleviation

[English]

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): | beg to lay this Statement in
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pursuance of the Direction 73A of the hon. Speaker, Lok
Sabha which reads as under:-

“The Minister concerned shall make once in six
months a statement in the House regarding the status
of implementation of recommendations contained in
the Reports of Departmentally-related Parliamentary
Standing Commiittee of Lok Sabha with regard to his
Ministry.”

| would like to inform the hon. Members of the House
that the 25th Report of the Standing Committee of the
14th Lok Sabha on Urban Development was presented
to Lok Sabha on 22nd November, 2007. The Report
contained 10 recommendations. Action Taken Notes on
these recommendations as prevailing in February, 2008
were sent by the Ministry of Housing & Urban Poverty
Alleviation to the Standing Committee on Urban
Development on 14th February, 2008. Latest status of
Action Taken by the Government has been indicated
against each recommendation in the enclosed Statement
which is placed on the Table of the House.

Mr. Speaker, Sir, | would like to inform the hon.
Members that further follow up action wherever necessary
will be taken.

The Annexure to this Statement is placed on the
Table of the House.

[Placed in Library, See No. LT—10639/09]
12.05%, hrs.
{v) National Ganga River Basin Authority
[English]

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): Mr. Speaker, Sir, the need for revamping the
Ganga Cleaning Programme has been widely recognized.
Hitherto, the implementation has been piecemeal and
focussed more on municipal sewage. The problem is
compounded by inadequate flows. It was felt that a
comprehensive response is necessary, covering water
quality and flow, sustainable access, prevention and
control of pollution, food and energy security, in the form
of a national mission by giving the Ganga the status of
a National River. Ganga has a special place in the hearts
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and minds of all Indians and this needs to be recognized. -

It was feit that a model for river cleaning should be set
up through a new institutional mechanism.

Accordingly, the Central Government has decided to
give the Ganga the status of a ‘National River' and set
up a ‘National Ganga River Basin Authority’ as an
empowered planning, financing, monitoring and
coordinating authority for the Ganga River under the
Environment (Protection) Act, 1986. The Authority will be
chaired by the Prime Minister and have as its members,
the Chiet Ministers of the concemed States. The Authority
will be vested with appropriate powers to carry out its
functions. A Netification in this regard is being issued by
the Government.

The National Ganga River Basin Authority would be
responsible for addressing the problem of pollution in the
Ganga in a holistic and comprehensive manner. This will
include water quality, minimum ecological flows,
sustainable access and other issues relevant to river
ecology and management. Under the new approach, the
river basin will be the unit of planning.

The Authority would combine regulatory and
developmental functions keeping in view powers vested
with State Governments and its institutions. It is expected
that this would rejuvenate the collective efforts of the
Centre and States for cleaning the River Ganga and help
accomplish the mission that had been initiated in 1985
by the then Prime Minister Shri Rajiv Gandhi.

[Placed in Library, See No. LT—10640/09]

12.08 hrs.

BUSINESS OF THE HOUSE
[English]

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI
VAYALAR RAVI): Mr. Speaker, Sir, with your permission,
| rise to announce that Govemment Business for the
remaining period of the Session will consist of:

1. Consideration bf any item of Government
Business carried over from today’s Order Paper.
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2. Introduction, consideration and passing of the
following Bills:-

(a) The Appropriétion (Vote on Account) Bill,
2009.

(b) The Appropriation Bill, 2009.

3. Consideration and passing of the Finance Bill,
2009.

4. Consideration and passing of the following Bills:-

(a) The Delhi Metro Railways (Amendment) Bill,
2009.

(b) The National Commission for Minority
Educational Institutions (Amendment) Bill,
2009.

(c) The National Waterway (Lakhipur-Bhanga
Stretch of the Barak River) Bill, 2007.

5. Consideration and passing of the Prevention of
Money Laundering (Amendment) Bill, 2009, as
passed by Rajya Sabha.

6. Discussion on the Statutory Resolution seeking
disapproval of the Central Industrial Security
Force (Amendment) Ordinance, 2009 and
consideration and passing of the Central
Industrial Security Force (Amendment) Bill, 2009,
as passed by Rajya Sabha.

7. Consideration and passing of the Labour Laws
(Exemption from Furnishing Returns and
Maintaining Registers by Certain Establishments)
Amendment and Miscellaneous Provisions Bill,
2005, after it is passed by Rajya Sabha.

8. Consideration and passing of the Scheduled
Castes and Scheduled Tribes (Reservation in
Civil Posts and Services) Bill, 2008, as passed
by Rajya Sabha.

[Placed in Library, See No. LT—10641/09]

SHRI DUSHYANT SINGH (Jhalawar): Sir, the
following items may be included in next week's agenda:-

(1) In regards to building, broadening of NH-12 road
trom Kota to Jhalawar and onwards to Bhopal
via Akelera.

(2) In regards to setting up of IIM in Rajasthan.

‘



239 Business of the House

[Translation]

PROF. RASA SINGH RAWAT (Ajmer). Hon'ble Mr.
Speaker, Sir, the following items may be included in next
week's agenda:-

1. Need for the Central Govt. to stick to their
announcement of setting up an |IM (Indian
Institute of Management) in Rajasthan also on
the lines of other states and to accord approval
to the same without any delay.

2. Need to provide special assistance package to
Rajasthan by the Union Gowt. keeping in view
the all-round development and adverse
geographical conditions as well as backwardness
of the state.

DR. KARAN SINGH YADAV (Alwar): Mr. Speaker,
Sir, the following items may be included in next week's
agenda:-

1. The Bill to include Rajasthani language in the
Eighth Schedule to the Constitution be passed
in the House next week.

2. The Minister of Finance has made an
announcement for setting up an IlM in Rajasthan
in his budget speech. Discussion on the
announcement of setting up an IIM in Rajasthan
to set asside the confusion regarding this issue.

[English]

SHRI P.C. THOMAS (MUVATTUPUZHA): The
following items may be included in next week's agenda:-

(1) The serious plight of Anganwadi teachers and
workers whose honorarium should be increased
considerably.

(2) The commission of Mahila Pradhan Agents
should be increased and they should be given
better facilities to work.

[Translation]

SHRI JIVABHAI A. PATEL (Mehsana): Mr. Speaker,
Sir, the following items may be included in the next week's
agenda of the Lok Sabha:-

1. Withdrawal of the T.D.S. to be charged from
farmers in connection with arable and.
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2. Water level has gone down upto 500 meters in
my parliamentary constituency, Mehsana due to
exploration activities carried out by the ONGC
there and the measures being taken by the
ONGC in this regard.

SHRI HANSRAJ G. AHIR (Chandrapur): Mr. Speaker,
Sir, the following items may be included in the next week's
agenda:-

1. Need to accord sanction and provide financial
assistance by the Union Gowt. for the project worth
Rs. 61 crores sent to the Distt. Admn. with due
recommendation for getting the Chandrapur based Ramala
pond rebeautified under the Sarover Vikas Karyakrama
by checking the break-out of ecomia in the pond and
thereby making it pollution-free.

2. To provide Central financial assistance for the
construction of a memorial in memory of Late Baburao
Shedmake the martyor of 1857 and to declare it as a
national memorial in view of the demand to declare
Chandrapur Distt. Jail as a national memorial.

[English]

SHRI SUNIL KHAN (Durgapur): The following items
may be included in next week's agenda:-

(1) The Satyam episode is the result of combination
of individual greed, celebration of profit making,
belief in markets, and regulatory failure. As
evidence and speculative narratives from the
ongoing investigations are leaked selectively to
the media, it is clear there is no single Satyam
story. This is the biggest of all scams of Rs.
7,000 crore which relates to Maytas and Maytas
infra belong to the son of Chairman of Satyam.

(2) Women Setfi-Help Groups are deprived of getting
loans from nationalized banks and according to
the guidelines of Reserve Bank of India, banks
should provide loans to Seli-Help Groups @ 5
per cent. The report of the Standing Committee
on Empowerment of Women has placed in
interim budget in the Lok Sabha that Allahabad
Bank, Patiala Bank and IDBI have failed to
sanction loans to Women Self-Help Groups @
4.23 per cent, 4.20 per cent and 0.29 per cent
respectively instead of 5 per cent. How will the
economic growth be 'increased and Bharat
Nirman be possible?



241 Business of the House

MR. SPEAKER: No, this is not to be mentioned. You
cannot put questions in this.

SHRI K. FRANCIS GEORGE (idukki): The following
items shall be included in the next week's agenda:—

(1) A discussion on the working of NREGA
programme to further improve its implementation
in the country.

(2) A discussion on the power situation in the
country in view of the ensuing summer and the
need for more allocation of power to deficient
States like Kerala from the Central unallocated
share.

MR. SPEAKER: Yesterday, | made some comments
out of little frustration. | want all of you, who were standing
here, to come back if people support you. | compliment
Shri Ponnusamy for his kind response to my request.

... (/nterruptions)

MR. SPEAKER: | am at ease because | am not
contesting. | know you are aggrieved but | have my good
wishes for everyone.

[Translation]

SHRI V.K. THUMMAR (Amreli): Sir, the following items
may be included in the next week's agenda:-

1. Procurement of cotton by the Cotton Corporation
of India in Amreli.

2. Payment of compensation to the farmers of the
Saurashtra region under the Crop Insurance
Scheme in 2008-09.

3. Supply of power in the Saurashtra region for
farming activities as per the demand thereof.

DR. SATYANARAYAN JATIYA (Ujjain): Sir, the
following items may be included in the next week's
agenda:-

1. There is severe power crisis in Madhya Pradesh.
The power generation is getting adversely
affected due to shortage in supply of coal
required for power generation at thermal power
stations. Besides, power generation capacity of
the hydel power stations has got adversely
affected due to scanty rainfall in the state.
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Therefore, the Union Govt. is requested to
ensure adequate supply of coal in case of
savere power crisis and uninterrupted supply of
350 MW power from the Central pool to Madhya
Pradesh and also the power supply as per the
demand during peak hours.

2. The potable water crisis in Western part of
Madhya Pradesh has assumed alarming
proportions because of scant rain in that region.
It is necessary to provide potable water in indore
and Bhopal including Ujjain division. Therefore,
there is need to pay special attention towards
making the potable water available by the Union
Gowvt. through its resources.

(English]

MR. SPEAKER: Before we come to the Calling
Attention, | will take up two very small items.

Iltem 23, Shri Vayalar Ravi.

12.16 hrs.

MOTION RE : FIFTY THIRD REPORT OF
BUSINESS ADVISORY COMMITTEE

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI
VAYALAR RAV!): | beg to move:

“That this House do agree with the Fifty-third Report

of the Business Advisory Committee presented to the

House on the 19th February, 2009."

MR. SPEAKER: The question is:

“That this House do agree with the Fifty-third Report

of the Business Advisory Committee presented to the

House on the 19th February, 2009.”

The motion was adopted.

[English]

MR. SPEAKER: | am very happy that the Members
are very optimistic to pass so many Bills.

Item 24, Shri Ajay Maken.
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12.17 hrs.

METRO RAILWAYS (AMENDMENT)
BILL, 2009*

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): On behalt
of Shri S. Jaipal Reddy, | beg to move for leave to
introduce a Bill to amend the Delhi Metro Railway
(Operation and Maintenance) Act, 2002 and the Metro
Railways (Construction of Works) Act, 1978.

MR. SPEAKER: The question is:

“That leave be granted to introduce a Bill to amend
the Dethi Metro Railway (Operation and Maintenance)
Act, 2002 and the Metro Railways (Construction of
Works) Act, 1978."

The motion was adopted.

MR."SPEAKER: The Minister may now introduce the
Bill.

SHRI AJAY MAKEN: | introduce the Bill.

12.18 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Situation arising out of large scale
Retrenchment, Laid-offs, Wage cuts and
Withdrawal of Statutory Benefits of Workers in
organized and unorganized sectors In the
country and steps taken by the Government in
this regard

[English]

MR. SPEAKER: Now item 22, Shri Gurudas
Dasgupta. It will continue till 10 minutes to 1 o'clock.
Therefore, within that, you have to conclude.

... (Interruptions)

*Published in the Gazette of India, Extraordinary, Part-il,
Section-2, dated 20.02.2009
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MR. SPEAKER: Nothing else will be recorded. Only
Shri Gurudas Dasgupta’s statement will be recorded.

(Interryplions)” ...
[Trans/ation/

MR. SPEAKER: Time in allotted for discussion on
each item. But at this moment we have no time to hold
discussion about this. This is the time for the calling
allention.

... (/nterruptions)
[English]

CHAUDHARY LAL SINGH (Udhampur): Sir, | have
given Zero Hour notice.... (/nferruptions)

MR. SPEAKER: There is no rule called ‘Zero Hour'.

... (/nterryptions)

SHRI GURUDAS DASGUPTA (Panskura): Sir, | call
the attention of the hon. Minister of Labour and
Employment to the following matter of urgent public
importance and request that he may make a statement
thereon:

“Situation arising out of large scale retrenchment, lay-
offs, wage cuts and withdrawal of statutory benefits
of workers in organized and unorganized sectors in
the country and steps taken by the Government in
this regard.”

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): Mr. Speaker, Sir, the global financial crisis
has affected certain segments of the Indian Economy.
Government is concemed about the adverse impact of
this crisis on labour as it is leading to retrenchment, lay-
offs and wage cuts in various industries/sectors of our
economy. A sample study of certain sectors conducted
by the Labour Bureau indicates that 5 lakh workers have
lost their jobs during October-December, 2008.
Government has taken several measures to instil
confidence in the economy, spur growth and promote
employment. The stimulus package relates to RBI
measures to enhance liquidity in the market and an
economic package by the Government of India, mainly
comprising additional spending, reduction in interest rates

*Not recorded.
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and excise duty cuts. These measures are expected to
prevent large scale job losses.

In the organized sector, the “Rajiv Gandhi Shramik
Kalyan Yojana" being implemented by the Employees
State Insurance Corporation (ESIC) with effect from
01.04.2005 provides a social safety net. Under this
scheme, employees who lose their employment due to
retrenchment, closure of factories/establishments or
permanent disability due to non-employment injury after
being insured for five or more years, are entitled to
unemployment allowance, in cash equal to 50 per cent
of their wage up to six months during his /her entire
service. The allowance can be availed in one spell or in
different spells of more than one month. In addition, the
worker and his family members are also entitled to
medical care from ESI hospitals, dispensaries and panel
clinics. Hon. Members will be happy to know that the
period of availing unemployment allowance has now been
enhanced to one year.

Social security cover for unorganized sector is the
most important policy strategy for protecting the poor. In
the recent past our Government has taken several major
initiatives. Aam Admi Bima Yojana to provide life cum
disability cover to rural landless households has already
been launched. The scope of Old Age Pension Scheme
has also been expanded. The Ministry of Labour &
Employment has launched the Health Insurance Scheme
namely, the ‘Rashtriya Swasthya Bima Yojana' for BPL
workers and their families. At this point of time about 26
lakh smart cards have been issued and more than a
crore persons from BPL families have health security.
Other schemes like the National Rural Employment
Guarantee Scheme, which gives livelihood security to the
households in rural areas through 100 days of guaranteed
wage employment to every household whose adult
members volunteer to do unskilled manual work provides
considerable relief. The Unorganized Workers Social
Security Bill, 2008 that has been recently passed by the
Parliament shall enable the Govemment to formulate
suitable welfare schemes for unorganized workers.

it has been decided that the cess collected under
the Building and Other Construction Workers (Regulation
of Employment and Conditions of Service) Act, 1996 will
be utilized for the purpose of providing unemployment
insurance to construction workers. We are advising the
State Governments accordingly.

Enhancement of skill levels of the workforce, along
with retraining facilities, would serve to sustain and protect
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employment and enhance employability. For instance,
various sensitization workshops about retraining facilities
and altemative employment opportunities have already
been held for displaced diamond workers in Surat.
Upgradation of ITls as Centres of Excellence and Skill
Development Initiative launched for school dropouts and
unorganized sector workers would help. In accordance
with the decision taken in the meeting held by Cabinet
Secretary, Govemment of India with Chief Secretaries on
31st January, 2009, a letter has been sent to the State
Govermmments to expedite effective utilization of funds
allocated to States under various skill development
schemes which will not only stimulate the economy but
also create world class modem infrastructure for skilling
of youth.

In order to prepare a roadmap for future action |
had called a meeting of trade union representatives on
17.02.2009. The Indian Labour Conference scheduled to
be held today and tomorrow is going to deliberate, /nfer
alia, on this vital issue. While the steps taken by us so
far will mitigate the sufferings of workers to some extent,
much more needs to be done by the Government and
social partners. We look forward to valuable suggestions
and support from hon. Members of Parliament to meet
this challenge.

SHRI GURUDAS DASGUPTA: Mr. Speaker, Sir, | am
extremely surprised the way in which the hon. Member
of the Government has made a statement. It is too
innocent to describe the present situation; it is too
unpardonable because it does not hold out any hope for
the future with regard to the retrenchment.

Sir, | object on the first line, which says ‘global
financial crisis has affected certain segments of the Indian
economy’. No. The Govemment cannot hide behind the
global meftdown to hide its own failure to generate job in
the country. This retrenchment was going on even before
that. The Govermnment tries to hide behind the global
meltdown.

The second point that he has made is that he is too
generous to extend unempioyment benefit for a year to
the retrenched employees. But who are they? They are
in the organized sector, who constitutes three per cent of
the labour force of the country. Ninety-seven per cent of
the labour force is in the unorganized sector.

Sir, if they accept that the job loss is a national
calamity, then why there has been no mention of it in
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[Shri Gurudas Dasgupta)

the Presidential Speech? If offloading of labour force on
a massive scale is a grim reality, why the Budget Speech
did not express any concern? The Government till no